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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL

FINANCE CENTRE, 38D FLOOR, NEW TOWN

MEMORANDUM OF APPLICATION

[Under Section 18(1} read with Section 14, 15 of the National Green

Tribunal Act, 2010}

0O.A. NO, OF 2025
In the matter of :
National Green Tribunal Act, 2010;
And

In the matter of :
Prabhash Anand, son of Shri
Ravindra Rai, resident of 3/52,
Harmu  Housing Colony, P.O.
Doranda, P.S. Argora, town and
District Ranchi, Pin - 834 001

... Applicant

Versus

1. The State of Jharkhand,
through the  Secretary/Principal
Secretary, Department of Forest,
Environment and Climate Change,

having office at Nepal House, P.O.



and P.S. Doranda, Town and District
Ranchi, Pin - 834 001

Email — dfo-ranchi@gov.in

9. The Divisional Forest Officer,
Giridih East, P.O. & P.S. Giridih,
District Giridih East, P.O. & P.S.
Giridih, District Giridih, Pin -~ 815
301

Email ~ dfo-giridiheast@gov.on

3. The District Mining Officer,
Department of Industry Mines &
Geology, Government of Jharkhand,
58J3+J66, Kuldia, Giridih, P.O. &
P.S. QGiridih, Kuldiha, Giridih,
Jharkhand - 815301

Email-de-gir@nic.in and jhrgir@nic.in

4. Circle Officer, Gandey, P.O. &
P.S. Gandey, District Giridih, Pin -

8§15 301

Email - co.giridih@jharkhandmail.gov.in

5. Jharkhand State Pollution
Control Board through its

Member Secretary, having office at



Dhurwa, P.O. & P.S. Dhurwa, Town
and District Ranchi, Pin - 834 004.

Email - ranchijspch@gmail.com

6. State-level Environment Impact
Assessment Authority through
Member Secretary, Jharkhand,
8729+QVP, Dhurwa Nursery
Complex, Near Dhurwa Bus Stand,
Ranchi, Jharkhand 834004.

Email - info@jseiaa.com

... Respondents

The humble application submitted
by the applicant above named most
respectfully-
SHEWETH:
1. This is an application challenging an order passed by the
member secretary state level environment impact assessment
authority, Jharkhand, cancelling the environment clearance issued

in favour of the applicant on October 9 2019 for carrying out mining

activities over a certain property.

2. At all material times, the applicant is engaged in the
business of mining of minerals and stone as permissible under the

law. The applicant was interested in the mining of stones in
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referred to as “the said stone mine”. Mt

3. On and about December 7, 2015 a notification was issued by
the Jharkhand State Pollution Control Board, the respondent no. 5
herein, whereby the guidelines of minimum distance of land marks
from battery limit of the said stone mine was revised from 400
meters to 250 meters and the category of landmark was also altered
from ‘forest/ forest land’ to ‘notified and demarcated forest/forest
land’. A copy of such notification dated December 7, 2015 is

annexed hereto and marked ‘A-1°.

4. With such revision, it became possible for mining of stones
in the said stone mine. Interested therein, the applicant adopted
due and proper steps for acquiring and availing of appropriate and

due permission for such stone mining.

3. Under the due process of law, the applicant purchased an
area of 2.86 acres corresponding to the area comprising the said
stone mine from its erstwhile owner by a duly executed and
registered deed of conveyance on October 31, 2017. The applicant
craves leave to produce the copy of the said deed of conveyance at
the time of hearing, if necessary. After purchase of the same, the

applicant duly applied for acquiring short term mining lease




following the due process of law. Such application was made on and
about December &, 2017 and accompanied by all such necessary
documents as required under the law. A copy of Mining Lease is

annexed hereto and marked ‘A-2°.

. In the due course of business and in compliance with the
legal requirement, the applicant had duly prepared a mining plan
and submitted the same along with the application for the grant of
lease. The said mining plan, inter alia, contains in details the area
over which the mining operation is proposed to be conducted
including a progressive mine closure plan, together referred to as
“the said mining plan”. A copy of the said mining plan is annexed

hereto and marked ‘A-3°.

7. Upon due inspection, on December 8, 2017 it was duly
indicated by the Circle Officer of the relevant region, the respondent
no. 4 herein, to the District Mining Officer, Giridih, the respondent
no. 3 herein, inter alia, that the distance between the said stone
mine and the nearest forest is about 500 meters. As such, the
mining operations in the said stone mine could be safely conducted

in the said stone mine by and under the said notification of 2015. A
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Officer, the respondent no. 2 herein, to the Assistan

(tiridih, the respondent no. 3 herein, inter alia, tha
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from the notified forest land. Hence, a no-objection to the proposed
mining operations of the applicant was duly given by the said
respondent. A copy of such letter dated February 1, 2018 is

annexed hereto and marked ‘A-5’.

9. Therefore, there remained no doubt to the fact that the said
stone mine does not come within the specified distance from any
forest land or notified forest area. Furthermore, the aforesaid official
correspondences also make it clear that there are no human
settlement, neither would the proposed mining operations in any

way affect the natural resources of the region.

10. In view of the clearances given by the aforesaid authorities,
the District Mining Officer, Giridih, the respondent no. 3 herein,
approved the mining plan submitted by the applicant by a letter
dated May 5, 2018. A copy of the said approval is annexed hereto

and marked ‘A-6°.

11. On July 26, 2019, a letter was issued by the Forest
Divisional Officer, Wild Life Division, Hazaribagh inter alia stating
that the distance of the battery point of the said stone mine is

situated at a distance of 37,600 meters from the nearest Parasnath
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marked ‘A-7’.

12. As such, there remains no doubt that the said stone mine is
falling well outside the radius of any wild life sanctuary or any
notified forest land as contemplated in the aforesaid notification of
2015. The approval of the mining plan was in fact given in
contemplation of such position putting any dispute regarding to

proximity of any notified forest area at rest.

13. The applicant is also informed that the proposal of such
mining operations over the said stone mine was appraised by the
State Level Expert Appraisal Committee, and the recommendation
was duly forwarded for environmental clearance in its meetings

dated September 18, 19 and 20, 2019.

14. in the due course of business and in compliance with
statutory requirements, the applicant had also applied for clearance
from the State-level Environment Impact Assessment Authority,
Jharkhand, the respondent no. 6 herein. Upon due enquiries and in
view of the recommendation of the State Level Expert Appraisal
Committee, the said authority duly accorded the environment
clearance by a notice on October 9, 2019. A copy of the said notice

of environment clearance is annexed hereto and marked ‘A-8°,




15.

obtained by the applicant for the grant of permzsblon ~0f stone
mining over the said stone mine. The applicant complied with all

the statutory requirements for obtaining permission for operation of

the said stone mine.

16. Under such circumstances, on and about January 8, 2020
the applicant was duly accorded permission by the respondent no. 5
for mining in the said stone mine for a period of 5 years starting
from January 8, 2020 and extending to January 7, 2025. Such
position would be apparent from the consent to operate dated May

4, 2005 appearing as annexure A 9 hereof.

17. The applicant had already made a reasonable amount of
investments in purchasing the property comprising the said stone
mine. Apart from that, it is also common knowledge that
constitution of a stone mine requires substantial investments in the
form of machineries and equipment. It is relevant to point out here
that the said stone mine is a new mine and the mining operation

was proposed over the same by the applicant for the first time.

18. The commencement of a new mining operation requires
substantial amount of time and employment of resources. A huge
number of labour force is necessary for the conduct of the mining

operations. A substantial amount of time is also spent in reaching
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19. To place it appropriately, the overall infrastructure to
commence a mining operation requires a massive amount of
investment. Similarly, a substantial amount of time is also spent in

making such preparations before the actual mining activities can be

commenced.

20. The applicant could begin with the. preparations for
development of such infrastructure only after the permission was
granted on January 8, 2020. The few years in the beginning of the
term of such permission were naturally spent in preparation of such
infrastructure to commence the actual mining operations. Till such
time all such infrastructure were in place, the mining operation

could not reach its full potential.

21. The business proposal of the applicant is built around suich
realization as is the case with any mining operation. The applicant
had also duly applied for and a post facto consent to operale was
duly issued by the Jharkhand State Pollution Control Board, the
respondent no. 5 herein, after due scrutiny of all relevant
permissions on May 4, 2022. A copy of the said consent to operate

issued by the said authority is annexed hereto and marked ‘A-9°.
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22. As indicated above, the applicant had already commenced
the building of infrastructure and mining operations from January
8. 2020. The initial period was spent in building of infrastructure
and the mining operations started gaining pace after the

infrastructure was properly in place.

23. In such circumstances, a notice was suddenly issued by the
District Forest Officer, the respondent no. 2 to the Assistant Mining
Officer, Giridih, on January 20, 2023 taking a compete departure
from its earlier report and indicating that the said stone mine
stands within 15 meters of a forest area. A copy of the said letter

dated January 20, 2023 is annexed hereto and marked ‘A-10°.

24. It would be relevant to point out here that in the letter dated
February 1, 2018 the same respondent authority had upon due
inspection given a report that the distance of the said stone mine
from a forest area is 255 meters. All the permissions and clearances
were issued by the various authorities based on such report and

upon separate enquiries under the due process of law.

25. It is very surprising to note that the same respondent has
suddenly taken a massive departure from its earlier report after

expiry of more than 5 years and suo motu issued a fresh report,

allegedly finding the distance of the said stone mine fromafereét

area at less than one-tenth of the distance initially repor@égﬁi’:ﬁ- ’
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26.  Naturally the notice of January 2023 raises susp}imff@ﬁg}w{ﬁi%;w

correctness and intent. The said notice of January 2023 was issued
by the said respondent without affording any opportunity of hearing
to the applicant. In fact, no measurement was made by the said

respondent in the presence or knowledge of the applicant.

27. In a purported reliance on such letter of January 2023, the
State Level Environmental Impact Assessment Authority, the
respondent no. 6 herein, issued a letter on February 9, 2023
putting the permission accorded by the said authority on October 9,
2019 at abeyance immediately. The applicant was also directed to
show cause by and under such letter. A copy of the said letter dated

February 9, 2023 is annexed hereto and marked ‘A-11".

28. The permission was put into abeyance without affording any
opportunity of hearing to the applicant. As a result whereof, the

mining operation of the applicant over the said stone mine came 1o

an immediate and grinding halt.

29. The applicant duly replied to the said show cause notice and
brought out the actual facts and circumstances of the case. It his
reply, the applicant duly pointed out that the land adjacent to the
said mining area are either Raiyati or GM Khas land and there is no
demarcated forest area in such vicinity. Such position would be

apparent from an inspection of the concerned Circle Office, Gandey.
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A copy of the said reply given on March 10, 2023 i

and marked ‘A-12°.

30. It is further pertinent to mention that the said permission
could only be kept in abeyance under the law in the case of
suppression on behalf of the applicant. However, in the instant
case, the said permission was accorded, inter alia, upon
consideration of the report of the concerned forest officer. As such,
there was no question of suppression on the part of the applicant.
In fact, the sudden and drastic step of putting the said clearance in

abeyance was made only upon an admitted mistake in the report of

the relevant forest officer.

31. The applicant also made an application under the Right to
Information Act, 2006 before the appropriate authorities enquiring
about notified forest land in the vicinity. The said application was
duly responded by the authorities, the result would indicate that
such allegation of the existence of forest land within such proximity
as contained in the letter of January 2023 issued by the relevant

Forest authorities is bad. A copy of the reply is annexed hereto and

marked ‘A-13°.

32. The applicant was allowed an opportunity of hearing by the
State Level Environmental Impact Assessment Authority, the

respondent no. 6 herein on June 6, 2023. In the course of hearing,
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the applicant raised all such issues as is contained in Higreply to

the show cause. However, in utter non consideration of such
arguments made by the applicant and in a complete non application
of mind, the said respondent passed an order on August 8, 2023
cancelling the license issued by it in 2019. A copy of such order

dated August 8, 2023 is annexed hereto and marked ‘A-14°.

33. Upon such purported and illegal cancellation of permission
by the State Level Environmental Impact Assessment Authority, the
respondent no. 6 herein, the District Mining Officer, Giridih, the
respondent no. 3 herein, issued a notice on August 22, 21023
directing the applicant to show cause as to why the mining lease

shall not be cancelled. A copy of such notice dated August 22, 2023

is annexed hereto and marked ‘A-15".

34. The mining operations duly commenced by the applicant had
come to an abrupt stoppage with the sudden letter by the State
Level Environmental Impact Assessment Authority, the respondent
no. 6 herein putting the permission granted by it under abeyance,

As such, the mining operations of the applicant has remained

stalled since February 9, 2023.

35. In such circumstances, the applicant approached the
Hon’ble High Court at Jharkhand by filing a writ petition under

Article 226 of the Constitution of India. The said writ petition was
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registered as W.P. (C) No. 5838 of 2023. The applicant craves leave
to refer to a copy of the said writ petition at the time of hearing, if

necessary.

36. The said writ petition was heard out and by an order dated
November 21, 2023 the same was dismissed. The said order of
dismissal of the writ petition was passed erroneously. A copy of the
said order dated November 21, 2023 is annexed hereto and marked

‘A-16’.

37. Aggrieved thereof, the applicant moved a special Leave
Petition before the Hon’ble Supreme Court. The said Leave Petition
was registered as SLP (civil) no. 8241 of 2024. The applicant craves
leave to refer to the records of such petition at the time of hearing if

necessary.

38. The said petition was moved before the Hon’ble Supreme
Court on May 24, 2024. After hearing the parties, it was found that
an alternative remedy was available to the applicant before this
Hon’ble Tribunal. In such view, the said petition was allowed to be
withdrawn by the applicant by the order dated May 24, 2024. A
copy of such order dated May 24, 2024 is annexed hereto and

marked ‘A-17’.

39. In such circumstances, the applicant has filed this

application before this Hon’ble Tribunal.
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40. The order dated August 8, 2023 for cancellation of the
environment clearance accorded to the applicant in 2019 is grossly

illegal and arbitrary.

41. The order of show cause issued to the application by the
District Mining Officer on August 22, 2023 based on such illegal
termination and cancellation of environment clearance is highly

illegal and arbitrary.

42. It is submitted that both the impugned order dated August 8

and 22, 2023 are bad in law and on facts.

43. The respondent authorities have acted in gross illegality in
proceeding to withdraw and cancel the environment clearance to the

applicant on August 8, 2023.

44. The respondent authorities have erred in proceeding to
cancel the environment clearance which was duly and properly

accorded to the applicant in 2019 following the due process of law.

45. The concerned respondent authorities have committed a
gross irregularity in not considering the fact that there is no forest

land situated within the vicinity of the said stone mine.
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46. The concerned respondent authorities have committed a
gross error in proceeding to rely on the suo motu communication of
the Forest Officer of 2023 and giving a complete go bye to the report
which was filed by the same authority in 2018 based on which all
the permission and clearances were accorded to the applicant for

conduct of the said mining operation.

47. The concerned respondent authorities have committed gross
illegality and error in proceeding to rely on a second report of the
same authority without verifying its veracity when the same stands

at a stark and major conflict with its previous report.

48. The respondent authorities have committed a gross error in
proceeding to cancel the environment clearance of the applicant

without consideration of the submissions made by the applicant.

49. In any case, the Jharkhand State Pollution Control Board
does not have any power and jurisdiction to issue the notification
dated December 7, 2015 whereby the notification of 250 meters was

set as the distance of the battery point from any notified forest area.

50. It is required to be borne in mind that the guidelines issued
by the Ministry of Environment and Forest, Government of India,
only considers 7.5 meters of safety zone to be maintained from

battery point of the mines.
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S51. The notifications issued by the State Level Environmental
Impact Assessment Authority or the Jharkhand State Pollution
Control Board cannot issue notifications or guidelines in
contravention of the Jharkhand Minor Mineral Concession Rules,

2004.

52. The impugned orders of August 8 and 22, 2023 issued by the
respondent authorities are made in violation of the principles of

natural justice.

53. The respondent authorities have exceeded their jurisdiction
and the powers vested in them under the statute in proceeding to

cancel the environment clearance issued to the applicant.

54. The respondent authorities have acted in gross abuse of the
powers vested in them under the statute in cancelling the

environment clearance issued to the applicant.

55. It is pertinent to mention here that the applicant could carry
on the mining operations only for 3 years out of the period which
has been allowed to the applicant by the said permission of January
8, 2020. The mining operation has been stopped since the

environment clearance was put into abeyance by the order of the
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State Level Environmental Impact Assessment Authority on

February 9, 2023.

56. As such, the mining operations of the applicant have
remained closed for almost 1.5 years. Due to such stoppage of the
mining operations, the applicant is compelled to suffer from

massive financial losses.

57. Such sudden and immediate stoppage of mining operations
have also put the labourers involved in such activities out of work.
As such, a large number of families, the families of the said
labourers who were employed in the said mining operations have

also been rendered without any employment.

58. The mining operations have generated large amount of
revenue over the 3 years of its continuance. Such generation of
revenue has also been stopped by such sudden and immediate halt

in the mining operation in the said stone mine.

59. It is shown from the records of the case that the environment
clearance as well as all the other permissions were granted duly by
the relevant authorities only after due inspections and enquiries
made in accordance with law. Therefore, a presumption under the

law exists that the report of distance from the mining battery site as
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duly found to be more than 500 meters by the concerned Forest

Officer.

60. Consequently, a presumption can be drawn under the law
that the environment clearance was given following the due process
of law by the concerned authority. The mining operation has also
been allowed to be continued over the said stone mine without any

objection for more than 3 years.

ol. Nothing has been brought on record by any of the
respondent authorities indicating any damage caused to the
environment or to any forest land due to such stone mining. The
mining operations have continued in full compliance with the
approved mining plan and to the satisfaction of all authorities

concerned.

62. The loss and damage which the applicant is put to suffer by
such sudden cancellation of the environment clearance is
unliquidated. There is no standard of ascertainment of the losses

and damage occasioned to the applicant by the impugned orders.

63. Furthermore, the impugned orders have also adversely
affected an uncounted number of persons who comprise the family

members of the labourers employed in the mining operation over
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the said stone mine. The sudden stoppage of the mining operations

has also caused loss of massive amount of revenue to the State.

64. In such circumstances, it is humbly submitted that an order
of stay of operation be passed on the said order of cancellation of
the environment clearance dated February 9 and August 8, 2023 till

disposal of this application.

65. An order be also passed for stay of operation of the notice
dated August 22, 2023 issued by the District Mining Officer, the

respondent no. 3 herein.

66. The applicant has made out a strong prima facie case in his
favour. The balance of convenience and inconvenience is heavily in

favour of the orders prayed for herein being passed.

67. Unless the orders prayed for herein are passed, your
applicant shall suffer irreparable loss, injury and prejudice.
68. This application is made bona fide and for the ends of

justice.

GROUNDS

L. FOR THAT the order dated August 8, 2023 for cancellation of
the environment clearance accorded to the applicant in 2019

is grossly illegal and arbitrary.
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I1I.

IV.

VI.

VII.
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FOR THAT the order of show cause issued to the application
by the District Mining Officer on August 22, 2023 based on
such illegal termination and cancellation of environment

clearance is highly illegal and arbitrary.

FOR THAT it is submitted that both the impugned order

dated August 8 and 22, 2023 are bad in law and on facts.

FOR THAT the respondent authorities have acted in gross
illegality in proceeding to withdraw and cancel the

environment clearance to the applicant on August 8, 2022.

FOR THAT the respondent authorities have erred in
proceeding to cancel the environment clearance which was
duly and properly accorded to the applicant in 2019

following the due process of law.

FOR THAT the concerned respondent authorities have
committed a gross irregularity in not considering the fact
that there is no forest land situated within the vicinity of the

said stone mine.

FOR THAT the concerned respondent authorities have
committed a gross error in proceeding to rely on the suo

motu communication of the Forest Officer of 2023 and giving



VIII.

IX.

XI.
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a complete go bye to the report which was filed by the same
authority in 2018 based on which all the permission and
clearances were accorded to the applicant for conduct of the

said mining operation.

FOR THAT the concerned respondent authorities have
committed gross illegality and error in proceeding to rely on
a second report of the same authority without verifying its
veracity when the same stands at a stark and major conflict

with its previous report.

FOR THAT the respondent authorities have committed a
gross error in proceeding to cancel the environment
clearance of the applicant without consideration of the

submissions made by the applicant.

FOR THAT in any case, the Jharkhand State Pollution
Control Board does not have any power and jurisdiction to
issue the notification dated December 7, 2015 whereby the
notification of 250 meters was set as the distance of the

battery point from any notified forest area.

FOR THAT it is required to be borne in mind that the
guidelines issued by the Ministry of Environment and Forest,
Government of India, only considers 7.5 meters of safety

zone to be maintained from battery point of the mines.
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XIII.

XIV.

XV.

XVI.
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FOR THAT the notifications issued by the State Level
Environmental Impact Assessment Authority or the
Jharkhand State Pollution Control Board cannot issue
notifications or guidelines in contravention of the Jharkhand

Minor Mineral Concession Rules, 2004.

FOR THAT the impugned orders of August 8 and 22, 2023
issued by the respondent authorities are made in violation of

the laws of natural justice.

FOR THAT the respondent authorities have exceeded their
jurisdiction and the powers vested in them under the statute
in proceeding to cancel the environment clearance issued to

the applicant.

FOR THAT the respondent authorities have acted in gross
abuse of the powers vested in them under the statute in

cancelling the environment clearance issued to the applicant.

FOR THAT it is pertinent to mention here that the applicant
could carry on the mining operations only for 3 years out of
the period which has been allowed to the applicant by the
said permission of January 8, 2020. The mining operation
has been stopped since the environment clearance was put
into abeyance by the order of the State Level Environmental

Impact Assessment Authority on February 9, 2023.
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XIX.

XX.
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FOR THAT as such, the mining operations of the applicant
has remained closed for almost 1.5 years. Due to such
stoppage of the mining operations, the applicant is compelled

to suffer from massive financial losses.

FOR THAT such sudden and immediate stoppage of mining
operations have also put the labourers involved in such
activities out of work. As such, a large number of families,
the families of the said labourers who were employed in the
said mining operations have also been rendered without any

employment.

FOR THAT the mining operations have generated large
amount of revenue over the 3 years of its continuance. Such
generation of revenue has also been stopped by such sudden
and immediate halt in the mining operation in the said stone

mine.

FOR THAT it is shown from the records of the case that the
environment clearance as well as all the other permissions
were granted duly by the relevant authorities only after due
inspections and enquiries made in accordance with law.
Therefore, a presumption under the law exists that the
report of distance from the mining battery site as duly found

to be more than 500 meters by the concerned Forest Officer.
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XXI. FOR THAT consequently, a presumption can be drawn under
the law that the environment clearance was given following

the due process of law by the concerned authority.

XXII. FOR THAT the impugned orders are bad on such other
grounds which the applicant seeks to urge at the time of
hearing.

LIMITATION
After the said order was passed, the applicant started

making preparations for filing of this application. The applicant

approached the advocate in Calcutta in the month of August, 2024

However, a considerable period of time was lost in obtaining the

translated copy of the mining lease and the advocate had filed the

same in the month of October, 2024. Thereafter, the said
application was put in defect and many copies of annexures were
illegible and tried to get the legible copy and in the month of

November 2024, the official works were hampered to some extent

for the general elections in Jharkhand. In such way, a considerable

time has passed in filing of the above application. The advocate
prays for liberty to file an application for condonation of delay if

required.

INTERIM RELIEF PENDING DISPOSAL OF THE ORIGINAL
APPLICATION

A. An order be passed for stay of the impugned order dated
August 22, 2023 passed by the District Mining Officer, the
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respondent no. 3 herein, appearing as annexure “A-15”

hereof,;

B. An order be passed for stay of the impugned order dated
August 8, 2023 passed by State Level Environmental Impact
Assessment Authority, the respondent no. 6 herein,

appearing as annexure “A-14” hereof;

C. An order be passed for stay of the impugned order dated
February 9, 2023 passed by State Level Environmental
Impact Assessment Authority, the respondent no. 6 herein,

appearing as annexure “A-11” hereof;

D. An order be passed allowing permission to the applicant to
continue with the mining operation over the said stone mine
described in paragraph 2 hereof in terms of the approved

mining plan;

FINAL RELIEFS:

A. An order be passed quashing and/or setting aside the
impugned order dated August 22, 2023 passed by the
District Mining Officer, the respondent no. 3 herein,

appearing as annexure “A-15” hereof;

B. An order be passed quashing and/or setting aside the

impugned order dated August 8, 2023 passed by State Level



@

Environmental Impact Assessment Authority, the respondent

no. 6 herein, appearing as annexure “A-14" hereof;

8 An order be passed quashing and/or setling aside the
impugned order dated February 9, 2023 passed by State
Level Environmental Impact Assessment Authority, the
respondent no. 6 herein, appearing as annexure “A-117

hereof;

And for such act of kindness your applicant as in duty bound shall

ever pray.

Place : Kolkata

pm—
Date : “4™January, 2025 ﬁ}“’m 2{1\6‘1(‘%

Applicant
Through
S 8
e Advocate
e «g’ A o y i
/ fg%ﬂwg%ﬁ“ High Court, Calcutta
a{@ {,./ T {;’\
f / L UR WA Kolkata ~ 700001
( 2 m;i“&m ‘ Ph: 9073281474
g%iﬂ\\ﬁ@?;ﬂ@$ " Si
"5 3
. . %C}
N ay, o8

The Counsel undertakes to provide hard copy of any annexure which is
illegible, as directed, at the time of hearing, if required.

ol

Advocate
High Court, Calcutta

S
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AFFIDAVIT

I, Prabhash Anand, son of Shri Ravindra Rai, aged about 35 years,
by faith-Hindu, by occupation- Business, resident of 3/52, Harmu
Housing Colony, P.O. Doranda, P.S. Argora, town and District

Ranchi, Pin - 834002, do hereby solemnly affirm and say as

follows:-

1. That | am the petitioner in the instant application. I am well

acquainted with the facts and circumstances of the case as such I

am competent to affirm this affidavit.

2. That the statements made in paragraphs 2 to 62 are true to

““““

my knowledge and rest //e,;,miﬁumble submissions before this
Qv e
ﬁ:‘% .\\vﬂ%’ -

Learned Tribunal.

/‘”*‘ o
DEPONENT

Prepared in my office &
Identified by me.

&
Advocate

wg\»gﬁg’* ﬁ;”mimw&%ﬁf@%
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Paliution Control Board (hereingfter colled as *Board"}, in ks masting hsid on 08.11.2015 and s
62.12,2015, the guidelines of tha minimum distanca{s) of Iand marks from the battaty Jimi of the
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RANCHI-834004 Phone.:2400852, 2400851. Fax:0851-2400850
Ranchi, Date: 07/1245

Notification No. B-12
NOTIFICATION

On the basis of the recommendation of the NOC Expert Committee of the Jharkhand
State Pollution Control Board (hereinafter called as "Board"), In Its meeting held on
09.11.2015 and 02.12.2015, the guidelines of the minimum distance(s) of land marks
from the battery limit of the proposed unit(s) as notified in Annexure-II of the
Notification No. 22, dated 22.03.2005, Memo No. 1163, dated 22.03.2005 of the

Board are revised to the extent as follows:

S.No | Types of categories Minimum Distance of battery of the proposed
of industries /units industry/ Units (in meters)
Forst/forest land (as Notified and demarcated
notified earlier) Forest/forest land
(revised)
8. Stone mines 400 250
11. | Stone mines 500 ' 250
Sd/-

(Sanjay Kumar Suman)
Member Secretary

Memo No. B-5207 Ranchi, Dated: 07/12/15

Copy to: Principal Secretary, Forest, Environment and Climate Change, Govt. of
Jharkhand/Principal  Secretary, Mines and Geology Deptt, Govt. of
Jharkhand/Principal Secretary, Industries Deptt,, Govt. of Jhakhand/Director,
Industries, Govt. of Jharkhand for information and necessary action.

Sd/-




%%

Memo No. -5207 Ranchi, Dated 07/12/15
Copy te: Section Head, Head Office/All R.O's /Board Analyst for information and

necessary action.
Sd/-
(Sanjay Kumar Suman)

Member Secretary

[Register-II Tenants Leader Documents]
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sd/- illegible 07.01.2020
District Mining Officer
Giridih

Model Form 'E!
(see rule 22)

Model Form for Excavation of Minor Minerals

This Agreement is made by the Deputy Commissioner,
Giridih, on Dbehalf of His Excellency Governor ot
Jharkhand, (hereinafter referred to as the Governor and
where such reference is made shall include his
successors in office) of the one part and Shri Prabhash
anand, S/o Shri Ravindra Kumar Rai, D-52, Harmu Housing
Colony, Doranda, Ranchi, Occupation (hereinafter
referred to as the Multiple Lessee and where such
reference is made shall include his successors in
office, Executive Administrator, Representative and
Permitted Person) of the other part.

Hereinafter where such reference is made the term
"mineral lease"” shall include the lessee, his

successors and assigns and this Agreement is made this




day dated §.1.2020 between the two parties. Whereas the
lessee and the multiple lessee has applied to _the
Government of Jharkhand for the grant of title to the
mineral inf;ccordance with the Jharkhand Minor Mineral
Concession Rules 2004 as mentioned in the said Rules in
the land described in Part-1 of the said Schedule and
has deposited to the BState Government a sum of Rs.
B5800.00 as security deposit and Rs.1000.00 to meet the
initial expenditure for the mining lease. Now this
Agreement bears witness that the lessee and the
multiple lessee in the said Schedule shall pay the
amount dué and payable to the Government of Jharkhand.
{(Cyl—- The date of termination, abandonment or
cancellation if all dues have been paid.
2-- In case of termination or  abandonment or
cancellaticn whether all dues have been paid.
3-- The date on which the area is available for re-let.
Now this Agreement witnesses that in consideration
the payment, performance and performance by and on

of the lessees of the obligations, obligations,

said Schedule, His Excellency Governor hereby

to the lessee all mines, formations,.
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veins/layers of common stone (here name the mineral or
minerals), (hereinafter referred to in the Schedule as
the said minerals). The said Schedule, with the free
powers and/privileges for the purposes and enjoyments
in respect of the land situated or lying under the land
specified and described in Part-1 of the sald Schedule,
and subject to the terms and conditions as specified in
Part 3 of the said Schedule in respect of the exercise
of such freedoms, powers and privileges, but reserving
for the State Government such freedoms, powers and
privileges as specified in Part-4 of the said Schedule,
but saving from the lessee such freedoms, powers and
privileges as specified in Part-4 Qf the said Schedule,
so that the lessee hereby shall hold the leased
premises for a period of 05 years from 8.1.2020 to
7.1.2025 and shall pay therefor, subject to the
provisions contained in Part-6 of the said Schedule,
the rent and royalty as specified in Part 5 of the said
Schedule at the times specified therein and the

%"’Mm
V%;xéﬁg}?\*iessee(sJ hereby covenants with the State Government as

&w":\‘ N

ygpnment hereby covenants with the lessee(s) as

. b
®~ﬁw e ﬁ? ssed in Part-8 of the said Schedule and the
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parties hereto have mutually agreed thereto as
expressed in Part-9 of the said Schedule.

In witness whereof, this deed is hereby executed
on the daté.and in the year first above written in the
manner hereunder described. |

PART - I

Area of mining lease

(area and details of areas) in which all the land

plots are situated.

Police station No.423, District-Giridih, Mouza-
Karmatand, Police station-Gandey, Khata No.2Z and 3 Plot
No.-333/Part, 334 and 336/Part, area 2.86 acres area
which is marked in the plan, was enclosed and marked by
lines/coloured lines as follows—-

On the North - 331 (P), 333 (P), 336 (P), 337 (P)
On the South — Boundary of Ruki Tand

In the East - Boundary of Khammatand,

And on the West - 311 (P}, 331 (P}, 332(P)

{Hereinafter referred to as "menticned line")
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PART - II
The freedoms, powers and privileges to be
exercised or executed by the lessee/multiple lessee

shall be $ubject to the prohibitions and conditions

given in Part-3,

1. Freedom and power to enter into land and to get and
work minerals etc. during the period conveyed by the
lease to enter into land to search for, dig, bore,

receive, carry and take away the mineral/minerals

mentioned.

2. To bring and use machinery, plant etc.- Freedom and
power in respect of plant, brick kiln, warehouse, shed

and other building to use in the said land for this

purpose,

3. To make and use roads and passages— Freedom and
power to make roads and passages in the said land for
any of the purposes mentioned in this part or to carry

out the works mentioned in this part.

4. Use of water from springs etc. to obtain and use

water from any spring, water course, stream or other




and to <c¢hange the c¢ourse of such stream or water
course, raise it or build a dam thereon or store such
water or store it in a pond or to make any water
course, cu{vert, drain or building or water body for
adeguate water supply for animals or to construct any
water body or water body which has been used in the
past and does not in any way contaminate or pollute the

stream or springs, if the same has been used for that

purpose, subject to his permission.

5. Use for the purpose of stacking, piling up. To use a
suitable portion of the surface for the purpose of
stacking, piling up, storing or depositing the minerals
produced and to work on any plant, digging and removing
plant, earth and materials, articles are included in
the freedem and power mentioned in this part. Freedom

and power to collect.

6. Clearing bushes and cutting and using trees etc.
Freedom and power to cut and clear bushes and to clear
any timber found or standing on the lands mentionéd
above and teo clear any timber from these lands and for

_fﬁﬁﬂxxmm%he_purpose specified in this Part, provided that the

%ﬁﬂfigiﬂf?Q ‘
@gb Cg ﬁ%'gor or the granting authority may require the
L
o \
L YA |
3| et g
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lessee/multiple lessee to pay the price for cutting and
using any tree found on the land at such rate as may be
determined by him.

4 Part - III
Prohibitions and conditions on  freedom, power and
privileges in Part - II:

1. No building et¢. shall be constructed at—

Certain place and no surface activity shall be carried
out on any place of civic entertainment, cremation
ground or land considered sacred by any class of
persons or any house or road in a rural area or any
land designated as public land by the Collector or the
granting authority. Nor shall any building or object be
erected, placed and no surface activity shall be
carried out on any land, work, property or right of any
person / persons, nor shall any person damage or
adversely affect any building, work, property or right
of any person / persons and shall not carry out any
surface activity on any land belonging to any person
other than the State Government, which is in his

possession, for any purpose not included in the lease.

Cutting of trees situated on reserved land~-




The lessee/multiple lessee cuts or damages any
timber or tree without the written permission of the
Collector, then the lessee/multiple lessee shall be
bound to ’bay additional compensation at the rate
determined by the Collector or the granting officer or
the State Government or at the rate of Rs. 50 ({(fifty
rupees) per tree if demanded by the said Collector. The
lessee/multiple lessee shall have to follow all the
conditions in that areaz as desired by the said
Collector or the granting officer or the State
Government, and shall have to excavate the mineral in

the quantity in which it is to be excavated.

3. Working in protected forest conditions-

Notwithstanding anything contained in this
Schedule, the lessee/multiple lessee shall not work in
the protected forest included in the said land if the
following conditions are not met. In this regard, the
lessee/multiple lessee and his employees shall be
gubject to the directions of the respective forest

uy, ©fficers. In case of dispute, the matter shall be

E State Government shall be final. ({Government or
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authority granting mining lease shall specify the

conditions).

4. No mining within 50 metres of public work etc.-

The lessee/multiple lessee shall not carry out any
mining operation within 50 metres {55 vyards) of a
railway line or any reservoir, civil road, canal or
other public work or building or residence without the
prior written consent of the Railway Administration
concerned or within 10 metres (11 yards) of a rural
road or any reservoir, civil road, canal or other
public work or building or residence or with the prior
permission of the Collector or other authority
authorised by the Collector in this behalf, otherwise
than with the instructions attached to such permigsion,
reopening and other conditions, whether general or
special.

Explanation~ For the purpose of this provision the

expression 'Railway Administration' shall have the same
meaning as in the Indian Railways Act, 1890, article 3.
Ccivil road means a road artificially constructed on a

e
k%%ﬁﬁﬁﬁ\\

%@Egially determined route due to fregquent use. Rural
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road means a roagd as distinct from a civil road and

marked in the revenue settlement map.

5. The legsee shall take necessary steps to ensure

that- the width to depth of pits in qguarries are
maintained so as to facilitate easy working and
carrying of minerals, the working place is always clean
and, the minor minerals which have been excavated are

stacked in suitable lengths and each stack is given a

number.,

6. Facilities for adijoining Government Permit or Lease-

The lessee/multiple lessee shall provide drainage
facilities to future Government Permit holders and
mining lease holders on any land adjoining or adjacent
tc the land held by him. The lessee shall arrange for
proper sanitation in his lease area.

Forest Fire - Nothing shall be done by the

lessee/multiple lessee or his/her employees which may

cause forest fire. At all times, due care shall be

taken to prevent such fire.
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The lessee shall comply with the instructions and
directions issued by the Government from time to time
for the maintenance and development of minor minerals.

Note:- Thesge provisions may be omitted if there is no

protected forest.

Part — IV
Liberties, Powers and Privileges of State Government-

i. Exploitation of other minerals -

Exploitation of other minerals. The Collector or
any person authorised by him in this behalf shall have
the freedom and power t¢o enter upon the land concerned
to search for, exploit, dig, sort, process, convert and
transport minerals other than the minerals mentioned
above and for this purpose to bury pipes, use pits,
shafts, slopes, surfaces and other such things.

Provided that the exercise of these powers and
freedoms shall not interfere with the liberty, power
and privilege of the single lessee / multiple lessees
and any loss or damage caused to the lessee / multiple

lessees by exercising any such liberty and power shall

s

{%EEQ%iiely compensated for any loss or damage caused
- "
T\

FA

\‘\
1)
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to the lessee / multiple lessees by reason of the

exercise of such liberty and power.

2. Construction of railway lines and roads:-

The State Government or any lessee authorised in
this behalf to enter upon the land leased for any of
the purposes mentioned in Part II and to construct
railway lines, tramways, canals, pipelines or electric
or telephone lines or any such lines and to take from
the leased land any such sandstone, gravel, earth and
other materials as may be necessary for the
construction of railway lines, tramways, canals or
drainage lines and roads and to use the same for all
such purposes or as the times may require and to use
the same at all times by means of horses, cattle or
other animals, carts, wagons, carts, trucks, cars,
trains or other conveyances, provided that the exercise
of this freedom and power does not cause any essential
hindrance to the lessee or any person. by any other
lessee or that any loss or damage is caused to him by
the exercise of the freedom and power of the lessee or

/’;’ﬁ C —— . .
7% -MWMﬁYQ the exercise of such freedom and power by the
//f/{ P”MW T,
. ..‘ },_.

or most lessees 1s subject to the provision
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where only the line or telephone line or canals are
used for the construction of failway lines or canals or
for any such purposes or to take such sandstone,
gravel, ear{h and other materials as may.be necessaiy
for the construction of railway lines, tramways,
canals, pipelines or electric or telephone lines or any
such lines and to use the same at all times by means of
horses, cattle or other animals, carts, wagons, carts,
trucks, cars, trains or other conveyances, provided
that the exercise of this freedom and power does not
cause any essentlial hindrance to the lessee or any
person by any other lessee or that any loss or damage
is caused to him by the exercise of the freedom and
power of the lessee or that the exercise of such
freedom and power by the lessee or most lessees is
subject to the provision where only the line or
telephone line or canals are used for the construction
of railway lines or canals or for any such purposes or

Where the line has been laid, no compensation will be

payable.

&i?gzgﬁik?lnlng Lease by mistake:-
P
"@;

“If the land which has been included in a mining

)

arlier and it is found later that the land is
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not eligible for lease, the lessee/multiple lessee
shall not be entitled to c¢laim compensation but he
shall be entitled to reduction in tax assessment

proportionately in respect of the reduced land.

4. Action on discovery of valuable minerals:-

If at any time there is a reason to believe that
there may be some valuable minerals along with the
mineral for which the mining lease has been granted,
the Collector or the granting authority may issue an
order to the lessee/multiple lessee as he deems fit for
the disposal of the waste dump, the filtered residue of
the processed mineral or the processing of the minerals
for which the mining lease has been granted. If it is
found that there are portions of valuable mineral other
than the mineral under which mining lease has been
granted, the separation of which in the opinion of the
Collector is not possible easily or @ within  the
resources of the lessee, then the Collector shall have

the right to terminate this  lease without any

prejudice.
o \\ﬁi’é’\\
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PART-V

Secured rent and royalty of these mining leases -

1. Payment of fixed rént or royalty, whichever is
higher - Thé lessee/multiple lessee shall pay the fixed
rent as specified in c¢lause 2 of this Part or the
royalty as specified in clause 3 of this Part,
whichever is higher, for quarterly or half-yearly
periods as the Collector may determine. If more than
one mineral is permitted for exploitation in such area
in the mining lease, the Collector may fix separate

fixed rent for each mineral.

2. Rate and method of payment of fixed rent:-

From Dated 8.1.2020 Subject to the provisions of
the clause in this form, the rate and method of payment
of fixed rent. During the currency of the mining lease
the lessee/most lessee shall pay to the Collector or
the granting authority the rent in four equal quarterly
instalments on 15th January, 15th April, 15th July and
15th October of each year at the rate per acre of land
as specified in Part-8 of this Schedule and as may be

from time to time by
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notification in Schedule-4 of this rule (here.mention

the amount to be paid)}.

Annual fixed rent

Fixed rate 6f Arrange Annual fixed rent
rent

Rs5.30000.00 per 2.86 acres 85,800.00
acre per year

3. Rate of royalty and mode of payment:-

Subiect to the provisions of this Part, the mining
lease holder shall pay tax to the State Government in
four equal installiments on 15th January, 15th April,
15th July and 15th October of every year for extraction
of mineral{s) by him/her from the mining lease area at
the rate menticoned in the BSecond Schedule of the
Jharkhand Minor Mineral Concession Rules 2004
{Amendment 2018} from time toc time. Rate of royalty

ks. 132.00 per cubic meter, Name of mineral- stone

4. Payment of surface rent:-

The lessee/most lessee shall pay the land rent per

e, ACTE  PEer annum at the rate as determined by the land

%W .

/:g

MWWW@Qﬂﬁ rgles or at the rate determined by the Collector
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cne acre from the period after such possession or till
the land is out of possession or till it is restored to
its original form after being put te use as far as
possible {fﬁr which every shall pay rent to the State
Government for quarterly periods {on a half-yearly date
as hereinafter fixed for annual fixed rent). Provided
that no penalty shall be imposed for the occupation of
roads or streets to which the citizens have full right

of access. Rent will not be payable.

5. Leaseholder/Maximum Leaseholder

In addition to paying the above rent and royalty, all
cess tax and local dues will be paid properly and
regularly to the appropriate authority for excavation

and exploitation of minerals in the mining lease area.

Part- VI
Provisions relating to rent and royalty -
1. Rent and royalty shall be free from all dgﬁuctions:~
The rent and royalty specified in Part-I of this
e SChedule  shall be payable to the State Government

e,

B T ggﬁgut any deduction and in such manner as the State

LY
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2. Method of calculation of royalty:-

For calculation of the sald royalty, the
itessee/multiple lessee shall maintain a net account of
the minerai/minerals stored and the same shall be
verified by the authority authorized by the Collector

or the granting authority at the time of dispatch.

3. Monthly account to be sent to the Government:-

The account for receipt, sale, dispatch, 1local
consumption, royalty and rent dues and payments shalil
be sent by the 15th of the following menth and three
true copies of the same shall be sent to the Competent
Authority (Giridih) under the signature of the lessece
or his/her authorized sources and thereafter to the

State Government in the prescribed form from time to

time.

4, Interest on outstanding payments -
The lessee/multiple lessee shall have to pay

interest at the rate of 24% per annum on any amount

3%ytstanding due to the State Government.

&

-_\. ,'v:: i‘"\

‘9. ‘Bction to be taken if rent and royalty are not paid
\.i R
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If the lessee does not pay the rent/royalty amount
due to him within one month after the due date, the
Collector or the granting autherity may enter the
premises ahd confiscate all minerals, beneficial
products or movable assets which are the Collector
shall pay the due rent and/or royalty to his
satisfaction and meet all expenses incurred in
connection with such non-pavyment. If the same are not
paid within three calendar months from the date on
which the rent and royalty become due, the Collector or
the granting authority shall terminate the lease and
take possession of the movable/immovable property.
Recovery of dues by the Collector shall be without
prejudice to the rights under the Bihar Public Demand
Recovery Act or any other Act or rule for the time
being in force.

PART - VII
Undertaking Of The Leaseholder / Multiple Leaseholder-
1) Lessee to pay rent, royalty, taxes etc,--
The lessee / multiple lessee shall pay the rent

and royalty secured by the lease on the date and within

S
Sy,

}h§§time limit specified in Part-VI and Part-VI of the
5%
3
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and all =other taxes except land revenue demands and
public demand as may be determined by the State
Government  authorities from time to time after
examining tHe premises and the works carried on in the
premises and the works of the lessee / multiple lessee

in consonance with other premises and works of similar

nature.

2) To keep the boundary line properly demarcated--

The lessee / multiple lessee shall at his own cost
erect and maintain boundary line marks and pillars {as
per the prescribed specifications) and the demarcation
as per the plan enclosed with the lease and shall keep
the same repaired and shall keep the boundary wall
marks and other marks repaired for proper

identification. Other signs and pillars will be kept

free from bushes etc. to facilitate correct
identification.

a) Maintenance of boundary wall, signs and
information boards in good condition- The

/}ﬁgﬂﬁfiﬁmkmﬁ lessee/multiple lessee shall at his own cost write up

N, . ,
“fhe details of the lease area held and the period of

oy LY

@} ase and shall always keep it in ¢good condition.

L

=N Al é}:;\\
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3} Commencement of work within three months and
éffective execution of work- Unless the Concessionaire
or any other granting authority permits otherwise for
any reasonéble cause, the lessee/mdltiple lessee shall
commence work within three months from the date of
execution of the lease and thereafter during the
subsistence of this lease without causing or causing
any damage to any fence, building, structure or other
property situated on the said land, under the rules of
the Central or State Government as may be in force for
the time being in force the leaseholders and the
granting authority shall be competent to get the work
done in any manner or by any agency as per the Central
or State Act, rule or regulation passed for this
purpose in such a case and in case the work is started

within three months of the execution of the lease.

4) Keeping the Government indemnified against all

claims: -

The lessee/multiple lessee shall, in c¢ase of any

N

b . . ' :
;}%@oss, accident or disturbance caused by the exercise of
S AN

powers after the grant of this lease, pay him/her

ldddiquate compensation and compensation as may be
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asgsessed by the lawful authority and pay any claim or
compensation made by any person for any such loss,
accident or disturbance and keep the Government

indemnified from all expenses in connection therewith.

5} Filling up of pits, shafts etc.:-
During the subsistence of the mining lease the
lessee/multiple lessee shall dump the waste after

excavation only at a place approved by the Collector or

any other authorised granting authority.

6} Strengthening and supporting the mine to the
required level:-

The mining lease holder/multiple lessee shall fill
up the mine to the required level as may be considered
by him for the safety of any railway line, canal, road
and other civil structures teo the satisfaction of the
concerned Railway Administration or the Collector or
any other authorised granting authority, as the case

may be. The lessee/multiple lessee shall strengthen

wemeedDld provide a basis for the same.

i

RPN

h¥ém”wwmmmmﬁﬂﬁt§ -~ Modify as per present circumstances.
ey B
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7} Granting permission for inspection of activities—
Giving permission for inspection of activities The
lessee/multiple lessee shall permit the Collector or
any granting authority in this behalf to inspect, test,
measure, survey, prepare plans, make samples and
collect data and enter the said premises, building
situated therein, excavation or leased iand and the
lessee/multiple lessee shall appoint such suitable
person who shall provide all facilities and information
to such inspecting officers, agents, employees or
iabourers as they consider necessary and after such
inspection shall comply with all such orders as the
Collector or the granting authority may order or

require compliance of from time to time.

8) Giving information about accident:-

If any accident occurs in the course of work being
carried out under these lease by the lessee/multiple
lessee which results in death or serious bodily injury

'%?fﬁﬁii?ﬁx?r serious property damage or seriocus damage to life

DA AT
“\%%ﬁ% property, then the lessee or the granting authority
A

!
a give information about it within 24 hours.
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9) Giving information about the presence of other
minerals:-—

If the lessee/multiple lessee has any other

mineral In the said land apart from the
mineral/minerals mentioned, then he shall give written
information to the lessee or the granting authority
within 15 days with full details of the nature and
condition of each such land. He himself or any cof his
employees shall not expleit and extract the newly
discovered mineral without obtaining a mining lease in
respect of those minerals.
(b} If the lessee/multiple lessee wishes to work on
such newly discovered mineral, he shall inform the
Collector or the granting authority of his desire
within three months after making such representation as
mentioned in the provision and shall apply for a mining
lease for the mineral as per the rules governing the
grant of mineral concession but he shall not claim any
right over the mining lease.

If the lessee/multiple lessee gives notice of not

intention to work within three months, then the




i
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Collector or any other granting authority shall be free

te grant the mining lease to any other person.

10) Maintaifiing records and accounts of production and

employees—

The lessee/multiple lessee shall maintain or cause
to be maintained a clean and legible register of
accounts (bound and page numbered) during the lease
period in an office near the mining land or on ﬁhe same
land, in which the following net entries of accounts
shall be recorded from time to time-

{1) Quantity and quality of mineral/minerals obtained
from the said land.

{2) Quantity of convertible mineral of different
quality {such as limestone converted into lime}.

{3} The quantity of convertible mineral of different
guality that has been sold.

{4) The quantity of the said convertible mineral of
varicus qualities disposed of and the manner and
purpose of such disposal.

price and other particulars of all sales of

salid mineral/minerals.
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{6) The number of persons employed per day in the mine
in the said land and the educational qualification
of the technical persons.

{71 The stock oF the mineral/minerals remaining
undisposed of.

{8} The name and full particulars of the party or
parties to whom the mineral/minerals were sold
including the date of sale, Railway Zone number
and station from which the sale was made. The
Collector or any other authority deputed in this
behalf, shall have access to the said office for
the purposes of examination and examination of
such registers and making copies thereof and
extracting facts therefrom.

{9} All other facts, particulars and circumstances
which the Collector may from time to time  require
to be known to, and he shall furnish free of cost
to such officers at all times as he may require,

all true and correct statements and information of

w

fﬁg%ikﬁéfgﬁfx the account registers and returns in all the cases

; " BN
. ‘2"?\ - W“\TQ"};\-\

< &foresaid. The Collector or any other autherity
%ﬁfi L W
CﬁQ“&g députed in this behalf shall have access to the
BN o
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examination of such registers and making copies

thereof and extracting facts therefrom.

11. The lessee / multiple lessee shall maintain a
correct, up-to-date and complete plan of the said land
on the scale of 16" = 1 mile along with a copy of the
cadastral map indicating the situation of the various
quarries and the stage of working therein along with
the premises of his leased land and if any road has
been constructed by him connecting it with the main
civil road, accurately and clearly legible along with a
copy of the cadastral map at all mine offices during
the period of lease. The lessee / multiple lessee shall
allow the same to be inspected at all reasonable times
by any person authorized by the Collector or any other
granting authority.

{a} The lessee shall not pay wages iess than the
minimum wages prescribed by the Central or State
Government from time to time.

{b) The lessee shall comply with all the provisions of
the Mines Act 1952.

{¢) The lessee shall, at his own cost, take measures

for environmental protection such as plantation of
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trees, improvement of mining land, pollution lcontrol
plant and other measures presbribed by the Central and
State Government from time to time.:
{d} The lessee shall pay compensation to the land owner
on the prescribed date in the manner prescribed under
these rules.
121 Notice to Chief Inspéctor of Mines of India:-

If at any time underground excavation is carried
out or the number of employees in the mine exceeds 50
or the depth of the mine exceeds 6 m at any place or
explosives are being used in the mine at any time, a
detailed report of the number of persons, maximum depth
of the mine, explosives used and location of the mine,
ownership of the mine along with the address of the
owner shall be sent to the Chief Inspector of Mines

Safety of India, P.O. Dhanbad, Jharkhand.

13\ Freedom to give or transfer his right to anyone:-

.

i; The lessee/multiple lessee can give or transfer

sy

fe/lownership or interest of the lease to any person by
S

wi«
ﬂ;f e on payment of a fee of Rs. 10000.00 with the prior

written approval of the Collector or any granting -

authority. The lessee/multiple lessee may transfer this
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lease or any other right in compliance of the order of
any court or revenue officer shall not give or permit
to sell the right, title or interest of the 1essee to
anyone, provided that such giving or transfer shall be
registered within three months of its completion. The

lessee shall not, however, sublet the right, title and

interest of the lease.

14} Financed by any Trust,  Corporation or Firm of
Persons:—

No lessee/multiple lessee shall be financed or
controlled by any Trust, Corpeoration or Firm of Persons
without the written consent of the Collector or any
other granting authority. No lessee/multiple lessee
shall enter into any arrangement, compromise ér
contract with any trust, corporation or firm of persons
controlled by him by which he is directly financed or

vy, indirectly comes under the control of any trust for the

ML
i '”“&ijégefit of any trust or any person unless the Collector
PR AN .
ngﬁ; o% ;%ny other granting authority gives his written
ljx'*‘&h ‘% '“:: E%
T apﬁr@pai before entering into such arrangement,

F i
colpromise or contract. Any arrangement, compromise or
S Of {

nd Ty
Yo SF

'/fgbﬁ%ract as aforesaid {made with the aforesaid
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approval} shall have the President of India as the sole
determinant. If the 1liguidation is desired by the
Collector or any granting authority in writing, it
shall stang liquidated on such requisition by the

lessee/multiple lessee.

15) Leaseholder to deposit any other required amount in
addition to the security déposit—

Whenever the lessee seizes or spends the Security
deposit amount of Rs. 85,800.00 (Eighty Five Thousand
Eight Hundred} or any part thereof or any amount in
addition to it by the Collector in exercise of the
powers mentioned below, the lessee/multiple lessee
shall deposit with the Collector such additional amcunt
which together with the uninvested part of the amount
shall amount to Rs. 85,800.00 (Eighty Five Thousand

Eight Hundred) deposited with the <Collector or the
/v“fm'm

- Py
gﬁg&%ﬁi;g;ggnctioning officer.
6

M Mine to be handed back to State Government in good
¥4

E:'tion after expiry of mining lease-

oy

/) In the event of expiry or early termination of

Send
v
{mining lease or renewal of the same to any other

s, wﬁ Ng
\\:‘FE? TaE
e person, the lessee/multiple lessee shall hand over to
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the Collector all mines, pits, shafts, slopes, drifts,
surfaces, waterways, airways and other works now in
existence and other things under the land other than
those burieé'underground or abandeoned by the sanction
of the Collector and shall also put in order all
engines, machinery, plant buildings, structures other
works and conveniences which were in piace upon or
underground at the time of commencement of the terms of
the said lease and shall also put in order in a normal
and good manner and all such machinery which have been
installed underground till such time as may be declared

unserviceable by the Collector.

17. Right of Pre-emption:-

{a} The Collector or any person authorised by him shall

i at all times and during the term of the said mining

ﬂﬁgﬁjwwwmmwngké‘ e have the right of pre-emption (by giving written

e, SN

o A |

/«vf iﬁ?_tgbg to the lessee) of the said mineral (and all its
Y aaiait N

f_,f Paln ”aw Ty )

Rf% st o A pr?dw§ts) lying on the land transferred to the lessee

RN n K Wy

: e i

;
\ RN oﬁ&udder the control of the lessee wherever the land is
RAN S
RN N ,
‘ggﬁwg;;ﬁwﬁ »"and the lessee/multiple lessee shall, as soon as may be
RN e R

S practicable, supply to the Collector or any authority

empowered under these provisions all the minerals and
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their products and such supply shall be made in such
manner as may be specified in the notice at such place
and at such time as may Dbe required. The
lessee/multiple lessee shall pay indemnity to the
Collector against any third party claim in respect of
such minerals.

{ih} On the exercise of the right of pre-emption
conferred on the Collector or any authority authorized
by the Collector in this behalf, the wvalue -of the
mineral taken or its product shall be determined on the
basis of the market prevailing at the time of pre-
emption. Provided that the lessee/multiple lessee
shall, in order to assist the Collector in determining
such wvalue, furnish to the Collector confidential
information such as return of the quantity of the
mineral, price of the mineral and its product sold to
other customers and freight data and shall alsc furnish
o such officer as the Collector may specify, original
and certified copies of the authorization, contract,

”Jﬁg?ﬁﬁiyé?Cts or agreements for sale and hire of such mineral
iy

xx§§;ﬁ§roduct. If there is no agreement between the

-y

PR
\
zfe @oz and the lessees as to the normal market
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value, the matter shall be referred to the accredited
Commissioner whose order shall be final.
{c)} Notwithstanding anything to the contrary contained
in this préﬁision, the lessee/multiple lessee shall
supply the mineral required by the Government
bDepartment for use by the local authorities within his
district at a rate 5% less than the local prevailing
market rate.
18} Action during times of war or national emergency-
In the event of a war or national emergency (the
President of India being the sole judge of such event
and a notification shall be issued to prove this), the
State Government shall have the right from time to time
to take control and possession of the works, plant,
machinery and premises in respect of the said land of
% 1%;;ﬁbe lessee/multlple lessee during all periods of the

MMMMMMMMMMMMMM ‘&‘,‘\\

mlnxsg,\lease by giving notice in writing to the
PN
f*k%§5e ?ﬁultlple lessee and the execution of the mining
h“’i i

oper 'ghs shall comply with all the State Guidelines

£

ln/wméspect of the plant premises and the use of

\. o

xf“%x

"s

x4

ggff“ nunerals provided that if any damage is caused to the

RN

lessee/ multiple lessee by the exercise of the powers

conferred under this provision and provided that the
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exercise of such powers shall not terminate the terms
and conditions of the lease granted or such terms and
provisions shall not affect these provisicns more than

is necessary to have any effect on them.

19) Notwithstanding énything contained in the mining
lease, if the lessee/ multiple lessee, on receipt of a
written notice from the Collector or any officer
appointed by the <Collector for the purpeose to the
effect thaﬁ the land described in the plan is prone to
landslides and needs toc be stopped by the lessee/
lessees from mining in such area, the lessee/ multiple

lessee shall not claim any compensation for stopping

the work in such area

2(Q) Storage and Use of Explosive Materials -

The storage and use of any explosive material
shall be 1in accordance with the provisions of the
Indian Explosives Act, Metallurgical Mines Regulations
for the time being in force and the lawful directions

' ;;E%k\the Mines Inspector. The lessee/multiple lessee

be responsible and shall ensure that the

lgsive materials required for the mine are not
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stolen or misused or used for purposes not connected

with mining operations within or outside the mining

ared.

21} Demarcation Disputes -

If any dispute arises between the lessee/multiple
lessee and a lessee/multiple lessee having earlier or
subsequent mining lease in any adjacent block in
respect of right of way or any structure as per the
terms of the lease, the lessee/multiple lessee shall be
bound to submit the dispute for decision by the
Collector. An appeal can be made to the Divisional
Commissioner against any decision of the said officer
and the decision of the Divisional Commissioner will be

final and binding on the lessee/multiple lessee.

22) Employment of foreign nationals:-
The lessee/multiple lessee shall not employ any
person who is not a citizen of India for work in the

mining area or in the concerned area without the

written approval of the Collector.
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23) Compliance of rules and regulations -

The lessee/multiple lessee shall comply with all
the existing laws of the Government and all such laws,
rules and régﬁlations as may be applicable from time to
time for the operation of mines .and minerals and
matters affecting the facilities. In case of any
illegal or irregular activity in connection with the
mine, the lessee/multiple lessee or his employees shall
be liable tc pay compensation to the State Government
for all damages caused by such illegal or irregular
activity on notice by any officer authorized by the

State Government for this purpose.

24) If the lessee does not carry out any work in the
mine or quarry for a continuous period of one year
without obtaining prior permission of the competent
officer or the Collector, then his lease can be
cancelled, but if such circumstances have arisen which
are beyond control and under such circumstances it is

not possible for the lessee to carry out work in the

mine or quarry, then the.m lease shall not be
aq Yy ﬁﬂ gi ﬁﬁjﬂq‘w
L W\"%‘;\
; N ,
ot

cancelled.
g
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25) If the lessee does not work in any part of his
leased area for a continuous period of six months, the
sole arbitrator of which shall be the Collector, the
Collector shall have the power to terminate tﬁe lease
and re-enter that area provided the lessee is given a

reascnable opportunity of showing cause.

26) If the lessee works in more than 10 per cenﬁ of the
leased area for a continuous period of six months, the
Collector shall have the power to re-enter 75 pef cent
of the mining leased area provided that the area left
for the lessee shall be a consolidatea block which
shall include the area worked by him and the original
conditions of the lease shall be deemed to have been
amended from the date of his re-entry after the order

of the Collector.

PART-VIII

Undertaking of the State Government-.

1) Leaseholder can peacefully hold and exercise his

rights -
gﬁ;i&ﬁ{; The lessee/multiple lessee who has complied with
?m . e D i N
(QF;/ E xha\rules and pays or is complying or paying rent and
8] N

.o, v;@ Z?¥;%ty’ may hold and exercise all his rights in the

"cfj\ Mﬁi‘*ﬁ 3
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premises handed over under the mining lease during the
period without any illegal interference l?y the
Collector or any person claiming his right.

2y If any fessee/multiple lessee under the provisions
of clause 4 of Part 7 of this Schedule, for any part of
the said land if the owner proposes to pay compensation
to the owner for any loss or accident caused by the
mining operation and the owner does not give his
consent to the exercise of the rights and powers of the
Collector and the power transferred to the lessee /
multiple lessee, then the lessee / multiple leszee
shall report the matter to the Collector and deposit
such amount as may be determined as compensation and if
the Collector is satisfied that the amount determined
is correct or on payment by the lessee of such enhanced
amount the Coliector shall order the owner to allow the
lessee to carry on the activities necessary for the
mining operation. In determining the amount of
compensation the Collector shall be guided by the

principles of the Land Acquisition Act, 18% (1 of

1894).
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3) Renewali--

If the lessee/multiple lessee is willing to renew
the transferred premises or any part or parts—thereof
for a fufther period (not exceeding the period
mentioned in the original lease) after the expiry of
the period granted, and if they give written notice to
the Collector about their respective willingness six
months before the calendar year of expiry of the period
of their ongoing mining lease and comply with or get
complied with by them on their behalf, then after the
expiry of the period of mining 1éase, if the
lessee/multiple lessee is satbisfied with the
performance of the lessee, the Collector shall, at his
request and at his expense, grant a renewed lease to
the lessee/multiple lessee and any of his associates,
if necessary, for a further period (not exceeding the
period mentioned in the original lease} on the basis of
reasonable rate of ownership and conditions and
undertakings and agreements as he may deem fit at this
time.

4} Freedom to terminate, surrender or abandon any part

of the leased area--
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The lessee / multiple lessee may cause the lease
to be surrendered by giving notice in writing to the
Collector within a period of not less than six calendar
months, pro¢vided that on the expiry of séch notice, the
lessee / multiple lessee pays all dues and rent under
this lease to the Collector or any other person and
surrenders to the Collector all the arrangements under
the lease, then this present lease and its conditions
and all the liberties, powers and privileges conferred
on the lessee shall stand terminated absolutely and
shall stand terminated without prejudice to any right
or modification or breach of any covenant or covenant
contained in the present lease.

5) Refund of Security Deposit - On the expiry of the
lease or on such date as the Collector may select
within twelve calendar months after its renewal, the
security deposit amount deposited with the Collector
under this lease and not used for the purposes

mentioned in the lease shall be refunded to the lessee

/ multiple lessee and no interest will be charged on

the security deposit amount.
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6) Other special conditions :-

1. Ownership / Fixed Rent shall be paid as per Schedule
I and 1II of J.L.K.S. Rules 2604 (Amendment 2019)-and as
amended from time to time. Explosives should be used
only after obtaining the No Objection Certificate from
the Pollution Control Board.

2. Period (05) for five vyears.

3. Mineral~ Stone/Soil

4. Mining work should be done only after obtaining the
No Objection Certificate from the Pollution Control
Board.

5. Explosives should be used only after obtaining the
Explosives License.

6. Minimum wages as determined by the government will
have to be paid.

7. Other terms and conditions The terms and conditions
of the Bandhej Jharkhand Minor Mineral Subsidy Rules
2004 {Amendment  2019) will remain applicable as
amended.

8. Mining work will have to be done as per the approved

mining plan.

Hﬁgf Letter No. 546/Ranchi dated State Level Environment

=y A
ﬁé;y* ol \%§pact Assessment Authority, Jharkhand The conditions
T b I
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1 58

menticoned in the Environmental clearance from the MOEP

dated 09.10.2019 must be followed.

- Part -IX

jeneral Provisions -

1}Breach of any condition:—

In case of breach of any condition of the lease
mentioned in clauses 2 and 3 of that part, the
Collector may recover a penalty amount equivalent to
four times the amount of annual fixed rent mentioned in
clause 2, five which shall not exceed four times the
amount of the lease rent mentioned in clause 2, 5, from
the lessee / multiple lessee or his transferor or
representative.

27 Obstruction in investigation if the lessee /
multiple lessee obstructs or does not allow the
inspection of the conditions of entry in clauses 12, 14
and 2 of part seven or entry into the premises, the
Collector may cancel the lease and confiscate the
security deposit either fully or partially.

3} Breach of any other conditions:-

the lessee/multiple lessea or his/her
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the conditions menticned in clauses 2,3,6,10 and
{clause 3 of clause 3 of part seven) then in ény such
case the Collector shall give a notice in writing to
the 1esseé/multiple lessee or transferee of
representative, as the case may be, requiring him to
rectify the breach within thirty days from the date of
issue of the notice and if the breach as determined by
the Collector 1s not rectified the Collector may
terminate the lease provided that there shall be no
restriction on the Collecteor te confirm or rectify any
other right of the lessee/multiple lessee or his/her
transferee or representative under these rules.

Note- If a provision in part 3 is omitted the clause
within the bracket shall_be omitted.

4) In case of breach of the conditions of covenant and
agreement by the lessee / multiple lessee in respect of
which prior notice has been issued, the Collector may,
in lieu of notice, impose a penalty of four times the
amount of annual fixed rent mentioned in provision 2 of
Part-5.

wjéﬁS{\Ehilure to fulfil the conditions of lease due to

) q,qﬁ?o%;e Majeure" No claim shall lie against the lessee /
/ VA R €
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iple lessee of the conditions of the lease or be
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treated as a breach of the conditions of the lease
unless in the opinion of the Collector such failure is
due to force majeure and if due to force majeure there
is delay in fulfilling any of the conditions of the
lease, the period of such delay shall be added to the
period prescribed in the lease. In this provision the
term force majeure means act of God, rebellion, war,
insurrection, civil commotion, strike, earthquake,
tidal wave, storm, flood due to tidal wave, lightning,
explosion, fire and other unforeseen events which the
lessee / multiple lessee cannot normally prevent or
control.

6) Lessee to remove his property after the lease
expires: -

The lessee/multiple lessee may, after first paying
the rent and premium due as per the terms of the lease,
rake over and remove for his own benefit all machinery,
plant, building or other works or facilities which he
has erected on the said land and which he is not bound
to surrender to the Collector under provision 18 of

Part 6 of this Schedule and which the Colleptqnuis not

-

willing to purchase.
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7) Forfeiture of properties after a period of more than
six months from the expiry of lease--

If immediately after the expiry or termination of
the lease or at the end of three calendar months or the
date from which the surrender of the said land to the
lessee / multiple lessee 1is effective under the
provisions contained in clause (4) of Part 8 of this
Schedule, any machinery, plant, building structure or
other working facilities or assets remaining in the
land shall be sold or disposed of as the Collector may
deem fit without giving any compensation or statement
in respect thereof to the lessee / multiple lessee.

8) Recovery of amount under Public Demand Act-

Without prejudice to other modes of recovery of
amount authorised by any provision of this lease, any
<amount due against the lessee/multiple lessee shail be
recovered under the Bihar Public Demand Recovery Act or
any constitutional Act or any rule for the time being

in force.

9y Anticipated royalty for the purpose of stamp duty—

The amount of ant1c1pated royalty for the pgﬁggggwhwk\\
g G H
of stamp duty is Rs. 85800/-. P

&5

10) Liability of agents of executive-—
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The liability of the executive agents of the
iessee/multiple lessee shall be the same as that of the
iessee/multiple lessee.

11) Servicé of notice -~

The notice to be given to the lessee/multiple
lessee under the terms of this lease shall be served in
writing on the person residing on the land designated
by the lessee/multiple lessee to receive such notice
and if the notice is given to the lessee/multiple
lessee by registered post, it shall be sent by the
lessee/multiple lessee to the lessee/multiple lessee at
the address recorded in the lease or to such address in
Tndia as the lessee/multiple lessee may from time to
time notify in writing to the Collector or to any
officer authorized by the Collector in this behalf to
receive such notice and all such notices shall be
deemed to have been properly and validly served on the
lessee/multiple lessee and he shall be responsible for
the same.

Signed by witnesses in writing as evidence of the
xecution of this lease on the day, month and year in
following manner. For or on behalf ‘of His

Eellency Governor, Government of Jharkhand, in the
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presence of the lessee / multiple lessee in the
presence of the Deputy Commissioner, Giridih for or on
his behalf.

Sd/—izlegibl”é, 07.01.2020

District Mining Officer

Giridih

Signature of the Witness: sd/=- illegible

1. Dy. Commissicner
Giridih

2.

Sd/- illegible
Lessee/ Multiple Lessee
Sd/- illegible, 07.01.2020
District Mining Officer

Giridih 8d/~ illiegible
Dy. Commissioner
Giridih.
This Mining Lease contract is printed in duplicate

which is true to the original, which is in accordance

with the model given by the Government and typed by me.

Sd/- Sunil Kumar Sanjay Kumar
5d/~ illegible Advocate
Computer typist E.No.417/2012
Giridih 1.2.2020

N |
fertified to be the English translatidﬁga %%ﬁl&”
Form for Excavation of Minor Minerals in Hin ﬁyj%

. Isl) . .
Rid. Senior Interpreting Officer {Ca
0. 5. High Court, Calculta
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MINING PLAN &

PROGRESSIVE MINE CLOSURE PLAN

[PREPARED UNDER RULE 34€C JMMC (A) R 2017]
KARMATAND STONE DEPOSIT
AREA: - 2.86 ACRES
PRODUCTION CAPACITY:- 27095 TPA /SO TPD

TSI R R

AL

MITUZA- KARMATANIDY Py SAROEY
DISTRICT-GIRIDIH, STATE 14AHL AN

MINERAL: STORNE (NEW MINE)}

AMTLICANT PHEPAED BY
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Certificate

i1, Prabhash Anand the applicant of Leasz for Stone {Minor Mineral)
aver 2,86 Aces on stone, 0 Mouza- warmatend, P.5- Gandey, Khata
Me.~ 03, Plot No.- 33PY, 334 & 335(8), Districk- Girdih, State
harkhand, hereby solemnly aftirm that the plans and programmes 0
mining plan wilt ba scrupulously implemented by me and I will be strictly
held responsiple for any devietion therpof. 1 also herohy certify that the
peovisions of Mines & Minerais {Devalopment & Regulation} Act 1857 (o5

amendead up to date) and the Mines Act 1952 and Rules and regulstions

made under these Acts, along with the provisions of tharkhand Sinor
Mineral Concession Rulss, 2017 (as amended up 1o date) will be strictly
adhered o while implementing this mining plan arid wharever specific
permisstons will be required, I will approach the concerned authorities of
Oirectorate General of Mines Safety and the stste Governmant as the
esse may be.

Frabhash Anand
{Authorized Signatory}
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Certificate

Thig is to certify thal the provisions of Rules 34C of IMMC (A} Rules
2017 have been observed in preparation of the Mining Flan for &
Karmatand Stong Deposit ever an ares of 2.86 Acres, (Applicant, Srni
Prabhash Anand) Khata Mo~ 03, Plot No.- 333(P), 334 & 33&(P),
Mouza~- Karmatand, P.5- Gandey, District — Giridity, State lharikhand,
and wheraver specific permission ls requived, the applicant will
app%oach {he concerned authorizes of the Jharkhand State Govt for
granting permission, The information furnished in the above mining
pan is true and correct to the best of my knowlédge.
. .

: Tapan umar Chakravarty

RQP/RNC/171/2013/4
(Valid upto- D2.0$.2024)

Place: Ranchi
Datey -

7 % /5K NAZRUL ismm

‘ Araa Kotk ata
({@ Regn Nn, 447
}
“'\‘ %‘
\‘-‘ ,A
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Cangant Lelter from the Applicant

Mining Plan for a Btone deposit over an aread of 2.B6 Acres, { Applicant,
5S¢l Prabhash Anand) Khota No.- 03, Plot No.- 333{P), 334 & A36{P),
Mouza- Karmatand, P.S- Gandey, District - Girldlh, State Iharkhand,
has been prepared by Tapan Kumar Chakravarty
(RQP/RNC/171/2014/A) lssued by Indian Bureau of Mines, Gowvt. of
Indla, as Recoghlzed Qualfied Persony. I request the concern
suthorikies of the Jharkhand State Govt. Yo make further
correspondence with the sald recognized person on his following
address, If required:

Tapan Kumar Chalgravarty
Lower Vidyspatl Nagar

Kanke Road

RANCHI- R34008

REGN NO ~ ROP/RNC/171/2014/A
VALID UPTQ- 02,09.2024

T hereby undertake that the mining pian prepared by the recognized
person be deemad to have been made with my knowledge and consent
and shall ba acceptable to me and binding on me in all respacts,

Place: Ranchl ‘ iPrabhash Anand}
Data: Applicant
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ificate

The Provisions of Mines Act Ruies and Regulations made under have been
abserved in the Mining plan of Stone mine along with Progressive Ming
Closure Plan for over an area of 2.86 Acres, {Appiicant, Sri Prabhash Anand)
Khata MNo.- 03, Plot No.~ 333(P), 334 & 336(P), Mouza- Karmatand, F.5-
Gandey, Blstrict - Girigih, State Jharkhand, and where spacific permissions
are required, the applicant wil approach Che concerned authorities of
Jhﬁﬂmahd State Govt. Further, Standards prescribed by DGMS in respect of
Miners Mealth will be strictly implemented, The information furhished in the
Mining Plan is true & correct to best of my knowledge.
) e
PP

Place: Ranchi Tapan Ku‘fﬁaf Chalcavarty
Date - ROQP/RNC/I71 /20147 K

{(Valid upto- D2-09-2024)

Fiace: Ranchi {Prabhash Anand)
Date: Apolicant
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Certificate

The progresgive Mine clpsure plan in respect over an svea of 2,86 Acres,
khata No.- 03, Plot No,- 333(P), 334 & 336(P), Mouza- Karmatand, P.5-
Gandey, Distrlct - Giridih, State jharkhend belonging Prabhash Anand
complies all statutory rujes, regufationg, order made by the Central or Siate
Govi. statutory organizations, court ett. has been taken into consideration
and wherever specific permission is requifed the concerned authorities will

be approached:

1 also undertake. to the effect that all measures proposed in this closure plan
will be Implemented in & time bound niann/gr."‘

For Karmatand Stone Deposit,

{Prabhash Anand}
Applicant

Place: Ranchi
Date:
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I, Prabhash Anand, applicant of Karmatand Stone Depasit, gver an ares of
2.86 Acres, Khatz No.- 03, Plot No.- 333(P), 334 & 336(P), Mouza-
Karmatand, P.5- Gandey, District — Girldih, State Iharkhand, do hereby
undertake that the boundary pillars of the granted area is malntaingd
properly and In future £ wili be maintained properiy.

, For Karmatand Stoae Baposit,

Place: Rancgh] {Prabliash Anand)

Date: Applicant
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Ligt of Plan and Sections

i S No Description T Page
T iate Mo Scale
1 iKeyplan 7T pgteNo-1 1:50,000
2. Area plan T Plate No - 2 1t 3960
3. Surface plan "~ "Plate Ko - 3 L:1000 |
4. | Geological plan “piate No - 4 1:1000
}' "5\ Geological sections Plate NO ~ 4A 1: 1000
"6, | bevelopment Plan (1% yaar) Plate Ng ~ 5 1 : 1000
7. | Development Sertion (1 year) Plate Na ~ 5A 11000
8. |Development Pian {27year). Plate Ng - 6 1 ¢ 1000
9. |Development Sectlon (2™ year). Plate No-~ BA 1: 1000
10. | Davelopment Plan (3° year) late N6 = 7 11000
11| Davelnpmant Section (37 year) Piate No < JA | L : 1000
12. | Davelopment Plan (47T year) Plate No - 8 1 1000
13. | Development Section (4™ year) Flate No ~ 8A 1 : 100D
14. | Development Plan (5" year) Plate No - 9 1: 1000
15, | Development Section(5" year) Plate No — BA 1: 1000
7716, | Environment Plan Piata No — 10 1: 5000
17, | Environmenial Managemant Plan Plate No - 11 11000
f 18, i Conceptual Plan Plate No - 12 1 : 1000
19, " Conceptuat Section Plate No - 1ZA 1:1000
20. |Progressive Mine Closure Plan Plate No-13 | 1:1000

>

Tapan Kumﬁ Chakravarty
ROQP/RNGCZYIZA/2014/A
{Valid upto~ 02.05.2024)
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S Prabhash Anand has applied Tor a Tresh lease of stone quarry over an

area of 2.86 Acres on stone st Khata ‘No.-03; Plot Ho- 333(P), 334 &

336{P), Mouza- Karmatand, P.S- Gandey, District- Girigih, State

Jnorikhand.

'Study' revealed that the rock of -Giridity Distvict, popularly krown as

“Bulidiig Stone (Granite gnelss)” are: beind used in most of the

constivictional sctivities includiag roads, buildings and Irrigational projects

within and. cubside the stateof .Riﬁtichand,

» Apart fram the increasing demand of road metal for différent road

projécts Moreover partly westhered boulders, being recovered from the

overburden have good market as pitching storage in river ermbankmant,

Mining plan including Progressive Mine Closure Plan In respect of

Ksrmatand Stone Depbsit for stone mining is Prepared under Rules 34C of

JMMC{A} Rules 2017 with producticn planning Tor a period of 5 years from

2018-2014 tp 2022-2023.

» The applicant hos applied for fresh-grant of lease on 22.11.2017,

» While preparing the mining plan proper attention has been paid to ensure
that the relevant provisions under MMDR Act-1957, MMR-1961, and Mines
ACt-1952, Mines Rules 1855, JMMCR 2004 & IJMMC {(A) R 2017 are
followed,

» All safety measures provided in the stahue will be tskan into
constderation. '

¥ Required numbers of competent snd qualified pefsons will be appointed

, for exercising control, direction and superv%sfan of wafe working. For

. baseling, data assistance has been token frors the data, avalipble from

) local authorities. : g \

LY

S - Rhiniesy Plan R -
P KAppreve A
Tapan Rusur m.sxkrw.ert 3 12 ok ;&
FOPRRCHT 201404 - valid uplo a:?na.mz& {;\s: . h:i'u ﬁé} (;ﬁfé?’ E :
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KARMATAND STONE DERPOSIT
_ REA ~2.86 ACRES.

Kri Prabhash Anand

§/o 51l Ravindra Kumar Ray
52 Harmu Housing Calony
Dgran'zizzj, Ranchl
State: - Jhatkhand,

1.2 -Sta
1.3

. 1.4

’ SriTapan Kumar Chakravarty
; Lower Vidyapati Nagar '
: Kankﬁ Road
WCHL 834008
REGN NO - RQP/RNC/171/2014/A
VALID UPT O- 02.09.20:24
t sohecpimdp@gmvailcom

3 +01- 9836505008 / 7563048889

Kining Pﬁan
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Tapan Kumar Chakravarty BT
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MATAN 413
!EESE Aﬁﬁﬁ ,_‘g;.gﬁ EQE ﬁ
LFSSEE: - SR PRABHASH ANAND
o . -
Laneq Aven - 2.86 Acres

{Photocepy of lease map is entlosed in Annexurd).

Viilage {(Mowuza) Piqt No Area n m
Karmatand 333(P), 334 & 336(F) 2:86

«  Whether the recordad to be in forest - Now Forest Land. {Forest
area ix situatad beyond 500 m distsnice from the forest land).
« No national Park, Sanctuary and Bio-Divarsity fall wWithii 500 m radius
buffer zone from the lease arfea..
s
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.1 . ,
Karmatand Stone Deposit is situated In Girlgih District and Maheshmunda
Railway Statlon is 9 Km away from the Jease area in North-West direction.
The nearest highway SH-13 1§ approx: 14 Km In. South-West directien and
nearest alrport Ranchi fs about 152 Km away fom the. ledase area In
South-west direction. The nearest town Gandey is about 3.5 Km #is South-
West direction. Survey of India Toposheet No. 73 L/6.

2.2

LA'I‘ITUDE: ~ﬂ 2491 144, ﬂsﬂ TO N24911°49.40"
LONGITUDE: -E66%26'17,20" YO 86°2822.40% E

The Iaayaﬁ River is ﬂomng abmir Z Km BwWay ftﬂm the area in North
Girection. The-area-is having dispensary and local ‘hospital at Gandey.
Local -educational faciities up te primary and middle schosl are avaliable

in the vicinity of the project.

2.4 KéyPlap - The area has been marked on survey of India Reference Topo
Map No. 72-L/8 showing the vicinity cfthe area on-a scale of 1:50,000

» {Plate -1).
o e
*9, ‘ ﬁkﬂ%"“’ h *’Q ”S;,\
y ff/@ eg M\m_ma_g - The &res & marked on the cadastrai mep of the concerned
"?g’ @, i " ""? o, ghats No.- 03, Plot No- 333(P), 334 .8 336(P), Mouza- Kermatand,
Ta/ N"’% w,_g:— Ganday, District.~ Giridih, State Jharkhand oo a scale of 1:3960 or

L

. Mining Plan
r\vf npp’gﬂ LAt |
Thpar Kumar Chakravart %MA ~ T ‘\‘3 /
ROPIRNCIT UZ0NA - valld vpto 02.08.2024 ﬁg‘g{:{;y pivi c;r} E Pt SR e///
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ST CHAPTER - 111
GEOLO D EXPLORATIO AESERVE
3.  Physiography
Tha topography of the aréa i predominantly undulating with: hard rocks,
The entire-area has topography with small rdges and undulating terrain
with rocky cutgrowths, The fertlity of soff Is poor due to extensive
erosion, acldic character and fow refalning capacity. with granuiar
Yextured stone distributed all over the region, Hilly. areas conslist mainly
" . hard rock Le. Granite Gneiss,. It Is having undulaling topography and
o swpa frdm East to West. The gfitire leasé area i under revénie catagory
{ndustral langd}). A part df the orea is under mining operation,

A nsla I5 passing near Hie joase area. In the atea jomts ‘are well exposed.
’ The climata 15 tropical and 15 fal irly bot during summer..

3.1 Bealonsl Geology:

Theracfc type-exposed In the ragion conslst of a sedes of 3 meta sediment
e mica schist, quartz schist, quartzite, gametiferous mica gneiss,
* feldspathic mica gnelss intruded by granite plutons, amphibolites, dojarites,
* pegmatite’s and quartz veins, Large-scale migmatisation and feldspathisation
is responisible for conversion of mita schist ty mica- gnelss, The generalized
pecioglcal succession of these rock types occwing In area is as follows:

Stratigraphic Suceession
; The tentative regional stratigraphic sequence of the Jharichand Mica Beit s ag
Tollows:
Qusternary & Recent wipeees AlUIUM
fost, Lower Gondwana .
{Lower to'Middla Jurassic) ... Dalerite -
Lower Gondwana ... Taichir Sandis
And Shala’s
BOULDER BED
e e N CONFORMIT Y- o e e
Cpy  Himing D14y,
szn Humar cmm s
VRO140A ~ vaihd wpts 02022024 {Raey N AR}

il i)
‘*“Wﬂmw




Fagmatit and vein Quans, Meta- Dolerite.

Mets-  Gabbro, Meta~ Pyrokenits  and
Cththoamphibiole.

, GRANITE

Pre Cambeian Upper Quartzite ard mitacasus Mela
sadimentarias of Mica 8Bait Mica schist and
mica gneiss with itercalited amphibolites
cale gnelsses.and quartz SEHists of
Chotanagpur granite gnelss and migaatite.

Intrusive

3.2 ipcal Geology:
The area ls a part of Nortly Ghhiotanagpur Plateay and is mainly camposed
of Archeans Super Group. The Archeans comprisg grenite gnelss, calc
silicate and schist. They have been intruded by pegriatite and quartx
vein. The geglogical succession of the area Is as follows:

Recant stk
UNCONFORMITY-- —

ARCHEAN Chotandgpur Granjte Goelss
Pegmatite/ Quartz veins, dolerite:

Large scale mapping on 1:1000 scales has been: carried out'in and arountd
the area of Granitic rock deposit. Then the area was gridied sccarding to
square pattern. 36 an interval of 50m. Effort was-mate o plot each.and
every characteristics of rock formation. | |

A contour plan having 2m interval has been also prepared, shawing
relotive plevetion and depression from ground level. In this way a
geotogical mag Is prepared (Plate No.4).

8) Sections have teen drawn from boundary to boundary across the %?m
P 2\

area considering the fithe units in the anea. The sectionsl area hgs; eer

estimated on the basis of the cross sections,’ ',,f," s K H \
b} Length of influence bave been messered the by teking %{f of; the,.{'.;i‘ﬁgi!&%,@ * \;
section interval distance on both sige of each section. i S Ragr iy " ala ;\
¢} Bulk density 2.7 has been taken. " il 20 .
- 1 { A
7 ) N
Tapan Kumar Chdlamvarty =,

ROPRNCHTI201IMA — valls upls 52 603028
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AND ST
, LEAM_@JMQEEE
_ LESSEE: - SRI PRABHASH ANAND
) 90% of recovery i teken for the calcalation of reserve For this mine
3.4. Resoyrces % Resetve:-
Resources have been cafcutated in fwo categorles such as Measures
Mineral Respurces Upto the quarty depth (20 m} and further 10 m from
tndlcated Mineral Respuice catequry un the basis of stone sxposed on the

surrounding quarry face,
MEASURED AMINERAL RESOURCES (331}
: STONE
; i SECTIONAL | LENGTHOF ¥ . BTONE WASTE
SECTION | aneatmat) | thFtoencEge) | YORUME). n‘?:gm} ’,E&;‘Y. T | trovmes) | rromes)
AL 1875 40 79000 71100 127 | 191970 | ‘21330
- $6' 1920 25 ._.48000 43900 | 277 atesan | 13980
e 1738 2 4 4ays | 90878 |7 |ossbins]snanas
' L o 630 40 Te00 | el a7t eroes 7AS2
. TOTAL. e 8R1079.25 | 5345805
INDICATED MINERAL RESOURCES (332)
STONE jm3} ,
. s 1 SECTIONAL | LENGTHOF | | svgnE ] waste
SECTION [ meapn2) | ineLueticeiy | YOWMERT) aag?sm TP tronnes) | monwes)
AR 30 [T 50606, 35540 1y | s6iza 10693
Bg 966 25 24000 25000 | 27 | 5831 sde0
oL £10 25 - ZE1750 8515 | 27 | SoMErE | sETRE
Db 348 ; a0 13800 12420 27 | 33&ag 3756
JOTAL 31995 2405345 | 1657035
FEASIBILITY MINERAL RESOURCES (213) ‘
* TONE 5
SECTIONAL | LENGTHDF STONE WASTE
FEION | aneaieny | wewencr | VOUMET | tmalB0K |7, o |
AR 750 40 30000 7000 127 ] 71900 31K
Bbg’ 350 25 2375 23ys | a7 1 SYnas | eds
e E&D 25 21500 9350 | 271 £294% 5805
.07 5% 30 24000 21600 {27 | 583 8480
YOTAL 0950 2417r5 | 257975
’ PRE FEASILITY MINEBAL RESOURGES (222
STONE (m3)
_ ¢ | SECTIORAL | LENGTHOF [ sy STONE WASTE
SECTION | ajeatma) | FtueNCejm) | VOWMEImY wmmm TF | tronwes) (TONNES)
AN g25 40 23000 23700 22 | 80iso 2930
B Bs0 25 21000 18300 27 | s 1 ssm
co om0 ] I 1 am 19575 27 | 528828 | sg725
o i omay 40 13800 12430 27 33533 ¢ 31
TOTAL I 31998, | 276065 [ 24375
Mning pia,,

' - V Approved
u %@’Wumm ﬁ;ﬂ?fuﬁ%bmm
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MEAS

ER MINERA

- ACE

Y
ML

The measured mineral resources s arrived have been divided in prima
fatie in mineable anit non mineable parts s follows.

; Total Likely tn be ‘ S
Category Of | pescription |  Resource Migeablein | NGN Mineable
ha in tonmes tonnes
HMeasred E)dstlng
Minsral Quarry 481079:25 239502 241177.25
Resowree | qqfjpence.
(331)
: Tatat” Likaly to be .
| Sptegory of § ppceription | Resotirce | Mineatie | NG Medble
intonnes tonnes '
Indicaed Existing
R‘::;%";L Quarey. 240934.5 23328 217606.5
Influence
(332)
Tha Summary of Resgrves:

Mineable restrve is based on the mineabla part of the reserve. Mineabla
‘stone regervie hias besn calculsted from the geolegical plan In the area
considering the stone which is not mineable In view of blocked zone in ML
boundary and ultimiate pt tmit 2s calculated from the Geological plan &

Catagory of | Mineable Reserves © Non Mingable
Rescurce Int Tannes _ in Tonnag
, . Feaelbillty .
Proved {(111) 239902 Mineral 241177.25
Resotrces (221)
. ey Pre Fensibitity
P '{";"2;*;" iasns Minesat , 217606.5
Resourcas {232)
TOTAL 263230 | 45878375 |
Mising Plan
“*;v\?'f"’ Anp o
Tagan num/cum-mey ; :
&wmarqmsua-yM {PBET KA
o~ oHAR TS Aﬁﬁ&hﬁi-ﬂﬁg'm‘f
- . L H
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The mingable reserve under proved and probable category Is calculated to
be 263230 tonnes and production of stone in fitst five vears of the lessa
pariod will be gbout 327984 tonnes. In the fist S vears plan perod it is.
egtimated that the maximum production of Bullding stone would be 270485
tornes in 3rd yaer. So life of the mine considering proved and .probable’
reserves will ba 10 yedrs., Ppgsible reserves can’t be mined olf due tp-

restriction of Jeske bourdary in all stdes,

Infrastructure: Hoad and rai% /ays and -is near to the working site.
Manpower Is chaaply avallable,

Geolpgy: Geologically the area s polentinl and the depedit with grade as.
per requirement-by the consuming party.

Legil mattars: Leasehold area i5 valld a5 per the rule of IMMC Rules 2017,
There will be no disglacemant. Land will be acquired as per the rule,
Operating: The Legsee has all the minteg equipments used for Ehe sclenbifie
mining. The mine Is eco-friendly.

Economically the . stone mine ls mineshla as compared fo overburdan
thickness, The stone mine is also economically visble for fis consumiing
party.

Thus the sconomic, feasible and geology axis are categorlied a5 ~ i.

Thus the antire minaabie reserve ax estimated is categorized 35.111
‘Probablé reserve s categorized ag 122,

Economically ore I$ mineable as compared to overburden Ehickness and it Is
viable for the captive plant and lz categorized as - 1,

Feasibility study of the depostt is yet to astablish, So, it is cabegorized as.-2
Geologlcally the area fs potential but the depasit In the depth is yat to
estabiish with grada as per the requirement by the captive plant and it is,

categorized as -2,
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KARMATAND STONE OEPOSIT
Classification Code | Quantity in MT
Total Hinersl Résources [A+B) 722013.75.
A. Minorul Reserve
{1} Proved Minersl Reserve - {11 239802
(2} Prebabla Minaral Resorve 172 XL
B, Remzining Resources
{1) Faesibility Mineral Resource 221 24182225
{3} Prq"feasibmtv Minarai MS&}HC&S 222 237608680
Pre-fosgibility Mifdral Resourds 5 LN
{3) Mensured Minaral Hesourcn /‘ 331 N
{#) Indicated Mineral Resource 332 S
{5) Inferréd Mineral Resource 338 —
{6) Reconnaissaica Mineral 334 e trr—
Rasource
»
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KARMATAND STONE DEPOSIT
LEASE AREA -2.86 ACRES,
LESSEE: - SRT PRABHASH ANAND

R T
MINING

4.1 The whole ares is hﬁghly potential area, The work will be started from the

4'.1.‘

4.3,

Horth ~ Westdm portip.of the ares. with an appropriate haul foad and
further extznd in all direcHon, The mound is gently rising. The benching
sytem 3mX3m wil be practiced in.the area in prder to-comply with the
brovisions of Mefallffarons Mings Regulations, 1963, Petalls of
advancement and formation of ben;fi:s are shiown in (Pldtes: -5, 5A, 6,
54,7, TA, 8, BA% 9,9A) In the cale 11060,

Since thie depasit In thig arén o masslve In natire, it is proposed to arry
out only openicast seni-mechankzed mining during this plan periog, Le.
five years. The oparations. fike-deillig of shot holes; soiting of stone and
bresking of farge sized boulders will ba. excavated using hydraulic rock,
breakers and excavators with deptnying of Jacic Hammer doliing, £50.8 mm
dig) will be praciice in this ares, Having burden sind spacing of 2mx 2.5m
in stagger grid pattern. To avold fiy rock problem at the edge of the hilj,
light tharged muffig blasting shall be undef taken. 0.00 Ha area will be
use for OB dumping I the 1= & 2™ year In Squth Eastemn partion of the
lease srea-and dump generated in rest three years will be utilized for raad
tressing.

Broduction Targets:

Year wise Production of stone from the area has been calcuiated by cross
sectional method. Tha cross sectional ares has been multiplied by the
advencement to be worked in-each bench as tength of influence fv get the

bulk volume. Thus the value ob!:@inexf hag been muitiplied by tonnage

facior to get the actual production of stene in each bench. VYear wise
calculation has been ‘made separstely and the detall of year wise

development of the quarry Is given 5 foflows:

nSrsg Pkm
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Yéur ané-t_ss_;_tinn of | Production of Intercalated Totat Waste
¥ | stons in Tonnes | soll in CuM wasts in CoM in CuM
B 25041 5125 1030.50 6155.50
2nd 26037 0. 1071.50 107150
3 27055 0 131500 111500,
Ath - 26572 0 1083,50 1093.50
Sty 23215 i} $55.30: B55,50
Tobsl 127964 5125 5266.00 10391.00
4.4  Bench Besian znd Formations

Since fhe mihe wiil be worked In seri mechanized working pattem tering
" this femainlitg plan perdd of S vears, bench height witl be restricted ta

thie statotory 3mx3m due 34 compactness of the hard stone and as per
the DGMS nomms. ’

4.5 Ponch _ 7 :
The workwill be startéd froay the North - Westemn portion of the area with
-an ‘appropriata haul road: and further exdend in all dinection. Dstalls of
agvantgmient and formatidn of benches are shown in {Plates: 5, 54, 6,
6A, 7, 74,8, BA B:9, 9} Ivtha Scale 1:1000, '

1 years Durifig. this year working will be started an the Ssame quarry with
Z-benchies of 3m x/Sm In dimension up to 283.mAL. For tisutage of the
.stone, permanent ramp will be malotained at the quarry face. During
quanry advancement’ 5125 CuM of soll will be excavated and this will be
kwtmmteivfoffuwre iise, Detalis calculations arg given belolw:-

157 YEAR STONE PRODUCTION
STONE
VO {TONNESY | T.F
{mi RO% . }
RECOVERY
. $232
B442.5

LENGTH OF
. INFLUENCE
{m)

SECTIONA
L AREA
fm}

WASTE

BENCH
{TONNES;

Bilm)

245.0
08275
2782.35

27
27

30
15

265383
2E6-283

AN 1

15

e
3633

prom
*p;;g Pian
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Mﬂﬂm&m
EA -7.66 ACRED.

LESSEE: - SRI PRABHASH ANAND

Saoll: |
BENCH SECTIONS LENGTH OF .

2 . : LLnE
secuon AL{m) mﬁ::u? WRUENCEm) | COUMEmd
AR 6263 & 40 5200
B 2H6-283 77 = 5. 1525
TOTAL L 5126

2™ yanr; ~ Diring this year work;ng will.be starfed on the same’ quarry with.2
benches of I x 3m in dimens!oa ‘up to 280 mRL. For hauvlage of the. stone.
permanent: ramp wii be mamtaii}ed at the .quary face. During qitarry
sivancerent no sl s befrg exca;?%ﬂd Digtafls calculations are glven below:-

"IN0YEAR STONE PRODUCTION
ETONE ! _
gperon | NG | SECUONAL | LENGTHOF | VOLUME | {TONNES) |, | STONE | WASTE
nifi) ARTA{T} mmmics{nf o $0% i [TORNES] | {TONRES)
RECOVERY
AN T 233280 231 49 | 3 7R84 27 i 2481 23885
B 283-350 75 F- 1575 1587.5 7 ASEE G625
j TOTAL i 25047 282805

2" yaart ~ During this year working w?!i be started on the.same quarry ¥ benches
of 3 «.3m in dimension up to 277 mRL, For Haulage of the stone permanent
ramp will be malntained at the quam%tsce. During quarry advancement no. solf Is
being excovated. Detalls caltulabions a%c given helow;-

" 3RD YEAR STONE PROGUCTION _
5 i ETONE

, oy | SECTIONA ! LENGTH OF nepe | (TOINNES) STONE | WASTE
segmo W”‘"w@ LAREA | WFLUENGE “?;5;"5 0% | o' | [YOHNE | [TONH
{m2} tm) | Wm = 5} 123

R | a7 2 48 000 P01 a7 | 1sadg | 3Ead
BB IRI-DED i 25 3156 2635 27| Te5% 8505
N TOTAL $7095. | 0ID%

ath yenr: - During this year working wil be started on the same quarry with 2
benchies of 3m ¥ 3m in dimension up to 74 mRL. For haulage of the stone
parmanent ramp will be mahitplned at the gquarry Fface. During quarry
advancement nosoil Is balng excavated. Details calculations are given balow:-

i Z iw{ﬁ;?\)é;\ ‘ Ap::npf%vca

o A S »’@\\ {BigHum

stfv?mmg Officer
Gindiy |

‘l

|+ i

<)

LA

AV 7

Y
ot




KAR) ' = DEPOSY
LESSEE: - SR PRABHASH ANAND
- ATH YEAR STOKE PRODUCTION
i “STONE
! SECTIONAL | LENGTH OF , ivrral:
{ BENCH . : { VOLURE | [TOMNES) STONE | WASTE
SECTON | gy | Ach | MFLURNCE 1 o w0% | T | (YORNED) | (TONNES)
: i RECOVERY
AN 27074 179 40 7150 5343 2.7 | 1739, 1933.2
BB seder 151, 25 s oy 1] mm 118,25
TOTAL > ;S 7852.45

Sth year: During this year working will be stared on the same quarry with 2
benches of 3m x Sm i dimension up to 274 mRL. For haulage of the stone
permanent ramp will be maintalneéd gt the quarry face. During quarry
advancement no sail is being excavated. Detsils cilculations are given balow;-

STH YEAR STONE FRODUCTION:
pa £
BEGTIONAL | LENGTH OF | . STONE ;
SENGH o VOLUME | {TONNES} | T.F ! STONE WABTE
secTion | fe J(a‘;ng? Wt‘gﬂﬁﬂcﬁ m'y B . { {TONNES) | [TONNES)
X RECOVERY
AN IB0-I77 157 40 iy 5652 27 15260 13958
BB | i 1 25 5778 278 1] e 88425
TOTAL ; -3ing 51085
4.5, &l Pian fo g #1eie M

Mining will be carde& out with haifpi of semi -rﬁechanised"manpowerfar
-digging, excavation angd femoval of store in donjunction with sort hole
drifing @nd blasting and ziso with the help of machinerfes for
transportation, loading etc,

in this connectien, guidelines,. issued by the Director of Ming’s Safety by
various circularn, will be adopted.

Widle preparing a -conceptal mining plan for the Stone Lease, the
Foliowing points and precepts have been kept in view:

During this plan period of teén years the ared will be worked out except

7.5m safety barrier, As.there I8 no huge ovec Qurden so no question of
parmanent dump, 0.09 Ha area wili be use for OB dumping in the 1= sod

2% year in South Eastern portion of the lease area and dump genermted in

rest three years will be utifized for road dressing, At conceptual stege

total 1.16 Ha area shall be degraded due to mining & alfied activities, sut

of which 0.74 Ha areas comes under mining. it is proposed that .53 Ha

e "
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areas shall be backfiled & 0.21 Ha sreas shall be ekt as waler reservorr

for rain witer harvesting.

LAND USE PATTERN;
: Existing | §" Year | Consppiuat N

Petails {fn Ha) | (InHa) (T Ha) Yeage
Quarry/ .
Ressrusi 0 0.45
Road 0.004 .01
Bump O 0?599 0.74 64.00
‘Parapet Wall i} 003
Garfand Drain 0 . o003
Plantation 0 021 .12 36.00
Uniused 1,159 17 4.34 0 g
Total 1.15 1,16 Li8 100,00

4.7 Level 6f machanization:-

Since the degosit in this area s massive in nature, It is praposad to carcy

out only ppanhcast se:ﬁiamemamzad mining durifig this plan period, i.e,

five years: The sperations like drilling of shot holes, sorting of stone and .
breaking ‘of laige sired boulders will be exeavated i:smg fydrauiic rock

-breskers and excavators with deploying of Jack hammer dritling. Jack

hamymier deiliing (50.8 mm dia) will be practice In this area, having burden

and spa'crng,ct‘ 2m x 25m in stagger grid paitern. To avoid fiy rock
,p‘mﬁem‘zt-’the edge of the hll, light charged mulfle blisting shafl be-

-unier taken,

Kining Man
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LEASE AREA -2 B6 ACRES.
E: - SH ANAND
Deove I
Wagon driilt
H}For stone production
| Bench Height il A m
Dyilf hple dlameter 11 50.8 mm
Burden 112 m
Spacing 125 m
Bulk Density insity_ 1| 207 MTm?
Deptly of hole including sub-nmde drilling : | LE2Bm
Yield p&r‘meterofﬁtﬁ!!ng s A2 %25 %27 =22.15 MT
1.828

" Meterapa required per day T {r| B0 = 4.063m

22.15
Ty Raleof. Bﬂiﬁ 1 2571 per héur
‘  Diflling. capacity per day- wtth %ﬁv&" +16hrs X 25m o= 150 m
! varking of & hes.per shift

"~

ge Of dofls  required Tor one shifts In 813 14,063 = 0:027

! -day 150

Considering 80% avatlobiiity, the requirement of machines witl be 0.027/0,80= 1, 333 S8y
"1 machine. Thetefore one dill mactine 15 adeduate to meet the reqiled production

! targeb,
in avera)i 2 drill machines will be- requirad for tarpeted production including one stand by.

Required Production 1§ 27095 Mi/annum
No, of working days 2 f. 300 ]
Material required to be handied per . 27085 = 50.31 say 90 tonnes
day * 300
Bucket fil factar : | B0%
Bucket Eapacity 5 0.9 m’, La 0.7¢ m* & BO%
! Bulk ‘dénsity lpose H 3.1
' Moterial Handled by each bucket 1 0.72x 3.1 = 2.232 MT
Cycle ime {incheding pastima} for H 30 sec
each bocket
| Utillration. (Job efficlency) : 70% .
Tannage handled/Mr : ‘ng{}, g 60 x &0 = 187 48MT
T handied per shift (6h Say 108 T/
onnage ed par shift {Rhrsi
shift) for one. shift 6 x1x 188 = 1128 MT
‘Number of excavators required : 90/ 1128 = 0,079
Considering 80% avalisbility, the requirerment of excavator is 0.679/08 = 0.098 say 1 fo.
Therefore one excavator wiB be suffitient to meét the regiired production farget,
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KARMATAND STONE DEPOSYT
B, .

Baulage and Transport Equinments
No. of T b londad with the EXCRyators:
Por Bone Transbortnt!u

: ﬁﬁ%—gﬁf = | 0.3 km

2 .20 Wanph speed = | {60/201x0.3 0.5 yiin.say.-1 minute
-3, Downtilll at 25 kmph speed = | (60/251%0.3 = 0.5 min fay 1 eminute
4. Loadipeg tdime = | 3 minutes

5. Shottng Brne = | 1 minute

Bl = | 1.minute

7. Total time requited per trip = | T minuies

‘B, No.-of frips per hour = | 607w 8,57 ' -

9. With 80% efficiency - | B57 % 0,60 « 5,85 tripe par hour

. HeURY bUlput Ber tippar - LGB A - E ST

11. Totel Stona handiing pec day | 333%%5 = 50,31 way 90 Ionass

12, Considering ond:-shift per- , . . '

day, & hrs pershift 50 cutput'pt | = { BE5KE41TMT
| 1 tippar par dny i . —
{11 No, of¥ipperp required =1 904411 = 0.218

Copsidering 80% avadability, number of tppere redquired i°0,718/0:8:w 0.272
nds, Therefore.one tpper will be retulred 1o transport seone o the stock yerd.
One morn tipper is alsn. suggestbie,

-
endlaruery wsarere Biwam n
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T clity

. !
4 % /5K NAZRUL ISLAM
.{ Araa Kolkata

Regn.Mo. 447119




5.1. DPrilling and Blasting Parsmeters:

Blasting In open cagt mines i of ubmost Iimportance, not only because it
has to B compatible with. the. shovelfloadar but algo preforably -as will
vhyviste the necessity of secondary blasting whith is known to be vary
costly. Tha.feed size for the crusher has tobe fow below 600mm, because
it {5 Ingprignt thet variations of the rlard}tgss of the formation don't result
in waste use pi xplosive with unbalancéd product size, it is° also
HmporiEnt that tha ines generated, sve kept ss low a5 possible.

The distribution of charga in- m&bsasthn}e s as follovss:

Battom charg& with bonsfer (s!urn' exp}oﬁm) and ol chame aisa by
low speed Slurty explosives wﬂ}/be charged in the vatic of i5: 85.
meYi :
-Consifiaring thit, naturé of ‘strata. 7 defesit 3htd helght of the baoth deck
charging

‘shall be cairigd out it 3 following mannes:

a) Deck chargipg.with deil] cutiing,

b} Air deckitigy,

5.2, Patfern e Seguence of Firing:

The normasl pattern of holes with 2m burden & 2.5m spacing will provide
the. best resutts, The pattern of delay- biasting i enjunction with use of
detonating fuse will mke Into ccount mdstence of any ratural deavage
layout and sequesce of fring of hit blast — holes pattern proposaed for

Sepending upcn the compasition of thie formations, sbme degres of deck-
loading may have to be resorted for beiter fragmentation,

5.3 &8 ' Abge
Nitro Mixture zxpiés&ms are uced for blasting, Deck charging is used

wherever necessary.
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5.4. Powder Factor;

It is hoped thet powder factor of over B tannes per kg, OF explosives wiif
he-achievad,
5.5, Storags of Exnlosives:
Lessea wit make an agreement for blosting in the ming with the blasting
agency as per Hule.
Blasting time i generally fixed 3t lunch interval or gfter the working shift-
-biing. All required precautions, Bk marking the daoger zane With red
Rays, use of warning. Sfgnals and providing blasting shefters efc will be
Jaken.
5.6, Dritfiria o Ing:
Although the mine is far awaw/fmm any populdtion, precautions wilt be
taken to minimize nufsance, caused by blasting. All necessary safety
precautions are belnp taken In agcordance with the explosive act.
Prmutlims are siso tsken 3s per permission given under MMR, 1561
106(2) (b) by the Diréctnr of Mine's-Safety for deep hole drilling &
Blastifg and aiso for the usage of heavy sarth moving machinery.

Vibrntion:

I order to minimize vibration the precautions shall be.txken:

+:Blast holas: shall ba infthated by non-slectric (NONEL) down-the-hele
{CTH) delay detonators.

2.Care shall ba taken to ensure that effective burden (5 not excessive and
the face shall be Kept suffidently long, The burden vhall be kept at 2m &
spacing shalf be 2.5m.

3.0ptnwm charge per delay shall ba keptas fow az pasgible:
41'hedepthn-‘ﬂmha€esha!i bemrma!ly 1.828 m. The dipmeter of thg
hole shal be kept ot 50.8 mm.

$.Adoption of twa row blasting- and V pattern of firfing,

6.The firing of maximum possible ne, .of blast holes tawards froe face,
7.Use of delay detonators between the holes and Yows of blasting.,

Mining Plan
Apgiroved
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LESSEE: -~ SHE PRABHASH ANAND
Noisa. T '

The following steps shall be taken to minimiza poliution by nalse,

1.Blasting shali be weJi designed & blasted periodically rether than couple
of hastily unglenned blast dafly. Al the explosive and the NONEL
detonator shafl be put within the blast hote & instead of detonsling fuse,
NONEL  trunk-fine-delny-detonster  shall be uvsed for trunk  Hne

conpeclions, N
2.&;8:1(19 shall be planned .t minkmize boulders, so that secondary

‘brasting shalibe reduced. .

3:Green belt with breés of varylng height shalt be devaloped arcund the

quarry 1o sbsorls the Blast nolss & reduce noise.
Fly Kocks: 7

While blesting, if:the holes wifl tiot be properly designed and charged, the
mak thrust of the blast wil be. upwards-and Instead of fragmenting the
sock, there whi be sn cutward surge resuiting in-rock fragments flying. In
order ko prevent Ny rocks folfowing steps shall.be taken:

1.Stsmming iength shall be kept-equal to this burden.

2 Itter-row delay shall be sélected in such'a way that each row pushes its
burden: forward Tather than In.an upward direction.

3. Toe formation shall be avolded by proper design of drilling -and blasting
3s toe hole Biasting Invoives increased risk of fiy rocks,

4.To avold fly rock problam at the adge of hill, lght cherged mulfle

bigsting shall-be under taken.
Bench height : 3Gm
Burden : 2m
Spacing 3 a5 m
Bulk density H THI/m3
Depth of hale : 1.828 m
Toanage per hole ¢ 1.828X2X2.5%2.7= 24.67Tonnes
Powdar Farior : BTonnes/KE
Charge per hole : 24.67/8 = 3.08 Say 3KG
Avg, Production/day F 90 Tonnas
Number of hole / day ! 90/24.67 = 3.648 Say 4
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"Fha falfowing BIRSGIng porae ke te wre Baing elerrind

Explonive : Pawas get
iy Haghy i 3.0 m
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The Jaiyati River & flowing about 2 Km away from the ares in North
direction, Likely depth of water table based on observations from nearby
welis and waler bodies:

1. ‘The water table is 20 m below the ground level,

2, The area is gently sloping and working will be-dane In this area above
ground water table,

3. -Adequate number ni’"dfi:sei pumps. will e kept standby. During rainy.
seasoh water from the pit, lf/'ava‘ﬁable,‘ wit ba sampled and tha results
will be submitted when requlred,

The Jalyatt Hiver is flowing abgot 2 Km away Fom thg area i North
direction, The proposed area with its surroundings Is gently sloping. The
area Is much above HFL snd- there was no occasion of Rpoding In the
area. From the tube well; sunk in the area, ithas bagn obsendéd that the:
ground water table is 20 meter below the ground leyel. The quafity of the
water samplé from the tube will be analyzed. Thie proposed mining
operation. Is semi-mechanized and :dogs nol affect any poflution at the
remarkable scafe.

#n amblent watér fuality monitoring network will be designed for
assessment of the basaline stalus of ambient water quaiity. The
parsmeters to be monitorad are given as below!

{1) PH (2) EC. (3) Ca- Concantration (4) Mg-Concentrgtion {5) Na-
Concentrstion {6} K- Concentration (7} rCO3-Concentration of bi-
carbonate (8) Cl-Concentration of Chioride {9) Total hardness a5 CaCo3—

*

Miring Pian-
ﬁpn r pi@a

(hernyttma R
Fueal g Oifa:ei'}
ety




KARMATAND STONE DEPOSIT
LEASE AREA ~2.86 ACRES.
. CHAPTER — VIX
STACKING OF MINERAL REIECT

AND DISP OF WASTE

7.0.  Hature of Wagte:
Stone Is exposed in the quarry face and there i§.a thin layer of O.5,

o ‘ intermixed soil in this. ares, The wista will be dump li the lease area
' " with suitable precaution In the plin period, As theré J§ no huge sofl, so
there is-na question of permanent dump. During this plan petiod ail the
g ) waste generated will be dumped tempamﬂty on the South Eastern
portion of the lease af}a and shall ba vsed for backflling and for haul

robd dressing:

7.1. Selaction of dump site:

Fram the devalopment plan it 15 clear that toisl (10391 cu.m) waste witl
be generated during the Plan period which consists of:5125 Cu.msoll and
5266 Cu.m of Intercalated waste., Waste wilt be dumiped In South Eastern
portisn. of the lease ares Tn first and second year and In next threeyears
- it will be usad for haul road dressing. Detalls of year wise 15 given in the

below table-
Vear | TrOOUCHON T | production of | Intercalitad | TotalWaste
- Tonritis 5ol in CuM | waste in CuM y CiM
ist 25041 : 5125 1030,50 6155,50
2nd 26037 [} 1071.50. 1071.50
3rd 27095 p) 1115,00 1131800
4th 26542 0 10693.50 309350 | _
Sth 23219 0 95550 | 95550 -
Total 127964 5125 B266.00 10381.00
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LEAGE AREA -2 8BS ACRES,
LESSEE: ~ SRI PRABHASH ANAND —

T T CHAPTER — VIIL

8.1. USE OF MINERALS!

ROM will be used for construction: of buttdings & making of roads.
Stone con Be used Inferent from n different construction jabs @nd road
projects. Stona mined cut from tha mine can be directly used as boulders
of ditfarent slzes for River Anti-erosion, Dam censtruction, embankment
works et ARter crushing Into ditfarent sizes of aggregates {rom mm Lo
&3mm, e product can be used in construction sni road profecty.
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LEASE ARFA -2.86 ACRES,
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e ' CHAPTER - IX
AN POWE
9.1. Maznopwer Developmeot: :
There would be 300 workdiig davsin 3 year. Taking Thto decount 5 years
period, Management & supervisory personnel donstiered under Reg. 34
{2} (€) 6FMMR, 1961 would be as follbws:
Future production flanning does.riot indicate some change.from presept,
‘in the employment, The sumber of orskiled ldbour may Ircredise
* degending on the quintintof production,

S.N. | Designation of Empfioyes T W, of Persons.
i, jSupervisor ) G
2. | Permit Manager ar
3. | Munshi oL
4, i Formarn z oL
5. .| Mininy Mate DL,
L& | Bissier Heinar O
7. | Excavator:Operator o
8, | Com f Opgcator - 101
1.8 ‘%&fﬁmmer Z
AD. | Miner ‘ 02 {Inclusive of
{Saml Sldiled ) _§ absentees & loave }
11. | Unchilled 2
i TOTAL 16
8.2
1) Rest Sheiter
2} Pit- Orfice
3) Flrst Ald Arrsngement
4} Drinkiag. Water
5} Noise Monitoring Station
»
o Mining Pian
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10.3 Minurad Processing:
Stong miinlng. there ks no need for mineral processing or mineml
‘beneficlation’ to upgrade the ROM Praduction. Hera, mined out stopa Is
-directly used in different forms ranging from bouklers to ppgregates.
Froun crisstier ballast or.agaregate will be produced as pec requitement.




T CHAPTER - XTI

NVIR CNTAL MAN, NT PLA

Environment is afways affecteéd dug to mining and more so, wheo the
mining ls an opencast orig. To ik iito the envifonment protection pr
Karmatang area apd Environmantal ﬁan@gemeift Man is pregared, The
present scenarle of Bavironmentsl stbributes and activities are shown in

" Plate -~ 11.
11,4 Base Line Data
14.1.1 Bxisting Lond Uise Pakte 4+
£
is ! Existing
(I Ha),
Guarry/ Reservolr - a
Road - p.001
Bump D
Parapet Wall D
Gartand Drain 4]
plantation o
Total %.18
11.1.2 Wiater

it°is noticed that the. ground water is” available below 20" meters of the
normil surface Jevel as well as in hearby dug wells and bore wells etc far
away the applled srea. As the mining operation shalf be iimited to applled
area at much higher RL than ground water level, there would not bie any

advarse effect on the ground water,
11.1.3 Terrestrial Ecology

The study of Terrestrial Ecology Involves the WentiNcation of animals, birds
induting nomadic and mdgratory, reptiles and amphiblan fauna, Further, the
dominaat spectes of vegetation also nzeds identification,
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11.1.3.1 Fauynal
Only domaestic antmals like cow, goat, buffalo, cat, dog etc are ochsaerved /

found in the area. As there is no natural forest cover, the ares does. not
comtain any wild animals; Only stray jackals are seen somelimes. Both
paisonaus. and non-poisdnous types of snakes are seéen during summer
and rahy seasons.

1$.1.3.2 Florag .
‘The aréa 5 virtusity denuded of yvegotatinpn. Neem, Palash, Eucalypius,

AkgEumant tress arg seen at pldces around the ares.
12, 1.4 Quplity of Aix
Thare. was neglightte air poliution noted in the mining wres. There are few
smail crushier units In the buffgr zone and therefora no dir poliution.
11.1.4 Cliste S
The cHmate of tha area is cha‘r’.;:terized by genaral dryness. It is very
pleasant. during the cold weathar from November-to Febriyary. Thersafer
the climate betomes warm. 1t remalns hat usitil the monsoon breaks
towards the middie of June. With thre setting i of rains the temperature
Talls and humidity rses, Jufy td October are the rainy months. July and
Atigust ara thie wattest mdnths. The average rainfall durlng July Is 287
min and that i, Augost 445 mm. The average annual rain @ in the
district is approximately TI00 aim.

11.1.5 Social and damograalic profile

(a) The ares is thinly populated and averags density per square Kilometer is
also low. Agriculture Is the major sourte of income of the local people. The
people are mestly i vBry Jow income group and they are engaged either
cuttivabing own land of someone &lse {and. Peopln working i cosf sector arg
well off. There zre Some povarmment sponsored cvil works or redief works
whera normally Incal pecple are engaged. The metal stone mining acivity
provides srapioyment to the tocal peaple for their earning.

(1) No villages or human _dwoling are present within the apphed area {core
zone}. Thersfore, there will not be any need for resettiement, While due to
mining there will be Increased revenue saming In the area there and

L ALdng Plan
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RRPFNCHTHIOLUA - valld Gpto DLO8I0T4 rom i»m
o EBIDNLTE KUmany

ABRL Bfprisse rmise s




LEASE AREA 2,85 ACRES.

1= SRI PRABHASH.

fimited and small in naturs. So there will Not ba any remariable impact due

to. this mining operation on neige.

1125 Impsct on Climata:

Mo Impact on climate is anticipated due to proposal tevel of working.
11.2.6 Impacton Human Environmants
The benefical impact will be there due 1o possibility of generation of
employment with increase in produttion.
11.3 Environmaent Management Plam:
it i5-obsapved that thiere will be fimitad impact due to proposed mining
aéﬁviry in the srea. Howsver, control measures wiil be iniblated to
counters the possible threaf. “the environment. The varous controf
measures and mitigating measures are shown In Plate - 11 and are

tdiscussed in details below,

Attribaston

..4'3’9;

Parametera

Frequency

Ambrent A
Quality

PM2.5, S0; , NOy CO;, Oy

and Hg'

24 hourly samples lwice &
week for three ‘mionths at 6|
jocations. Gy, CO monitored as
three 8 hourly samnles in 24
hourg,

Metecrology

Wind speed,
directlon, Temperature,
Relative  humidity and
Rainfal

Noa-inhstrumentaf
observation Cloud cover,
visibifity and dust storms
etc wili be recorted.

Whinegd |

Near propased project  site
cohtinuous for ong teason with
hourly recording. apd
secondary Jata slse collecied
from the nearest TMD station.

Wabsr quahty

Physical, Chemical and
Bacteriological

parameters at 2 ground
water and 2 surface

water locations.

Grab samples will be collected
oage during study paried,

*

Soil quolity

Soll  sampies  wil  be

coflected at 8 locations.

Grabr samples will be collected
once during study period.

Ecology

Existing temestrial and
aqguatic flora and fauna In
10-Km radius.

Through field studles once
during study periad, Secondiery
data will also be collected,

Noise levels

Koise leveis in dB (A) &t
10 tocations  will  be

floise levels in and around the
project ares will be monitersd
every hour for 24 houwrs ot
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S. Artributes Pararaelars Frequency
NeG.

gach location once  during
study period,
7 |lang use Trend of land use change | Based on dala tollected from
for different categories | secondary sgumes like census
abstracts. of census of India
N 2601 Bnd satellifeimagery,
8 | Geology Geological histery Data wilt ‘be collected from
secorddaty sourtes A
9 |Hydrogeology | Drainage  area,  and | Hydro-geologléal data  based
‘patiem, nature  of|on primary anid secondary

streams; -aquifer-| SDUICES
characteristics, recharge’
and discharge:areas 7
10 | Sodlo- {lo- econopiit The, date. oo ‘demographic
{ Economiz ehargcteristic i.e. | profita ih thestudy aréa will be
aspects L dmographic structures, | collected: from _primary, and
population  dynamics, | sacondary. sourcas lke bensps,
Infrastructure  resources, | abstracts .of census ‘of Indla’
1 heakh statys, economic 2001
Tesoyrces.
11.3:1 Rust Suppression:

During Mining and crushing operations, Figitive dust will be'the principal
air pollstont. Following méésum-sﬁa!l be: provided ta reduce the alr
poilution:

» Watar spraying shall be there in haut road, crusher and mining araa.
> Wat drlifing shalf be preferved.
% Sharp drill rods shall be used to raduce dust generation,
» Dustextractor shall be used to redyce dust generation.
Proper mouitaring of afr quahty data shall be maintained end in case it
exceeds the permissible limit, sdequate rmeasures like covering the
crushers shall be dona, ‘
¥ Avenue plantation in and around the quarry, domg site -and grusher
areas shall be raised, '
The 7.5m safety barrier shall be used for green balt-development at 2
m-spacing jeft all arcund and shall be used for ptanfati’bn of trees with
deep vegetation so that air polivtion rrbm the mine can be arrested,
Poflution from dust, smoke & due to blasting shell be minimlzed by
adoption of mulfiing system at sHpulated intérval of time.

%'

v

e

o B A T e
7 *c:ﬁggf;m oy 2024 {BIBHUT KBMAR)
/ ‘g\ Axstidicing Glicer

\

Giridih




' 1Y

T Details of yaar Wise greenbelt developmant along with number of plonts
and required area. (Taking 1000 plarits on 1 he area .or 2mXZm grid
pattern), Total green .belf wii be plaated in ‘the next plan period

proporionataly avery year,
, . Asztregd

s8] Yeurof ; Targst of Areatpbe |, .

No.| Plantation | Plantation 5&‘;’;{;’* covered in Ha | 570 of Plantation
1| et | A2 9 607 | SéfetyBarier Zone
2| seeond | 112 o " goz | safey/earcier Zone
3] Thid nz | e ‘0.07 Safety/Barrier Zone

. v of th
41 4P aot NIL NI NIL Mainm%aé::‘«:é e
TOTAL 336 269 0.21

Note- Rest Plantation (0,12 Ha) area will be done.in concsptusl periad
-around mining’iease area,
For developmant of green belt dnly local spacies will be tuken for
plaritation, ‘green -belt plantation will' be -protected properly, will be
maintain daily by wdtaring and nursing, Rate-of survival of the sapling on
this ares will be: examingd before: plaritatin aad: suitable precaution will
be takan
13.3.2 Pr qqo ponlnst ale golutl
‘rhefe shall. be same pir poflution as explosivé [n blasting ara used &
compressor, Yack hammer, troctor @nd trofley Is required in the mine.
Attampt shouid be'made to reduce this polfution & kept within permissible
fimitts by sprinkling water on hiul roads snd Surroimding mining sres.

11.3.3 Water Pollution Control Mensures: |

As It Js envisaged that chance of contaminatidn of waler Is Iess; there i
no nend for direct water polution control measure. Gardand drains;
gablons ett are to: be constructed so that logged water during ralny
season will' be discharged after proper settling,

Mining Pign
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11.3.4 Skorage ol ¢ . il
From the deva!opment plan itis dear that total {16391 cu.mi) woste will

be genersted during the Plan period which consists of 5125 Cu.m- 508 and
$266 Cu.m of Intarcalated waste. Waste will be dumped In South Eastern
portion of the Idase arga in first, and-second yesr and in naxt three years
d;wm ba used for Raul road dms&fng.

Bes{éﬁ drﬁ#mg & blasting 5 alﬁb @ patentlai spurce. of noige polluticn. In
ardiar to minimize the: noisa pcilut%m faﬂowing measures are suggested
«  Moaasures wi ‘e-taken for control af nilsa levels below 75dB (A} In the
work ervironment as per the’ aﬁws “standard. ‘Green belt shalt be
daveloped alonp lease boundary and transport road for minimizing. nolse,
 seval, , ’ ;
¢ Properand timaly maintenancaof mpchineries.

ndnﬁmﬁ,ﬁgﬂ]m
When the deposit will be mined .out then only the question of and

reclamation wili tome. It is: pmposed that &her the completion of
quarTying operation the excavatad vacant area will ba converted into pool
and will be utiilzed for irrigation and piscicuiture purpose. Embankment
and wire Fencing will be made surreunding the poot so thet nobody can

iritrude directly.

Mining Plan
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ARMATA NE DEPOSIT
LEASE AREA ~2.86 ACRES.
LESSEE; - SRI PRABHASH ANAND

CHAPTER ~ XII
PROGRESSIVE MINE CLOSURE PLAN

i Prabhagh Anand

s/0 &4 Ravindre Kumar Ray  ~
52 Harmy Housing Colony
Doranda, Ranchi

State - Jharkhand

12.1.0. Repgongfor Closure: ,
A§ per ‘the: deemmeftt order and rulé the Lessee hes & submit
Mining Plan with Progressive Mine Closure Plan / feafibility report for
environmental clearance of the project, The reason for mine closure dugs
_nat. arise at this stage because the working will be started after getting its’
.environment cigarance fram MOEF and mining work stialt be supervised by

fualified mining pergonnel.

12..1. Statutory Obligations:

The Lessés shall followsall the Rules and Regulation as per the faw for
mining fease MMDR Act-1957, MMR-1961, Mines Act-1952 & Mines Rules-
1955,

12.1.2. Stotus of Lessee:
Private Individual. -

Sri Tapan Kumar Chakravarty
Lower Vidyapati Nagar
Kanke Road
RANCHI- 834008
REGN NG - ROQPIRHC/171/2014/A
VALID UPTD- 02.09.2024

: y  t scacplmdp@gmatli.com

& 3 +91- 9536595998 / 7563048389
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LEASE AREA ~2.86 ACRES.

“““““ £y e p o .
Datails Existing | 5% Year Conceptual Seage
i {In Ha) {In Ha) {In Ha)
[Quarry/ ' N
‘Reservalr 0 0.45
Road 0.001 0.01
Dump 0 009 1 o 64.00
Parapet 0 0.03'
Wall ~ o
Garland o0
Drain 1] 043
{ Plantation g 0,21 _ DAL 36.00
Untised 1.159 034 | 0 o

12.4.2. Wite f15ity Manajeinen
The Jalyatl River is fiowing about 7 Km away from the area in North
direction. The water table is available at 20' meters below from the normel
surface-level. During the summer water table goes dpwn (L2 balow 20
metars) and In the rify sessob it comes up within 20 metars. This iz
evident from the nearby wells, as well a5 Informed by the villagars, The
proposed mining operption is sami-mechanized ang does not affect any

poliution at the remarkable scale,

1Z.4.3. Alr OQuality Mansgoment;

The lease area fs presently free from potiution. Due to the semi-mechanized
mining opération, it will not affect. the Immediate vianity-of the mine leasa
area. Therg will be some deployment .of hedvy machinery, Blasting &
transpovtation will enly creats dust or air pollution witlch will be of very less
impact.

Dust, genersted due to movement of vehicles will be checkad by water
sprinkling carried oul, time bo time on all the a‘ppmadmd roads. The dust
generated due to crushing Is negligible, If increasad; It will be checked by
L., fan & cyclone system, Therefore, no significant impact on the goality of
- alr in the surrounding ares is feared,
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An amblent air quality monitoring betwork wil be degigna’d for
assessment of the baseline status of ambient alr quality. The parameters
to be monitored are given as below!

> PMES
% Suspended Particulate Makter (SPM)
Respirabla Farticulate Matter (RPM)
> Suiphur Digxide {50;)
‘Nitrogen Oxide (NOx)

» Carbon Monoxide
The frequency of sampling shall be twite a week for complete one
season. Ambient alr quBlity mm/lt’aﬁnﬁ Is proposed to be conducted for
-Bne season.
Hoise:
Equivalent continuous notse level (Leq) in snd around the projact area
will be. monitorad. Noise reatings wil be taken st every hour for 24
hours.at each location. The monitoring will be done for ong season as.a
part. of EIA sludy,

12.4.4. Wagte Mpnagentents
From the davelopment plan it is Clear. that total {10391 cu.m) waste will be

generated during the Plan period which consists of 5125 Cu.rm st and

¥

*

5266 Cu.m of Intercalated waste, Waste will be dumped in South Eastern
portion of the:lease atea [ first-and second year and in next three years It

will be used for haul road dressing,

12.4.5, Tailing Dam Managemant:

Not applicable,

12.A.6. Infragtructure:
The lease ares s well connected with tehsil antl district bead quarter by all

weather roads where all faclities are available. However, the lessés shall
have his own Tacility soon-after starting of the mine,

12.4.7. nin
It has already heaen mentiohed that the whole mimng operation 15 semi-
mechanized in nature. Therefore; queston does act arise for disposal of
machinery at the stage of five yeamf plan pericd.
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KARMATAND STONE DEPOSIT
LESSEE! - SRI PRABHASH ANAND
T T T 42.4.8. Bafety & Security:
The iessee will follow aft the rules and regulstions as per the provisien of
Diractor General of Mines Safgty for safely and security .of the proposed
mine, To prevent sccess to surface opening 6r gxcavated area from. céﬁﬂ%"&
and focal people, the Jessee will arrsnge cecurity for round the clock and

raund the year.

Rigk Asgassmar

12.4.9, Dlsagter Management Fibid o1
The proposed lease ares Is small and the milning operation Is: completely
semi-mechanized In nature. There ks no any river or-stream, flawing:In direct
vidinity &f the proposed fease.arga. No major seismic activities afe recorded
in this ared didng tha last 50 %&/;S as per the vilage officals, The: mibing
aperation will not ge ta the muchdeeper side, hence chances of 1and slide,
subsidence et¢ is -nil. The propused project site falls ln Zone-TIl as per IS
1893 (Part-1}: 2002. Hence, seismically it Is a stable zone.

G e

12«4-1’0& ..‘%'\.. D S04

During such time the:ares will be protectively fenced and
arranged fpr‘care'and maintenange.

It s not iiferred to- discuss the economic repercussion of mine and
manpower retrenchment at this stage.

12.6. Tima Scheduling for Abhandonment:
Onthe basls of sverage production of building .stona the anticipated Hfe of
the proppSed mine i estimated about 10.years onfy from first year of mining
plan period. Production of the building stona will mainly depend on the aictual
damand of Wia market. Thereftre, It Is very difficylt to give time schedule for
abandonment at this stage. Dug to the less removal of overburden ps
compared to the building stone, abandoned plt is not Inferred to be Rully

 reclaimed by the process of back Alling, Therefore, the year wise schadule of
reclamation of the production oit will not be Inferred at this stage, The
Schedule of Redlamation of the mined out lease areg will be done only at

resesvoir for frrigation / fishery purpose, .
et N‘”‘w_m_\ d ; I p‘
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It is very difficult to estimate tha abandonment cost at this stage bubdha
expenditure on the other hand for énvirgnaient and plantation are given in

the fullowing table:
o Apprax. total
Description Quantum of Work to be done | cost of Process
{inRs.)
G ?Bdﬁ&, .| The reclamstion of worketh gut L
fehabilifetion of reavated : Ry NiL
piks: area at this stage-is;not. posgitle |- ~
K 7227 CuM of waste will b
Waste-dump Mansgement dumped {0.09 Ha dumping-area
: n . ' y -
s used) and resf will beusedtor | 200/
road dressing
: 0.91 Fa sress will be uged for o
Plantotion & green balt | gre ool davelopiment using 1,50,000
dévelopment 336 plants |
A "W‘f‘*ﬂm‘?"mﬁ-’*’;&' Holsd. Twe focation half yearly 1,20,000/-
This is @ fresh'mine: All site”
Decommissioning of servicgs are avaiiable'on the Rt
infrastructure mine. At this stage ltis'not
required
Disposal of mining " Te o . ,
; machineries A this stage it 1s niob reguired |
; Tentative cost of _
i abandoniment - : 2,20,000/
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12.8, Fingnclal Assurancs:

Finantial aseurance has been computed on the basts of ares put to
varioys uses indicated in tha circular, Accordingly, the lond uses are
indicated in the following table.

Arma Avea
put on | Additionni considared dg::isxd
si gie ot | requiroment | o ., 9 &y Fully tor
Na Head start | during plan | T reclalmed & | 1avion
of plan.| period In réfabijitutad I
i) Ha.. n ) Ha.
Hit, M, '
B 1
A 8 G o E=(C+D) F 6= (E-F)
- JAreato be
axcavated ; s,
1 inclu ding el RIL G545 G.45 MNIL {{.45
. jrond ~
Storags for Y
% vorum NIL NIL NI I NIL
3. Waste dump NIL 6.09 0.09 NIL 0.09
Minaral ; :
n cage NiL COHIL NIL NEL HIL
Infrastructure
{Workshap, ; i
5. ndmin!sbﬁﬂ% NIL NIL NIL Py!iL NIL
1 building} ]
6.! Read Q.001 g.01 4.01 NI 0.01
Green
7.| beit/Safety NIL 08.21 0.21 KIL 0.21
Tone _ )
8.1 Tailing pond NIL HEL NIL HIL NI
5.{ Garland draln ;) 0,03 ;0.3 NIL 0.03
10; Toa Wali HIE 0.03 .03 NIL 0.03
| Effiuent i
11} treatmaont NiL NiL NIL NIL NIE
1 planit )
i Mineral y
12} sxeparation L L H HIL HiL NIL
plant
13 Township pres NIL NI HNIL NH. ML
Others to
14, specity Fits & NIL NIL EHE ML NIL
! Trenches
[ Yotal 0.001 0.82 0.82 A1, 0.82

Fimancial assurance comes o be 0.82 Ha x Rs 25,000.00 per Ha = Rs
20,500/-. The minimum Anancial asspreace for RS, 2,00,000/- (Rupees
’ it ﬂmnmg Plan
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LEASE AREA ~2.86 ACRES.
T T hwo Lac) oniy wiil be submittad as a Bank Guaranice by the Lessee to the
MO, Giridib before execution of the fease,

12.9. Certificato:

The. above-meritionsd actions have bean taken to be stated clearly In the
mine closbre plan, A-certificate duli signed by the lessee to the effect that
sald ciosure plan complies all statutory niles, reguiations, orders made by
the Central or Stateﬁnvanmmh sttutory organizstions, courtete, havg
bepri taken Into constdération and wherever any specific permission 15-
raqnﬂradth&lesseemﬂ apm&d‘n the concemad mithorities, The lessen:
s‘mwdaimgmean mdédakmgmmeﬁdﬂmtnﬂ tha measures.
proposed in the dosure plan: wlll/bo implammm-d In 3-tme bound manner
as. proposed,

The above cartificatss are endased at the teginping of the mining plan,

12.10. Plans. Suctions efc
The above chapters. shouid be suppoited with Plans & Sections. The

_Gmre Plan may also be submitted on compatt disc ete. wheraver
posgible,
Progressive mine cosuré plan is enclosed as plate No 13 with this plan.
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Annexure 4/21

OFFICE OF CIRCLE OFFICER GANDY, (GIRIDIH)

LETTER NO. 1086 Gandy Karmatond
C.0. Report

From
Circle Officer

Gandy

To 7
Assistant Mining Officer

Giridih
Gandy 08.12.2017
Subject: In connection with the investigation
report for acceptance of stone mining lease on

2.66 acres area part of Khata No. 03, Plot No.

333,334,336 of village Karmatond Police Station

No. 423 under circle Gandy.

Reference: Your letter 2420/M. dated

23/11/2017.

Investigation report on the following

uﬁg;vable or‘not - No.
%’W@ 1‘ ««;{7 ; -




(b) If it is non-cultivable then whether it is
settled with anyone or not - No.
(c) If it is settled then whether the concern

has been given by the town authority to the

applicant or not - No.

{2} If the applied area is a cultivable, then
whether consent has been given by the farmers

or not. - Has been given,

(3) Whether the applied area is not of the

beople from SC/ST/BC category under C.N.T Act

or not, if it is then whether the permission

has been obtained then its detail - No.

(4) (a) The kind of land according to the khata

holder of applied area - Cultivable

(b) Whether the kind of land is not jungle

according to the khata holder - No
§¢%ﬁ§%§g?ﬁ% ﬁ?’ﬂ'

N -
é?ﬁ%he applied area is forest, 1
N .

o ;f}-:,

S V5] Whet
'eld

T\
%




{b} Whether the applied area is proposed to be

reserved for social commerce or any other

public work? - No

(6) Whether the access road to the applied area

is through forest area or not. - No.

-

(7) What is the distance of the forest boundary

from the applied area? 1- 500 m.

(8) Is there any human habitation located

within a distance of 500 meters? Not there.

(1) Is there any water body (Dam/Risasion)

situated within a distance of 500 meters? - No.

(10) Is there any river located within a

distance of 500 meters:- No.

(11) Is there any educational institute located

within a distance of 500 meters:- No.




(13} Is there any Interstate located within 10

km:~ No.

(14) Is there any site of national heritage/
archaeological importance located within a

distance of 500 metres:- No.

<

{15) Will there be any change in the potential
water intake or water flow area due to the
proposed project (if yes, give details of the

change}: - There is a drain adjacent to the

proposed project and it is possible that there

may be a change in the water flow generated in

the study area. .

(16) Whether the provisions of Chhotanagarpur

Vast Kari Act 1908 have been complied with or

not:- Yes

(17) The applied area falls under Sidul area: -




Therefore, investigation report on the

above mentioned points is sent for necessary

action.

Enclosed map in original.

Yours truly
sd/ -

8/12/17

Circle officer
Gandy
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TRUE TRANSLATION TYPED COPY

ANNEXURE A/&

SAVE SAL TREE SAVE JHARKHAND
LOGO

OFFICE OF THE DIVISIONAL FOREST OFFICER,
GIRIDIH EASTERN FOREST DIVISION.
Mohanpur Post-Pachhamda District-Giridih, Pin
Code-815316
Email : dfogiri@ymail.com,

Phone No-06532-222127

Letter No. 276 Dated 01-02-2018
To

Assistant Mining Officer

Giridih
Subject: In connection with the investigation

report in sequence of the application received
for the acceptance of the stone mining in the
way of Shri Prabhash Anand S/o Shri Ravinder
Kumar Rai, 52 Harmu Housing colony, Doranda,
'Ranchi for stone mining approval on plot No.

333/Part, 334 and 336 Part, Area 2.86 Acres of

—==.Nillage Karmatond under police station Gandy .
L B HAT N s}
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Sir,

In the light of the administrative letter
regarding the above mentioned issue, it is to
be informed that the on-site investigation of
the‘applied Rupal wag done by the Forest Field
Officer, Khurchutta forest area. After

investigation it was found that

1. The subject applied area is not a notified

forest land.

2. The above applied site is not forest land.

3. The way to reach the blissful place is not

through forest land.

4. The above applied site is situated at a
distance of 255 (two hundred and fifty five)

meters from the notified forest land.

s of the above applied 51;E///f»ml;§
S
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6. There is no declared biodiversity area

located within 10 km radius of the above applied

site.

7. There is no sanctuary located within a radius

of 10 km from the above applied site.

P

Forwarded for information.

Yours truly

sd/-
Forest Division Officer
Giridih Eastern Forest Division.

To
D.F.O. Wildlife Div.
Hangastong

Respected Sir,

Kindly provide the distance of statutory

area and illegible.
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District Mmmg Office Giridih

Letter No- & 8¢ /M, Date ps. 5!

g

From.
Bibhuti Kumar
Assisiant Mining Oif icer
QGiridih .

o,
Sri Tapan Kumar Chakravarty,
Lower Vidyapati Nagar,
Karike Raod, Ranchi
RQP/ RNC/171/2014/A.

Appmval of Mining P;zn along with lnciudmg pmgressrv mmc oiosuru

plan in respect Karmatand Stone Deposit in Area- .86 ACres: Mouza-
Karmatand P.§- Gandey , District- Giridih, Jharkhand of Sri Prabhash
Kumar Ray, 52 Harmu Housing Colony Dorands; Ranch1 Tharkhand
submitted under Rule- 34 C JMMC (A)R 2017. :

~ubjest-

Sir. ; . , LU
In exercise - of the powers conferred under the Ruie 3413 of Jharkhana

MMCR 2004, { hereby approve the aforementioned Mmmg Plan including Progressive

Mine Closure Plan. This approval is subject to the foliowing conditions :
() This Mining Plan including Progressive Mine Closure Pian is

approved without prejudice to any other laws applicabic to (e
mine / Lease area form time to time whether made by }harkmnd
Government or any other Authority .

(i1) The Mining Plan including Progressive Mine Closure Plan is
approved without prejudice to any order or direction t: om any.
court of competent jurisdiction .

(i) It is clarified that this approval of Mining Plan inciuding
Progressive Mine Closure Plan does not , in any way , imply the
approval of the Government  in terms of any other provisions of
the Act & Rule - Regulation and any other Iaws including the
Forest { Conservation ) Act 1980, Environment { Protection} Act.
1986 and the ruh,s macie lhereunder

‘ fr:a. e
f\;; j,w“f “Bp QﬁQ ate  Authority xhouid be obtained as per l‘omsl ~
S ( Cmﬁ‘eﬁatmn ) Act 1980, Forest { Conservation ) Rules}le’j’afqﬁu r
ﬁ?@w other relevant statute, orders and guidelines as may be a}ppi i lu ’q,p

Q‘”w ﬂ Eﬁ{h@mmc/ Lease area from time io time, 2y ’;51
’ ‘b— ’?J’Z Iy \
(\; ’;Fhe faly wsuons of the IMCE 2004 Rules and Regn&aa ns %@d”’e‘%’o,% "*’4;,\
; ; S
,,,?@\M mgrg“};gfier including submission of notice of opening | zr;i sinlment '”j"’/;c /
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of manager and other other statitory- bfficials as required by d
Government Authority shall be; mmpisea with.

{vi) The execution of Mining Plan mciuamg Progressive Mine Closurc
Plan shall be subjected to wca_u_,qns_of .prahib;mr} orders / notices .
il any . L '

{viii The approval of mining op‘.ranona and as:,ocxated aclivities is
restricted to the mining Lease area on!y The mining iease area
is as shown on the statutory plans as encloséd. b} the lessec / RQP /
applicant in the Mine Plan / Scheine for verification of the mining
Lcase boundary on the ground . EER

{viii) This Department does not undertake any responsibility regarding
fixing of boundary pillars on the ground and correctness ot the
boundaries ofthe Lease area shown on the ground with reference
to the' Leage map & other plans ﬁ;nushed by the apphbant / lossee
/RQP.

(1x) If any thing is found to bé co,nccaicd &S~ reqmrcd by the IMMCR
2004 MC Rule }960I MCDR ’1988’ other ‘Mines ~ Act in the
contents of the Mining Plan mciudmg Progressive Mine Closure
Plan and the proposals for récification has not been made, The
approval shall be deemed to Have been withdrawn with immediate

. effect, : S '

(x) The approval of Mining Plan .including Progressive Mine
Closure Plan is subject to the compliance of CCOM s circular- Nﬁ—
2/2010 and its eddendum dated 21-9-2011 regarding Geo -
reference cadastral map within 6 (Six) months form the extent of
approval failing which the approval of the document shall be
deemed to have been withdrawn with immiediate effect

{(xi) Further , at any stage , if it is observed that the informantion
furnished in the document are incorrect or misleading or
wrong , the approval of the document shall be revoked with
immediate effect .

(xi1) Your attention is invited to the Hon’ble Supreme Court interim
order in WP {C) No- 202 dated 12-12-1936 for compliance . The

_ approval of mining plan is therefor |, issued without prejudice to and :
TR is subject to the said directions of the Hon’ble Suprems Court as
/ QY TA PN applicable .

' (NP5 E0py-of Enviroment Impact Assessment-Enviroment Management
</ °i";r?*’A7RUL ISLAs\ e\ plan<C EpAD \EMP) report d EF inic ¢
ea Koikara report as approved by MOEF  { Ministry of
Enviroms ﬁ X Forcgt) should be submined w this officz

4 o immediatel ﬂﬁer approval by MOEF alongwith  their approval
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{(xiv) The tinascial assurance submitted according ho
hefore excuution of the Lease
I ease falls within a radus of 10 koms, OF

{(xv} In casc the mining
NBWL have 1o be

National Park 7 Sancturay , recommendations of
obtained as per the order of Hon'ble Supremc Court in LA No-
46072004, |

(xvi) A Copy of the mining Lease deed should be subautied 0 this office
within a period of 30 (Thirty) day from the date of ils execution by
the State Government .

(xvii)Tf any comments are received from the State Government . then the
necessary action as per comments shall by taken immediately .
(xviii) One Capy of f"’agh may be handed over to the Director Mines .

Govl. of Jharkhand / DGMS by the RQP and receipt ol the same of
. the §aid document should be submitted to undemgned .
(xix) The Mining Plan valid up to Five years .
Encl- (1) Three copy of the approved Mining Plan & PMCP.
Yours faithiully

. k__,.\ ,';\%
@wx’?\é\-
(Bibhufi Kumar)

Assistant Mining Qfficer
(Giridih |

;
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ANNEXURE P/5
District Mining Office Giridih
Letter No- 680/M, Date 05.05.18

From

Bibhuti Kumar
Assistant Mining Officer
Giridih.

To.

Sri Tapan Kumar Chakravarty,
Lower Vidyapati Nagar,
Kanke Raod, Ranchi
RQP/RNC/171/2014/A.

Subject:- Approval of Mining Plan along with Including progressive mine closure
plan in respect Karmatand Stone Deposit in Area- 2.86 Acres Mouza- Karmatand
P.S- Gandey, District- Giridih, Jharkhand of Sri Prabhash Kumar Ray, 52 Harmu
Housing Colony Doranda, Ranchi Iharkhand submitted under Rule- 34 C JIMMC

(A)YR 2017,
Sir,
In exercise of the powers conferred under the Rule 34D of Jharkhand MMCR

2004, 1 hereby approve the aforementioned Mining Plan including Progressive Mine
Closure Plan. This approval is subject to the following conditions:

(i} This Mining Plan including Progressive Mine Closure Plan is approved without
prejudice to any other laws applicable to the mine/ Lease area form time to tune
whether made by Jharkhand Government or any other Authority.

r}}EQQ including Progressive Mine Closure Plan is approved without
d%‘{}\duectlon from any court of competent Junsdlctmn
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(iii) It is clarified that this approval of Mining Plan including Progressive Mine
Closure Plan does not, in any way, imply the approval of the Government in terms
of any other provisions of the Act & Rule Regulation and any other laws including
the Forest (Conservation) Act 1980, Environment (Protection) Act. 1986 and the
rules made thereunder.

(iv) If any part of the land is under forest, Forest Clearance form the appropriate
Authority should be obtained as per Forest (Conservation) Act 1980, Forest
(Conservation) Rules 2003 and other relevant statute, orders and guidelines as may
be applicable to the mine/Lease area from time to time.

(v) The provisions of the JMCR 2004 Rules and Regulations made thereunder
including submission of notice of opening, appointment of manager and other other
statutory officials as required by the Government Authority shall be complied with.

(vi) The execution of Mining Plan including Progressive Mine Closure Plan shali be
subjected to vacations of prohibitory orders/notices. if any.

(vii) The approval of mining operations and associated activities is restricted to the
mining Lease area only. The mining Lease area is as shown on the statutory plans as
enclosed by the lessee/RQP/ applicant in the Mine Plan / Scheme for verification of

the mining Lease boundary on the ground.

(viii) This Department does not undertake any responsibility regarding fixing of
boundary pillars on the ground and correctness of the boundaries of the Lease area
shown on the ground with reference to the Lease map & other plans furnished by the

applicant / lessee /RQP.

(ix) If anything is found to be concealed as required by the IMMCR 2004 MC Rule
1960/ MCDR 1988/ other Mines Act in the contents of the Mining Plan including
Progressive Mine Closure Plan and the proposals for recification has not been made, .
The approval shall be deemed to have been withdrawn with immediate effect.

(x) The approval of Mining Plan including Progressive Mine Closure Plan is subject
to the compliance of CCOM's circular No- 2/2010 and its addendum dated 21-9-
2011 regarding Geo reference cadastral map within 6 (Six) months form the extent
of approval failing which the approval of the document shall be deemed to have been

withdra ﬁmmp ate effect
74 %Et/ B ?1 q\




(xi) Further, at any stage, if it is observed that the informantion furnished in the
document are incorrect or misleading or wrong, the approval of the document shall
evoked with immediate effect.

(xii) Your attention is invited to the Hon'ble Supreme Court interim order in WP {C)

No- 202 dated 12-12-1996 for compliance. The approval of mining plan is therefor,
issued without prejudice to and is subject to the said directions of the Hon'ble

Supreme Court as applicable. |
{(xii)) A Copy of Enviroment Impact Assessment-Enviroment Management plan
(EIA- EMP) report as approved by MOEF (Ministry of Enviroment & Forest) should

be submitted to this office immediately after approval by MOEF alongwith their
approval letter if required (xiv) The financial assurance submitted according the

MCDR -1988 before execution of the Lease -

(xv) In case the mining Lease falls within a radius of 10 Kms. Of National Park/
Sancturay, recommendations of NBWL have to be obtained as per the order of
Hon'ble Supreme Court in LA No- 460/2004.

(xvi) A Copy of the miniﬁg Lease deed should be submitted to this office within a
period of 30 (Thirty) day from the date of its execution by the State Government.

(xvii) If any comments are received from the State Government, then the necessary
action as per comments shall by taken immediately.

(xviil) One Copy of each may be handed over to the Director Mines Govt. of
Jharkhand / DGMS by the RQP and receipt of the same of the said document should
be submitted to undersigned.

(xix) The Mining Plan valid up to Five years.
Encl- (1) Three copy of the approved Mining Plan & PMCP.

Yours faithfully

(Bibhuti Kumar)
Assistant Mining Officer
Giridih
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TRUE TRANSLATION TYPED COPY
ANNEXURE A/g-
INSPECTION REPORT OF ILLEGIBLE FORM FOREST,

FOREST RESERVE AND SANCTUARY

DEPARTMENT OF FOREST, ENVIRONMENT AND CLIMATE
CHANGE

Report of distance from Notified Forest,
National Park, Sanctuary & Eco Sensitive zone

Prabhash Anand

Prabhashanandkarmatand@gmail.com

Contact No. 7563048389

Location of proposed Land

Giridih Battery Poin Lightblasing
0422 Thana Name Gandey

03 Khasra Name 333(p) 334(p) 336(p)
Checkpoint Divisional Forest Officer

Range Forest Officer
1. Whether the proposed land falls outside
notified protected area or not? Yes Yes
2. Distance of Battery point from notified
Parasnath wild life sanctuary. 37600 37600

3. Is there any National park situated within

. @ radius of 10KM from the battery point? No No

GRS
A & D e
x;?/ﬂ 4. wﬁ@ere any wildlife sanctuary sitﬁ%&éd?}ﬁ%x\\
# BT A R o
E @;VAMWItthﬁﬁﬁﬁlus of 10Km from the battery p §§mw@w AN \
" i . ;
z| ey ; Q“gﬁ«'_’g-w fé“” 3 i) R’eﬂfea Kolkisuf!f * \
5 KAES F3] Reona oot
w";’ ' o\ g }/
. ’ —~
§ k“‘\ / e / \..E.... i
e o L/
\l {‘_\s fjh ;W;" _},w" T \"\iN _/%{&
S e M \\\\fq/\gs‘f 6
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No No

5. Is the proposed project situated in any Eco
Sensitive Zone ? No No

6. Is there any notified Bio-Diversity area

within a radius of 10KM from the battery point

? No no
Division DFQO Wildlife Hazaribagh
Letter No. 1448
Date of Issue : 26.7.19
Signature 5d/-
Charge:—

The distance of the above mentioned battery
point of the applicant Prabhash Anand, Village-

Karmatand Police S5tation- Gandey, District-

Giridih from the forest boundary notified by

the Forest Divisional Officer, Giridih Eastern
Forest Division, issued by letter no. 267 dated
01.02.2018 is 255 meters and the above
information is given by the applicant in the

light of GPS Co-ordinate (Lat. 24°11'44.06" N,

jgﬂﬁéﬁg &6 28 17.20" E) and physical verlflcat%ﬁn

m%* —

e




Wildlife Sanctuary, Giridih, Parasnath is
located at an aerial distance of 37600 meters
from the wildlife sanctuary boundary (the

nearest sanctuary to the proposed site).

N sd/-
Forest Divisional Cfficer
Wildlife Pivision, Hazaribagh
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State Level Ervironment Impact Assessuent Anthooin, Jharkhaod
- Nursery Lompicy, Segr Dnur\m Bus Stand, P.0eP S Bt g, Ranchu, Hiavkhapd-E3a 004

E-mail: mgse gdb_kf'}g;nmlccigfchr-sem_thra%m BTH

~ website: waww.jselan,nrp

Letter No.- EM&MG!B—IQB]MQBI&IS’#g _ Rarichi, Date QCMQE_QJG[ N

To: - SheiPrabhnsk Anand : : _
S/a SﬁRh’iudm KumnrRay, R ; TR
52 Hnrmu Ho‘usg;g Colony, Doranda, . P

| ‘marmmnd .§15316. L

91
Ref  Your apphmnonno Nil dated Ni.. ‘-_“
lt:smmf&uuhpm “Jﬁzmnlandﬁtm Depos] ofSanbhns&Md u}gﬁm: ng. 03,

Plot No.-333 (8,334, 536 ¥t Vi 4 sKatmatagsl; Fhnss ___Qmﬂqmtﬁmmﬁud
(1-0952 Hi)“ mbyyou forscqlmgpnw tao ?C!camcm(ﬁﬁ), W%” s
This is a Sroncﬁftﬁn%?m;acfm:h anmrqn o1 ﬂﬂﬂ&&}{}ﬁm oo 03 PIoth.-Biﬂ’}{ 334 336
(P))- The latiude; Iﬁﬂﬁ‘%’{dc of the p mjntlﬂshm{‘:_ 21144 24341 %i’:&\lﬁ 86°

%,

28" 1 720° E;a; !

Tmlwr ;..'
& Cmchclt : '
unszusww.mmﬁm,o.mqmmmgmm
i s:ronmcmmam ‘ g . ol
- details ofmmpach:yas per Approved Mising P!an ae el e
Proved Mlnm_lblc Rcunvc : 2,39,902 fonne. S .
l’mbnbieMﬁagh!&Mw T 233%®romee .. L S
¥ qar-wise Pmducﬂonas pcrAppmvcd Minin Pian chon for f m: vcars isas fol!ows
1 Year T S ‘3:“" e u.,u, .
M ¥ear T 94,0374 ‘ T
3 Year . Tt s ZT09%tonne
4L Yenr : o 26,572 oane’
5% Yew - : 2321¢% lonne

%-f}’ N B

Sub; Enwronmwtal Clearance Tor the project:: “Rarmatand -Stone. Deppsit:-of '&1 J_’mhhash -
- Anand‘&mm no. 03, Plot ]\19—533 Y, 334, 336.(P) at Vill, : Kl moutasd, Thaea :
Gandey: w@w 097 Hﬂ.)f @W M.
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v ESY
saneiuan 2od pruposr:d yre,cci is not sitomed i ain

has mentioned thal the propo.s
N Vhe CO. Gandey (Giridih) vide lelter no. §086. dated - 08 1217 has meationcd propoceg

‘e Te non recorded as Jangal Sharl in Khativan. .
. 433, dated 13,03 2018 has eedified that a}wgc!hsr tﬁta! mining in

U, Chiridih vide memn no.
the ares is lessthan 5 hain ths radius of 508 m-

The DC, Girtdih (Icttc.r no. 805 dated 19.08.19) requesting f\h.mbwsg\:cmmry*
the details of the projcct in DSR

SEAC to :ntur‘pami;

mittee {‘SEAC} and recommended
g & 304 Septamber, 2019 in

The propasal wasappmsad by Stakz Level Expcrt Appm:saf Com
ﬂiuamd MOEI’ & CC O

tor gramt of Environmental Cleatance ip’its mecting held on 180, 1
the ¥ight of. Hon'b{szNG‘!‘ ?rmmyai h; Nesw Bethi mﬂu"“dmaé 43¢
duted 12,1218, .

State Level BEnvironmént Level hmpset Assessment Aithorify {SEIM}, Jharkhand inits
huld on 25% September, 2019 discssed the project proposal akmg with recommendations m
SEAC und decided 10 grant ECtathe pmjccf o

Following lhc decision of SEIAA, as mcnhonedabovc, Environmental Cleamncee is hcfeb.‘f issued

to “Karmatand Stone, Bt:pam of Sri, ?rn‘bhasixrlAaaml at Khata no. 93? Plot No-333 (P), 334,

336 (®) ot VALY Karmstand, Thipa ; Gikde rid “_;mrkband {1097 Ha)”
alongmmﬂmfo!lamngmndiums— LT
A. Spesific Conditinns: ' ' '

meeiing
aide by

1. This Environmenial Clqgmrw is vahd :mbjm:t 10.the faﬁﬂwing condximn bc!ow -

“Ih:st this project has- -
- Obtained all Tegnl figim wnptmie aiemx:cmé:f B,
b - Camiplied with afl existing conctimed lawi of the fnd and.-
¢. - :Qomplied with' the dcs:us:mts of SEIAA ot Jh«: m ‘of Environmental Clearance 11l
date,
{is EC letter is sub_;&f to Bnn‘blc‘\}G?‘ order zfn!cd : 34 05.2018 and’ MUEF‘ & CC O.M.
duted 1 12,12.2018. .
a. Providing forElA, EMP pnd therefore public cbqsu?!.zg!ian for allareas from 5 to 25
Ha falling under category B2 at par with categary B-1'by SEIAA/SEAC as well as
for chuster situation wherever it is not provided. ©
b Form-1M bhe made more comprehensive for sreas of 016 5 Ha by dispensing with
the requirement for public - conssliation to be evajuatd by SEAC for
recommendation of grant of EC by SEIAA insweadof DEMA;’DBAC
¢ ifa cluster or an individus! lense size exceeds 5 hathe EMIIZMP b made applicable
in the processof granit of prior Exvicshmenial Cle@mnes,
d EA and Jor EMP be prepared for the eatice cluster in terns of recommcadations 5
{mpea) of e goidelines for e purpose nf ree cinmendations 6, 7 and 8 thereo!,
¢ Revise the procedure 1o alse incorporate procedure. with ‘respect {o annoal rase of
seplenishunent aml time frame for repienishincn afier mining Gloswe in an dre,
boothe MoSE & CC to propare puidelines for coleatation of the cost of rest {ut:o
’,"1, Hmdame " caused tomingd- out areds alonp with ihp Met present value of; go/y»:cai
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3.0 Nu aminipef .
= nefactin) shail be undertake i the forcs.( Innd or deemed faress with: S~

nidaining requisite prior fovestry clearance,
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ete. and or Iocnled with 1 1a IU fm. of prn!ected arcn). :
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ANNEXURE NV E
State Level Environment Impact Assessment Authority. Jharkhand

Nursery Complex, Near Dhurwa Bus Stand, P.O+P.S-Dhurwa, Ranchi,
Jharkhand-834 004

E-mail: msseiaa.jhk@gmail.com/ehr-seiaajhr@gov.in
website: W.jselaa.org
Letter No.- EC/SEIAA/2018-19/2165/2018/ 546 Ranchi, Date: 09.10.2019.

To: Shri Prabhash Anand

S/o Sri Ravindra Kumar Ray,

52, Harmu Housing Colony, Doranda,
District-Ranchi, Jharkhand-815316.

Sub: Environmental Clearance for the project "Karmatand Stone Deposit of Sri
Prabhash Anand at Khata no. 03, Plot No.-333 (P), 334, 336 (P) at Vill
Karmatand, Thana: Gandey, Dist.: Giridih , Jharkhand (1.097 Ha)." (Proposal

No. SIA/TH/MIN/38282/2019)
Ref: Your application no. Nil dated Nil...

Sir,

It is in reference to "Karmatand Stone Deposit of Sri Prabhash Anand at Khata no.
03, Plot No.-333 (P), 334, 336 (P) at Vill.: Karmatand, Thana: Gandey, Dist. Giridih,
Jharkhand (1.097 Ha)" submitted by you for seeking prior Environmental Clearances
{EC).

This is a Stone Mining Project with an area of 1.097 Ha [Khata no. 03, Plot No.-333

(P), 334, 336 (P)]. The latitude and longitude of the project site is 24° 11' 44.06" N
to 24° 11' 49.40" N and 86° 28" 17.20" E to 86° 28' 22.40" E. The nearest railway

station is Maheshmunda a distance of 9 km. Total water requirement is about 2.50
KLD (Domestic use: 0.5 KLD, Dust Suppression: 1.00 KLD & Green Belt: 1.00

KLDj) m-nearhy water sources.
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Proved Mineable Reserve 2,39,902 tonne

Probable Mineable Reserve 23,328 tonne

Year-wise Production as per Approved Mining Plan Report for five years is as

follows.
25,041 tonne

I Year

2nd Year 26,037 tonne
3rd year 27,095 tonne
4th Year 26,572 tonne
5th Year 23,219 tonne

The daily production as per Form-1 is 90 tonne.

DFO Ginidih East vide letter no. Q67, dated 01.02.18 certified that the distance of
notified forest. is 355 m from proposed project site.
DFO, Wildlife Hazaribagh vide letter no 148 dated 26.02.19 certified that the Udhwa

Wilds Sanctuary is 37600 m from project site and not within 10 ki from National
Park, Sanctuary and proposed project is not situated in any ESZ. Bio-Diversity &

The CO, Gandey (Giridih) vide letter no. 1086, dated 08.12.17 has mentioned that
the proposed site is not recorded as Jangal Jhari in Khatiyan.

DMO, Giridih vide memo no. 453, dated 19.03.2018 has certified that altogether
total mining in the area is less than 5 ha in the radius of 500 m.

The DC, Giridih (letter no. 806, dated 19.08.19) requesting Member Secretary,
SEAC to incorporate the details of the project in DSR.

The proposal was appraised by State Level Expert Appraisal Committee (SEAC) and
recommended for grant of Environmental Clearance in its meeting held on 18th, 19th
& 20th September, 2019 in the light of Hon'ble NGT, Principal Bench, New Delhi
order dated 13.09.18 and MoEF & CC O.M dated 12.12.18,

State Le L -'rqf;ment Level Impaci Assessment Authority (SEIAA), Jharkhand

in it ? th September, 2019 discussed the project proposal along
wi}; endationg’ ade by SEAC and decided to grant EC to the project—_
Fg ggtge decision qbb CLAA, as mentioned above, Environmﬁ@@n%\
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03, Plot No.-333 (P), 334, 336 (P) at Vill. Karmatand, Thana: Gandey, Dist. Giridih,
Tharkhand (1.097 Ha)" alongwith the following conditions -

A. Specific Conditions:

1. This Environmental Clearance is valid subject to the following condition below-
That this project has-

a. Obtained all legal rights to operate at concerned place.
b. Complied with all existing concerned laws of the land and

Complied with the decisions o£ SEIAA on the issue of Environmental Clearance till
date.

2. This EC letter is subject to Hon'ble NGT order dated: 13.09.2018 and MoEF &
CC O.M. dated: 12.12.2018.

Providing for EIA, EMP and therefore pubii-c consultation for all areas from 5 to 25
Ha falling under category B-2 at par with category B-1 by SEIAA/SEAC as well as

for cluster situation wherever it is not provided.

b. Form-IM be made more comprehensive for areas of 0 to 5 Ha by dispensinig with
the requirement for public consultation to be evaluated by SEAC for
recommendation of grant of EC by SEIAA instead of DEJAA/DEAC.

c. If a cluster or an individual lease size exceeds 5 ha the EIA/EMP be made
applicable
in the process of grant of prior Environmental Clearance

d. EIA and/or EMP be prepared for the entire cluster in terms of recommendations 5

(supra) of the guidelines for the purpose of recommendations 6, 7 and 8 thereof. the
procedure to also incorporate procedure with respect to annual rate of Revise the

replenishment and time frame for replenishment after mining closure in an area. The
MOoEF & CC to prepare guidelines for calculation of the cost of restitution of

1. damage caused to mined- out areas along with the Net present value of Ecological
services forgone because of illegal or unscientific mining.

3. No minln o/ * be undertake in the forest tand or deen}eﬂ ’fol‘b\s m
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4. This Environmental Clearance is granted subject to final outcome of Hon'ble
Supreme Court of India, Hon'ble High Court, Hon'ble NGT, MoEF & CC and any

other Court of Law, if any, as may be applicable to this project.

5. Environmental clearance is subject to obtaining prior clearance from forestry and
Wildlife angle including clearance from standing committee of NBWL, as may be
applicable to this project (in case any fauna occurs/is found in the Project area or if
the area involves forest land or Wildlife habitat ie. core zone of elephant/tiger reserve

etc. and or located with in 10 km. of protected area).

6. The project proponent may apply simultaneously for forest and NBWL clearance,
in order to complete the formalities without undue delay, which till process on their
respective merits, no rights will vest in or accrue to them unless all clearance are

obtained.

7. The environmental clearance is subject to period of lease of the mine by the
Department of Mines, Government of Jharkhand to PP and all other Statutory
Conditions as imposed by various agencies/District Authorities are complied with.

8. Environmental clearance is subject to obtaining clearance under the Wildlife
(Protection) Act, 1972 from the competent authority, as may be applicable to this
project (in case any endangered fauna occurs/is found in the Project area). No
damage is to be done to the fauna in general and endangered species in particular, if
found in ML. area (as méntioned in various schedules). In such case they should be
given protection, capture alive with the help of the subject expert and transfer them
or handing over them to the concerned authorities. Conservation Plan, if applicable

has to be adhered to.

9. The mining operations shall be restricted to ground above water table and it should
not intersect the groundwater table. In case of working below the ground water table,
prior approval of the Ground Water Directorate, Government chand of Jharkhand/
Central Ground Water Board shall be obtained. Benches height and slope shall be
maintained as per approved Mining Plan. The Mining Plan has to be got approved
by concerned authorities as per IBM or equivalent agencies. Safety measures shall

- be adopted in line with DGMS Guidelines.

10. PP shall maintain minimum distance from Reserved / Protected Forests as

licable guidelines. —
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measures shall be taken for conservation and protection of the first order and the
second order streams, if any emanating /passing through the mine lease area during

the course of mining operation.

12. The top soil, if any shall temporarily be stored at earmarked site(s) only and it
should not be kept unutilized for long. The topsoil shall be used by spreading on the
land reclamation and plantation.

13. There shall be no external dump(s). Monitoring and management of rehabilitated
areas shall continue until the vegetation becomes self-sustaining. Compliance status
shall be submitted

to the Jharkhand State Pollution Control Board, Ranchi and its nearest Regional
Office on six monthly basis.

14. Catch drains and siltation ponds of approved size to contain silt & water and its
location shall be constructed around the mine working, sub-grade and mineral
dump(s) to prevent run off of water and flow of sediments directly into the nearby
agricultural fields, and other water bodies. The water so collected should be utilized
for watering the haul roads, green belt development etc. A periodical report shall be
sent. The drains shall be regularly desiled particularly after the monsoon and
maintained properly.

15. Dimension of the retaining wall at the toe of the OB benches within the mine to
check run- off and siltation shall be based on the rain fall data.

16. Greenbelt of approved width shall be developed all along the length of mine
lease area and haul roads. The Project proponent shall do adequate no at least 50
bamboo gabion plantation each year and maintain it for the life of the mine along

the transport road and vacant space. preferably along the periphery of mining lease.
Fast growing and local species will be planted.

17. Effective safeguard measures such as regular water sprinkling shall be carried
out in the identified critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading point and transfer points. Extensive
water sprinkling as per approved plan shall be carried out on haul roads which should
be made pucca as per approved specification of Govt. of Jharkhand with suitable
water dr angements. It should be ensured that the Ambient Air Quality




18. The project proponent shall implement approved conservation measures 10
augment ground water resources in the area in consultation with the Ground Water

Directorate, Government of Jharkhand/Central Ground Water Board.

19. The project proponent shall if required, obtain necessary prior permission/NOC
from the competent authorities for drawl of requisite quantity of water required from

the source for the project.

20. Suitable rainwater harvesting measures shall be planned and implemented in
consultation with the Ground Water Directorate, Government of Jharkhand / Central

Ground Water Board.

1. Vehicular emissions shall be kept under control by regular repairing of transport
road and regular air quality monitoring. Measures shall be taken for maintenance of
vehicles used in mining operations and in transportation of mineral. The mineral
transportation shall be carried out through the covered trucks only and the vehicles
carrying the mineral shall not be overloaded. No transportation of stone/sand outside
the mine lease area shall be carried out after the sunset.

272. No blasting shall be carried out after sunset. Blasting operation shall be carried
out only during daytime. Controlled blasting shall be practiced. The mitigative
measures for control of ground vibrations and to arrest fly rocks and boulders should

be implemented.

23. Drilling shall either be operated with the dust extractors or equipped with water
injection ’ "
system.

24. Effective safeguard measures shall be taken to control fugitive emissions so as
to ensure that RPM (PM10 and PM 2.5) levels are within prescribed limits.

25. Pre-placement medical examination and periodical medical examination of the
workers engaged in the project conducted by a Registered Medical Officer shall be
carried out and records maintained. '

26. The project proponent shall take all precautionary measures during mining
operation for
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cooking, mobile toilets septic tanks, safe drinking water, medical health care, etc.
The housing may be in the form of temporary structures to be removed after the

completion of the project.

28. Proper Safety measures as per statutory requirement shall be implemented
around the mined out Pit prior to closure of site.

29. A final mine closure Plan along with corpus fund duly approved by Competent

Authority shall be submitted to the Jharkhand State Pollution Control Board, Ranchi
and to concerned DMO in advance of final mine closure for approval.

30. The project proponent shall obtain Consent to establish and Consent to Operate
from the Jharkhand State Pollution Control Board, Ranchi and effectively implement
all the conditions stipulated therein

31. The Project Proponent shall submit six monthly report on the expenditure
incurred on environmental management plan submitted by them.

32. Since blasting and mining on Hillock / Rock out crop may also be carried out,
suitable scheme for access / ramp to the highest elevation with gradient shall be
submitted for approval from competent authorities.

33. Approved devices for dust suppression shall be installed.

B. General conditions:

1. No change in mining technology and scope of working should be made without
prior approval of the Statutory authorities / Department of Mines, Government of
Jharkhand / Jharkhand State Pollution Control Board, Ranchi during the EC period.

2. No change in the calendar plan including excavation, quantum of mineral and
waste should be made.

3. The Project proponent shall make all internal roads pucca as per approved
specification of Govt. of Jharkhand and shall maintain a good housekeeping by

regular cleaning and wetting

of the haul roads and the premises. 4. The Pro;ect proponent shall maintain register
for production and dispatch and submit return

to the Board. e




6. Measures should be taken for control of noise levels below prescribed norms in
the work environment. Workers engaged in operations of HEMM, etc. should be

provided with ear plugs/muffs.

7. Industrial waste water (workshop and waste water from the mine) should be
properly collected, treated so as to conform to the standards Oil and grease trap

should be installed before discharge of workshop effluents.

8. Personnel working in dusty areas should-be provided with protective respiratory
devices and they should also be provided with adequate training and information on
safety and health aspects. Occupational health surveillance program of the workers
should I undertaken periodically to observe be dust and take corrective measures, if
needed. Detailed report shall be sent to Pollution Control Board periodically.

9. Dispensary facilities for First Aid shall be provided at site.

10. A separate environmental management/monitoring cell with suitable qualified
personnel should be set-up under the control of a Senior Executive, who will report

directly to the Head of the Organization.

11. The funds carmarked for environmental protection measures should be kept in
separate account and should not be diverted for other purpose. Year wise expenditure
should be reported to the Jharkhand State Pollution Control Board, Ranchi. PP shall
carry out CSR activities as per Government Guidelines (%of Profit / turnover) or at

least Rs I per ton whichever is higher.

12. The Jharkhand State Pollution Control Board, Ranchi directly or through its
Regional Office, shall monitor compliance of the stipulated conditions. The project
authorities should extend full cooperation to the officer (s) by furnishing the requisite

data/ information/monitoring reports.

13. It shall be mandatory for the project management to submit six (06) monthly
compliance report in respect of the stipulated prior environmental clearance terms.
and conditions in hard copies and soft copies to the regulatory authority concerned
Regional Office of MoEF & CC at Ranchi and Jharkhand State Pollution Control

Board (1.S.P.C.B.), Ranchi/SELAA/CPCB.

14. Concealing factual data or submission of false/fabricated _c}gj:a_a@ilure to
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with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment (Protection) Act,

1986.

15. The SEIAA, Jharkhand or any other competent Authority may alter modify the
above conditions or stipulate any further condition in the interest of Environment
Protection.

16. The proponent shall upload the status”of compliance of the environmental
clearance conditions, including results of monitored data on their website and shall
update the same periodically. It shall simultaneously be sent to Jharkhand State
Pollution Control Board and its concerned Regional Office The criteria pollutant
levels namely; SPM,RSPM,S02 NOx (ambient levels) or critical sectoral
parameters, indicated for the project shall be monitored and displayed at a
convenient location near the project shall be monitored and displayed at a convenient
location near the main gate of the company in the company in the public domain.

17. A copy of the clearance letter shall be sent by the project proponent to concerned
Panchayat, Zila Parisad/Municipal Corporation, Urban Local Body and the Local
NGO, if any, from whom suggestions/representations, if any, were received while
processing the proposal. The clearance letter shall also be put on the website of the

Company by the project proponent.

18. The environmental statement for each financial year ending 31 March in Form-
V as is mandated to be submitted by the-project proponent to the Jharkhand State
Pollution Control Board as prescribed under the Environment (Protection) Rules,
1986,as amended subsequently shall also be put on the website of the company along
the status of compliance of EC conditions and shall also to the concerned Regional

Office of JSPCB by e-mail. '
19. All statutory clearances shall be obtained before start of mining operations.

C. Other points:

I. The Authority reserves the right to add any new condition or modify the above
conditions or to revoke the clearance if conditions stipulated above are not
implemented t
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validity of 3. In case of any deviation or alteration in the project proposed from those
submitted to SEIAA. Jharkhand for clearance, a fresh reference should be made to
SEIAA to assess the adequacy of the conditions imposed and to incorporate any new

conditions if required.

4 The above stipulations would be enforced among others under the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and rules made there
under and also any other orders passed by the Hon'ble Supreme Court of India/ High
Court of Jharkhand and any other Court of Law relating to the subject matter.

5. Any Appeal against this Environmental Clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010.

Member Secretary
State Level Environment Impact
Assessment Authority, Jharkhand.
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JIRARKHAND STATE POLLUTION CONTROL BOARD

el No. ISPCB/RO/HZBICTO-12864559/2022462

Conscul to operate (CTO) wunder sectivn 25 /26 of the Water (Prevention & Contral af Pollution) Act, 1974 i

TOW NSEJ_IPADMMSTI{ATI DN BUILIING, HEC COMPLEX, DHURWA, RANCHL
' Telophone: 0651-2400850(Fax ¥ 240085 1/24008452/2401 847&'24009?91‘2400 135

wndcer section 21 of thc Air {Prcvention & Cantral of l’oﬂuﬂon} Act, 1981

. Dated

202205004

T~

IR

Lﬁ!nﬂﬁ;ﬁ‘iﬁ:n" T At L T ene DT CgeBER S ec ot ooad TaEge S et
I Appx.mnm{w}daw aoez-m-zs of SRI mmmmw ANAND (K&RMATAND ST?)NEHBPOSH]
Oecypier Name ;Pabhash Anand for-consent sndersection 25 (1(BY25 (1) (c}/26 df e Water - -
_ .[I’remm&ﬂgwl anoUuhon) Aect, 19?# and mdwﬁwﬁqu’ﬁm} of the. r{ﬁaﬂhﬁ i W Coniro! of
: Puuuﬁm)mt, _
id 2 f)mmncms Relied Upon:
m'?hocwntntbfﬁiﬁmmﬂtumdwccmdbyﬁfﬁu pj:vsdcrct’ 19, 546, datcdpg ;qgm. )
(3} The CTE RefDk THORNC/CTE 161153 SIS0 arid ATEE expianst
E L
Waler (Digvisti 0 nkiom
Cﬁnwom«"“ ggj% gt _ ’ e i : . :
Fbema ] Aty : ©
(iih m@o REfNg.- ISPcsmom;cm mzsvsmmozmz? dated 13.08.2021 acnqrmmmcr
sochion, ):i{! )ta}nfﬂﬁ ater {Prevention & Control of | Poi!mafm}ﬁcg 1974 gnd qm‘ﬁ:r s‘é&dﬁn 2i(lyof
the Airﬁw&&:ﬁmﬁ%&ulaf?dluho&) Act, 1981 o W
(1¥) The coftesl oF Mifing Lcaso valid for the periad rmm us aa.zam 1007 m .2025 we
(v Thnmggp(nﬂmpp&:ﬁan tapmtRchO- it ;;mdz&m.mz Lo
X PSR ;cgﬁmg;{iud?;deﬁrmémnlsnﬁgghc ‘r\éi&wf{ (Prevm;hnu & Contml ofPontLT) Au’(, 1974
Do on &t ofthe revention vnirof of Pollution), Act, }981 to operate gef i
A Knrmmand P'S -Gandey , Diswrict -GIRIDIH , as follaws: .W :
© Projec Site-Arca Investnent Product & Capacity ,. | Pmﬁd of CTOr
| (Rs) T e
Plot Nos. Area ' Date o s ;
To i
R SR !r e ’
1 tog 313 (). 334, 1.097 91 L s O 2
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ioThar this grant of vonsem shall not absolve the project proponcnt from making complinnee of othe
Swinniory abhipations prescsihed under any law or duection of couris ar any other instrement for the fime

heing in foree,

2 That tis consent s being issued on the basis of inforsmation’ doctuiments/ eeriificate submitied by the unit

The consent may be revoked autematically in case of any wrong mfmm.:tmn" docume:nia cPr{iF cate found

evar alter,

3. That, the occupier shall submit application for renewal of congent under scetion 2526 of the Water
gprevention. & Control of Pollution) Act, 1974 and under section 21 ofithe Adr (prevention & Control of
Pollution) Act, 1981 again 120 days prior to the datc ofﬂpzry {)ftins consent 1.e 07.0). "975 with
dcf"ummts showing complionce.of all ot the above conditions.

-

4.. That, the ccc:upmr shall preserve hive: so{fnf themme{s) angd shal}m!mm mined out areas by tilling it
(igmm} with over burden and live soil ond shall de tree p}'mtatxon gver it (thém). I na casé live soil shall be
“Stored cat of ming lease aren snd report to J.8.F.C, Board.

5. That, the occupier shall maminin the planted trees & continee 'p_!.éﬁ_':a:ibn- shal be done,

That, the occupier shal comply all the conditions mentioned In‘*}:‘.nwrenmcntal Cleatance vide DETAA, -
54 - EC/ DIEAA /GIRIDIH, dated 20.10.2017 and stibmit the compimnce report: within stipulated time

¢. six monthly report.

6
E

7. That, the occupier shall do sprinkling of water regolarly on hail roads and dusty aress.

%. That, The Occupier shall maintin pood house keepiny and conrbure Pradhan Mantri Sawaechh Bharat
Abhiyaan in your miney locality.

4. That, the occupter shall ..ubmu An'bwnr Air Quzzhty Report & Naisc Level Mamlnrmg chon within
feonsent pcﬂod &

10. That, the occupler shal) supply Stone Boulder only to those stone crushing units which have valid
Conseént to operate order from the Board and shall maintain record cf it and shall show the record 1o the
Inspecting Officer at the tine of nspection. .

LT, the oceupier shall swake sgreement Mth lmnn.pmter‘: to transpart stone bouldsr in fully covered and
beak ool vehicles.
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roe the povupicr shall maintain the eodssion Guatiny worbin the stundued and the quomity, s follows.

0 o
Y | Parameter Standard
‘ s Farticulate Matier INA
e | Sulphur Dioxide MN.A.
3 | Oxides of Nitrogen NLA.
: 4 | Quantity of Emission NLA,
(3} Thar, the occupier shall keep process efffuent in close-sircuit and the quality: of effhrent-from other
sources in confomn!‘y with the standard (5) and the discharge quantity as bc]o\rf '
SN | Parameier / | Standard
o i Total Suspended Solids { NLA,
12 " |BOD: _ | NA.
3 con . N.A, o
4 | Ol & Grease . NA. B A, ‘ )
5 | Quanitity of stcﬁarga . NLA. L .

{4} That. tie octupiershall dz_;spee::. n%_‘ﬁgnlid- wastes a5 fgliows:

SN ~Waste 'I'ypc ' SN Mode of Drisposal™ :
1 1 : _Hazartious Carbﬁnac&oua Wastes NA. 4 |
? Hazardous Non—ua'bonacecus N.A.
Wasles
3 Non-GCarbonaceotis Non- N.A.
: i Hazardous solid wastesf Mne
Oerurden S
= That" it acéopier eim!! keep D GG Sut(s! within acoustic cactosure ar 'md sh

ehumest papelsY as per Ceniral Polition Control Board noerm.

s+ Fieat i ccupier <had) instail ‘md maiain Cmmrﬂ‘ Grovmd Water [oand State Gmmﬁi\% ater
Prrecior e appreved system of rrn water harves xmy cuni-ground waier u_w!ug,e arfds}a 1 it the

grhote e Vfc\'. of the strecture. within o month, ’,
. 5 ?/‘r‘q T ?‘
-——M/

s
i “?%;r shatl grow s maingain grecuery af the project in e ;wuphcry 'mzi alhm’ it
F atine enbictcg its plant density and i\zmhu ety

¢ aydaagyer o
SRS aoipental Shaciienl vk sy kg stoichiomerric eideulations
o ban e MR Seplermber of £t foiensd venr
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M, she m.n!pu.: shall maintzin the emission qualizy wehin the ‘:hm{h{d and the quarcity, as Cilfows,

.4 ) ] ¥ )
| NN Parameier " Standsrd
! T Particulate Maiter N.A.
e ' Sulpbur Dioxide | NLA,
f 3 -Oxides of Nitrogen NLA.
?;L:l Quantity of Emission N.A.

That, the aﬂccuplcr shalil keep process effluen: in close-ciroujt and the quuhry cd'efﬁuent fmm other
sourees in ccnfomnty with the standard (s) and the discharge quantity as below:

8N S Parameicr 4 | Standard . k
i Toi_él'Suspanded Solids N.A. ' T "
2 " |BoD. INa.
i3 COD NA )
14 Oil & Grease _ NA. o
15 "&Quanﬁty cfﬂmcﬁa:ge INA. R I

That the oce:ttpwrshvir chgpes: u:_‘_ﬁdiid wagles gy falfows:

SN -“Waste Type Mode pfﬁfsposﬂj . e '
(1 : .Hézardous Carbonaceous Wastes INA. L
2 Hazardous Non- Carbonaceous ‘N.A. -
Wasles
3 Non-Carbonaceots Nog- N.A.
Hazardous colid was!aal Mme
ok OuerwBurden 4

Thai the ﬂLCirptc: shatl kenp Di; gm(sa within ,,Cmsg,c ,_m_.mum and shatl ;;m (,4/ bt y
it ;\:pq_{lﬂ as per Central Poliution Control Board nor P F'h 4 (’)TE@ L)

Ahat e socupier shall instal! and mamtain Centrend Grownd Witer Bnand? State hmu:}ﬁ\\l’nm
IMrevior e .!ppm“‘f] Sysiem of e waler ih’!ﬁu‘llhg ~C - ".mlhd W fL‘LEieJ‘gﬂ andgl!?

Jrastter :,mn: view of the structnr: within a month.
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TV PED LoFY ANNEXURE J8)

JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA,
RANCHI 834001 Telephone: 0651-2400850 (Fax)
2400851/2400852/2401847/2400979/2400139

Ref No. ISPCB/RO/HZB/CTO-12864559/2022/62 Dated: 2022-05-04

Consent to operate (CTO) under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention &
Control of Pollution) Act, 1981.

1. Application (s} dated 2022-03-25 of SRI PRABHASH ANAND (KARMATAND
STONE DEPOSIT). Occupier Name: Prabhash Anand for consent under section 25
(1X(B)/25 (1) (c)/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21(1) of the Air (Prevention & Control of Pollution) Act, 1981..

2. Documents Relied Upon:

(i) The content of Environmental clearance issued by Office of vide ref. no. 546,
dated 09.10.2019. '

(ii) The CTE Ref No.- JISPCB/HO/RNC/CTE-7611530/2020/ 199, date-15/05/2020
and after expansion Ref. No. JSPCB/HO/RNC/CTE-2049443/2018/664 did
20.06.2018 accorded under section 25 (1) (a) of the Water (Prevention & Control of
Poliution) Act, 1974 and under section 21 (1) of the Air (Prevention & Control of
Pollution) Act, 1981.

(iif) The CTO Ref No.- JSPCB/RO/HZB/CTO-10395017/2021/ 127, dated
13.08.2021 accorded under section 25 (1) (a) of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 the Air (Prevention & Contro! of

Pollution) Act, 1981. (1) of
0 .01.2025.
- LN




3.The consent is granted under section 25. 5/26 of the Water (Prevention & Control
of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
Pollution) Act,1981 to operate the project in Mauza-Karmatand, P S-Gandey,

District-GIRIDH, as follows:

Project | Site-Area Investment | Product & Period of
Rs) . Capacity CTO
| Plot Nos. | Area
| Before 333 (P), | 1.097 90 Lacs (as | Stone 07/01/2025
Expansion | 334, 336 | Ha(as per | per Boulders-90
®, EC) application) | TPD (as per
Khata EC)
No. 03
|(as  for
EC)
) Before
Exp
(A) Specific Conditions: )

1. That this grant of consent shall not absolve the project proponent from making
compliance of other statutory. obligations prescribed under any law or direction of
courts or any other instrument for the time being in force.

2. That this consent is being issued on the basis of information/ documents/
certificate submitted by the unit. The consent may be revoked automatically in case
of any wrong information/ documents/ certificate found ever after.

3. That, the occupier shall submit application for renewal of consent under section
25/26 of the Water prevention & Control of Poliution) Act, 1974 and under section
21 of the Air (prevention & Control of Pollution) Act, 1981 again 120 days prior to
the date of expiry of this comsent i.e. 07.01.2025, w1th d/ ey epts&;g\kowmg
compliance of all of the above conditions.

Runr::a Folkata
C_ 1§ -~ i i ?!? q
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4. That, the occupier shall preserve live soil of the mine(s) and shall reclaim mined
out areas by tilling it (them) with over burden and live soil and shall do tree
plantation over it (them). In no case live soil shall be Stored out of mine lease area

and report to J.S.P.C. Board.

5. That, the occupier shall maintain the planted trees & continue plantation shall be
done. |

6. That, the occupier shall comply all the conditions mentioned in Environmental
Clearance vide DEIAA, 154-EC/DIEAA/GIRIDIH, dated 20.10.2017 and submit
the compliance report within stipulated time i.e. six monthly report.

7. That, the occupier shall do sprinkling of water regularly on haul roads and dusty
areas.

8. That, The Occupier shall maintain good housekeeping and contribute Pradhan
Mantri Sawachh Bharat Abhiyaan in your mines locality.

9. That, the occupier shall submit Ambient Air Quality Report & Noise Level
Monitoring Report within consent period.

10. That, the occupier shall supply Stone Boulder only to those stone crushing units
which have valid Consent to operate order from the Board and shall maintain record
of it and shall show the record to the Inspecting Officer at the time of inspection.

TI. That, the occupier shall make agreement with transporters to transport stone
boulder in fully covered and leak proof vehicles.

(B) General Conditions:

(1) That, the occupier shall maintain the National Ambient Air Quality Standardr
given below:

t S.N | Pollutant Time Weighted Concentration in Ambient
Average
Industrial, Ecologically
Residential, Sensitive Area
Rural and (notified by
Other Area central Govt.)
3) 47O TASK(5)
Annual 24 50, N
e iae A SK n
hours B0/ T ARY g4\ 88
I Raon g Gkatg T
o A Ra 2. { R g ]
g 9‘1 an.ag, 147719 ).,4)
VA T
N\ &Y/




2. | Nitrogen Dioxide Annual 24 40 30
(NO2), pg/m3 hours 80 80
3. Particulate Matter Annual 24 60 60
(size less than 10 hours 100 100
um) or PM10,
ug/m3
4. Particulate Matter Annual 24 40 40
(size less than 2.5 - hours 60 60
um) or PM2.5,
pg/m3
5. Ozone(03), 8hours 100 100
ng/m3 thours 180 180
6 |Lead (Pb) pg/m3 | Annual 24 0.50 0.50
hours 1.0 1.0
7. Carbon 8hours 02 02
Monoxide {CO) 1hours 04 04
mg/m3
8. | Ammonia (NH3) Annual 24° 100 100
pg/m3 hours 400 400
9. | Benzene (C6H6) Annual 05 05
pg/m3
10. | Benzo(a) Pyrene Annual 01 01
(BaP) Particulate
Phase only ng/m3
11. | Arsenic (As) Annual 06
ng/m3 e
7
Annual 26
: R o
.\ ;)‘::\
\E—')\




Note: Serial no. 1 to 4-Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.

2. That, the occupier shall maintain the emission quality within the standard and the
quantity, as follows: ‘

S.N. Parameter Standard
1. Particulate Matter N.A.
2. Sulphur Dioxide N.A.
3. Oxides of Nitrogen N.A.
4, Quantity of Emission N.A.

3. That, the occupier shall keep process effluent in close-circuit and the quality of
effluent from other sources in conformity with the standard (s) and the discharge

quantity as below:

S.N. Parameter { Standard
1. Total Suspended Solids N.A.
2. BOD N.A.
3. COD N.A.
4. Qil & Grease N.A,
5. Quantity of Discharge N.A.

&

4. That, the occupier shall dispose of solid wastes as follows:

{S.N. - | Waste Type ‘ Mode of Disposal
1. | Hazardous Carbonaceous Wastes N.A,
2. Hazardous Non-Carbonaceous Wastes N.A.
3. Non-Carbonaceous Non- Hazardous N.A.
solid wastes/ Mine Over Burden

5. That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep

/f‘;/x" T & £
F /?9—%\

f;;“’" - *
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13 n.Mo. 447/10 ‘-ﬂ'/:"

-
o

-~




6. That, the occupier shall install and maintain Central Ground Water Board/ State
Ground Water Directorate approved system of rain water harvesting-cum-ground
water recharge and submit the photographic view of the structures within a month.

7. That, the occupier shall grow and maintain greenery of the project in the periphery
and other available spaces and shall continue enhancing its plant density and

biodiversity.
8. That, the occupier shall submit environmental statement with supporting
stoichiometric calculations analyses reports, every year latest by 30th September of

the next financial year.

9. That, the occupier shall submit report(s) duly monitored and issued by an NABI,
accredited/ISO  9001:2008 and OHSAS 18001 2007 certified laboratory 1n
compliance sub-para (2), (3), (4) and (5) of paragraph 3 of this CTO yearly at
required periodicity.

10.That, this CTO is valid subjected to the validity Subjected of mining
Lease/Mining Clearance, if applicable. In case of no renewal of Mining Lease
Mining Pian, this consent shall be treated as revoked automatically

11.That, this CTO is issued from the environmental angle only and does not absolve
the occupier from other statutory obligations prescribed under any other law or any
other instrument in force. force. The sole and complete responsibility to comply with
these conditions laid down in all other laws for the time- being in force, rests with

the industry/ unit/ occupier. :

12. That, this CTO shall not in any way, adversely affect or jeopardize the legal
proceeding, if any. instituted in the past or that could be, instituted against you by
the State Board for violation of t provisions of the Act or the Rules made there under.

13. That, the occupier shall comply with all applicable provisions of the Water
(Prevention & Control of Pollution) Act, 1974; the Water (Prevention & Control of
Pollution) Cess Act, 1977; the Air (Prevention & Control of Pollution) Act, 1981;
and the Environment (Protection) Act, 1986 and Rules made there under

4.That, this CTO shall not absolve the occupier from making compliance of
other statutory prescribed under any law or direction of courts or any other

instrument for the time being in force,
' (yglgahon/

is being issued on the ,/b'asf
ate submitted by the unit. This C?Ofig(bwﬁg’?&eke if _3{1}/ of
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the information/documents/certificates/undertaking given by the occupier is
found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements
applicable to the unit.
7. The State Board reserve the right to revoke, withdraw or make any
reasonable variation/change/ alteration in conditions of this consent.
This is issued with the approval of the Competent authority

[Ashok Kumar Yadav]

Regional Officer, Hazaribagh
Dated: 2022-05-04

Memo No.: JSPCB/RO/HZB/CTO- 12864559/2022/62

Copy to: Sri Prabhhash Anand (Karmatand Stone Deposit), At - Karmatand, Ps-
Gandey, Dist.- Giridib/ Chief Inspector of Factories, Ranchi/ Director of Mines,
Government of Jharkhand, Ranchi/ Deputy Commissioner, Giridih/ DFQ, Giridib/
DMO, Giridib/The Member Secretary, JSPCB, Ranchi for information & necessary

action.

(Ashok Kumar Yadav)
Regional Officer, Hazaribagh
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TRUE TRANSLATION TYPED COPY

ANNEXURE &/40D

SAVE TREE SAVE JHARKHAND

LOGO

OFFICE OF THE DIVISIONAL FOREST OFFICER,
GIRIDIH EASTERN FOREST DIVISION.
Mohanpur Post-Pachhamda District-Giridih, Pin
Code-815316
Email : dfo-giridiheast@gov.in,

Phone No-06532-222127

Letfter No. 180 Dated : 20-01-~2023

To

District Mining Officer

Giridih

Subject:- Regarding mining lease on Paneer No.
333 (part), 334 and 336 (part) area of Village

Karmatand police station, Gandey  police
station-423 district- Giridih.

Reference: Your office letter no. 2419/M dated
23.11.2017 and this office letter no. 267 dated

01.02.2018.
.8ir,

In the above mentioned matter, it is to be
informed that in the light of your office's
letter no. 2419/M dated 23.11.2017, the

e distance of the applied mining site from the
w Mr“"“"“‘""" ":::““m

mﬂﬁ
\}fchest has been reported as 255 meters_@y::




that the mining site in question is located at

a distance of about 15 meters from the notified

and demarcated forest land.

The copy of the map and notification
related to the forest iand of Mauza dedicated
to mining work as per your relevant letter is
attached at 2,3,4. Forest Department Map and
Notification Observation P It is clear that the
Tanan site is located at a distance of about 15
meters from the forest land. Thus, the distance
given earlier by this office letter no. 207
dated 01.02.2018 from.the forest boundary of
the mining site is %n error of facts. It should
be noted that due to the mining work taking

place almost adjacent to the Dhan border, it‘is

having a lot of adverse effects on the forests.

Encl: As Above

Truly
sd/-
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TRUE TRANSLATION COPY
ANNEXURE ﬁ“lﬂ

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY, JHARKHAND
Paudhshala Parisar, Near Dhurva Bus Stand, PO
+ PS Dhurva Ranchi Jharkhand 834004
Fmail msseiaa.jhk@gmail.com
Website : www.jseiaa.org

Letter No. 419 Ranchi Dt: 09.02.2023

From p

Ashok Kumar B.V.S.
Member Secretary, SEIAA
Jharkhand Ranchi.

To
Shri Prabhash Anand
§/o Shri Ravinder Kumar Rai
52, Harmu Housing Colony, Doranda
Ranchi Jharkhand.
Subject :- In relation to Shri Prabhash Anand's

stone mining project Mauza Karmatand, Police
Station Gandey, District Giridih, Account No.
03, Plot No. 333 (part), 334 and 336 (part)
(1.097 hectares).

Reference: Divisional Forest Officer, Giridih
Fastern Forest Division's letter no. 267 dated

1.02.2018 and =~ letter no.

20.01.2023.




of the certificate regarding the distance of
forest land (being 205 meters) from the

proposed land, 1issued by the administrative

letter dated 01.02.2018 of the Forest
Divisional Officer, Giri;ih East Dhan Division,
attached with |, the proposal applied for
environmental approval by you. In the light of
the recommendations of the 78th meeting of the
then  SEAC, Jharkhand dated 18, 19 and
20.09.2019, after the approval of the 00th
meeting of the then SEIAA, Jharkhand dated
25.09.2019, environmental clearance was issued
in favor of the subject project by this office’s

letter number EC/SEIAA/2018-1%/2165-2018-546

dated 09.10.2019.

Forest Divisional Officer Giridih has been

e

reported by th | ivisiontE i O T o
P by the Eastern Forest DlV1Sl?gyS§%C,T;é”\\\

%

o w
Administrative letter No. 178, dated 20.01/2063% 44z,
) 1157 5 Arag ) 5/5'{4‘

Bptpcopy attached) that the villa is siqgg ed 7 M,
. 1 4 ~d
x/

PS Gandey, Account No. 03, \fgﬁxx__ A
\§E§gggy?j§z;/

ety




No. 333 (part), 334 and 336 (part) at a distance

of 15 meters from the forest land.

The following statement is also quoted in
paragraph 10 of the specific condition of the
environmental clearance letter number 546 dated

09.10.2019 issued by SEIAA, Jharkhand in favor

of your project -

10. PP shall we consider from Reserved
Protected Fever as stipulated in applicable

guidelines

In the light of the above fact, it 1is
reflected that by not complying with the above
condition, the provision of Environment

(Protection) Act, 1986 has been violated by

you.

Therefore, in the light of the above fact,

the environmental approval of thg>

,L\

.project is put in abevyance wlth,;mmggﬁdi &) \\

Gro, DN
xt Yy

\effect in the light of the powers g E? by tne} ‘J

.

\4'\

\\\ (2P
“453£2EL¢?'




Notification No. 637 (E) dated 28.02.2014 of
the Ministry of Environment, Forest and Climate
Change, Government of India and also It is
directed that submit your clarification to this
office within 15 days\of receiving the letter.
In‘ case your clarification 1is not received
within the prescribed time limit, action will
" be taken to withdraw the previously made
environmental approval letter No.
EC/SEIAA/2018-19/2165/2013/346 dated
09.10.2019 with immediate effect.

Encl: As above.
Truly

sd/~

Member Cumulative,

State Level Environmental Solutions
Assessment Authority, Jharkhand, Ranchi.




‘ 10™ March, 2023

T,
The Member Seéretary

State Level Environment Impact Assessment Authority, tharkhand

Dhurwa, Ranchi-834004
N

Sub: Environment Clearance for the project Karmatand Stone Deposit of Sri
Prabhash Apand at Khata ‘No. 03, Plot No: 333(P); 334 336{!’) at Village-

Karmatand, Thana Gandey,ﬁzstnct -—Gmdsh ~Jharkhand: (Area-1. 097 Ha.)
granted vide SEIAA Lette,r No._ EC!SE!M}ZBIE-IQ}EE.65!2018}546 dated

09.10.2018
Ref: Your show cause notice 'No,-.;4_19 dated 09.02.2023

Sir’ . ce £
1. The Pm}ecthpﬁnent and'-leséees_ha‘vé' received your show cause notice
No. 419 dated 09.02.2023 received on 14.02.2023 issued at the instance -
of Divisional Forest Officer, Giridih. |

»

t the outset the lessee and project proponent states that the power of

2.

“f1AA-to keep the environment tlearances in abeyance is exercisable on
‘notice to pr’ojer:t proponents in case of violation of the conditions of the
cosroennent clearances isswed by the said Authorities.....” , however
witer No. 178 dated 20.01.2023 admits mistave of fact by the Divisional
farest Gfficer, Giridih himself. Mistake of fact by the iJivisienai Forest
v veer, Giridih is not attributable to project proponent and as such the

A
w\fﬁ,& ;uance of notice and keeping environment clearance in W
\\rf nd Aon-est in the Lyr“ of kew The stats mant of Divis) (’ma




Qfficar, Giridih that mining operation is severely affecting the forests s

palpably false as there is no visible forest adjoining the lease bhoundary.

Lease boundary is presently surrounded by agriculturat and barren land

only devoid of trees.

3. The project proponent submits that as per the records of land in

Karmataand Maujo where the prdject is situated does not have any

demarcated forest land as per the Kha‘t;yan or Regtster 1 All the ad;acent
',lapd to the iease area are exther Rmyat: ot GM. Khas Jand wﬁsch can.be
verified. ﬁ‘om ‘the- concémed Circle Office; Gandey. Neither -any

'afforestatian *has heen done bv Farest department in the wcmlty of lease

area ever done.

4. Decision ta keep an environment clearance in abeyance is @ major
decision and it has tobe considered and logical decision which is absent
here as there is no application of mind by SEIAA while taking such a

decision.

That the rejection/cancellation of a prior environment tlearance is

o
n

regg?gt_&d'qnﬂer Clause 8 {vi} of EIA Notification, 2006 which is reproduced

below for ready refsrence-

»g Grant or Rejection of Prior Environmental Clearance (ECJ: ,e Wﬂ%"’i:-f

sliberote e colment ar:l/or submission of false or mis!

s
| -v;\ R .
3 té{:\or it bz is o material to screeming ar 5comngr i e,
1
Y
IO




e

or decision on the application shall make the opplication lioble for
refection, and cancellation of prior environmental clearance granted on
tnat basis. Rejeci:on of on applicadon or cancellation of o prior

environmental clearanice  already gronted, on such ground, shall be
decided by the regulutory authority, after giving a persano! hearing to the

applicant, and following the principles of natural justice. “

That Clause 8 of the EIA Notificatign, 2006 has a specific provision for
cancellation of Prior Environmental Clearance ‘"-{:EC) “pn account of

deliberate concealment and/or submission of faj'ge: or misleading

information or data which is material to screening 6r scéping oF appraisal

or decision on the application.

. Your show cause notice has not cited a single nstante of deliberate

concealment and/or submission of false or misle ding fﬁfci’manon ordata

by the Project Proponent or Applicant. ‘fv’haté@cevefﬁhas=bee___‘r§- _f;tate’d by

SEIAA is based upon ex-parte information submitted by the Divisional

-

varest Officer, Giridih which 1s ybt to be proved in a court of Jaw and
moreover it is in the nature of admission of sdr'_iél!'eﬂ h}istake by the

[T g ot g

predecessor Divisional Forest Officer, Gi{idiﬁ: whlch cannot pass the ~
iouchstone of Clause 8 {vi} of £IA Notification, ZUDGIfthe Cémmﬁnication' |
sié_tecf 20.01.2023 of Divisional Forest Officer, .Giridih;'is,j.:akan at its face.
value for the sake of argument, then also the violation has been
~ommitted by the Divisional Forest O.fﬁcer,,(:‘iridih_anﬁ.as per principle of

atural justice it is he who has to foot the bills.for its course corﬁqggf if

g

~o caquired aind not the lesses.




& essee fekes strong objection to the ex-porte allegation of SEIAA that the
lessee/project proponent has violated condition No. 10 of environment
cizgrance No. 546 dated 05.10.2019. Lessee has maintained the minimum
distance from reserved/protected forest in compliance to letter No, 267
dated 01.02.2018 and if this distance has changed in the year 2023 due to
any new gazette ;noti_ﬁ;:ation of forest land in between or otherwise then

the rining lease of project proponent cannot ha cancelled for no fault of

him.
s

9. It appears that SEIAA has erroneously admitted that the report No. 178
dated 20.01.2023 is correct piece of paper to start a proceeding which is
not the fact as no officer can review the orders passed by his predecessor
in absence of any written orders of controlling officer or order of the
Government. Your notice has no reference to any. orde.r of:;l:cm:sé_rvator of
Forest/State Government cancelling the earlier letter No. 26'? _dated

01.02.2018 of Divisional Forest Officer, Giridih. SEJAA cannot assume the
[ le;ona!

e

role of a fact finding committee and it is the duty of the preseni‘
Forest Officer, Giridih to repcrt this matter to his supenors; Government
and the competent authorities of the State Government will make an

inquiry and take necessary decision therearter before Nattonai Green

Tribunal.

YooWithour peejudire 1o aforesaid even if Conservator of Forest/atate
Gavernne ot gasses morder either this way or that way, my enpvifonment

canvelfled as 1 am not at fault under Clause 84T oF, o=
B0 T

CHEsEEAEC et b
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11.There is only one situation when DFO, Giridih is not required to obtan
prior approval of his seniors when the letter No. 267 dated 01.02.2018
was issued by fraud, and in that case the present DFO, Giridih is required
to immediately register a First Information Report with the Police
regarding false/fraud issuance of !etter_Np.'Zﬁ? dated 01.02.2018 which

is absent in your communication No. 419 dated 09.02.2023.

o

12.That the SEIAA cannot adjudicate the 'rivé% contention between par'ty'and
cannot act like a Civil Court to decide whether any particular land under

question is forest land or raiyati land or otherwise.

13.As a result, the SEIAA cannot cancel the environment clearance No. 546
09.10.2019 on the ex-parte version of DFO Giridih which is not supported
by any order of any court of law or Government in his favour. And even if
rhe distance with forest turns out to be 15 meters in 2023 then also the.
environment clearance No. 546 '09-3.0..2019 cannot be cancelled ui*a;dm'e‘r_. _
Clause 8 {vi} of EIA Notification, 2006 for no fault of project proponéﬁf. In
that imaginary situation -of 15-meter forest distance it.-would be légéﬁiy_ .
existing project where following criteria from forest will be z’oflo@q& as

reiteratod in 94 th meeting of SEIAA dated-13-15 April 2022.- e

‘s s where it is bosis but not in the notified/demarcated forest and ECO

. i o R .
Conwivive Fone (ESZ)° (Ref item no. 8 of 31 st meeting of SFIAA T dota O T,q N
I < \

Fd

LT -
B /s /
VY EONS &
Regd. No, 848/87 17 ) ; "!,,“M\_/\A@
Gevi. of Indls w;i "EST BT
37; o

A En AN% :
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2.8

14,4t is pertinent ¢ note at this juncture that though the Divisional Forest
Officer, Giridih may be at liberty 1o communicate with SEIAA regarding
forest distance to his understanding, but his is not competent at all to
recommend for cancellation of a granted environment clearance as it is
scie domain of National Green Tribunal in terms with condition No. C/5
of environment clearance No. S_fié dé_téd D9.10.261§'éé réﬁrétfﬁéed_ below
"5, Any Appeai against this Envfrdﬁmehf Cfegmr‘zpe‘s?;a!! lie with the
National Green Tn’b:.)n‘al,l if pfeférred, v&;fthin d period of 30 days as

prescribed under Sectf‘_oﬁ/l’s of the National Green Tribunal Act, 2010.”

15.The Project Proponent humbly réq-ues,ts to revoke the abeyance decision
immediately or in the a!ternatiy-e please provide an oppcr%cunity of
personal hearing at the earliest under Clause 8 {vi) of EIA Notification,
2006 before competent authority of SE%AAiQ’ presence of ‘DFO, Giridih  so
that the S_EfAA is able to pass order after Héaring~'both 5idés.

Yours faifhfufiy

{Prabhash Anand)
$/o Ravindra Kumar Rai
0-52, Harmu H'-e'using Colony, Doranda Ranchi-02

Mob-49585 255332

Copy to Ueputy Commissioner, Giridih/Divisional Forest Officer,
v i e
@T VM‘C 2,

s

£ o/ District Minmg OFficer, Giridih

| Regd, No, §28/67 |-
i Govi, ol 18d
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. No. C/F-17023/55-2563.R.~
1927 (Act XVI of 1927) the Governor of Bihar is plea
~“Act. applicable from the date of this notification to t

The 31% August 1955

e “Schedule hereto annexed and situated in the district of Hasiribagh.

237A

In exercise of the powers conferred by section 29 of the Indian Forest Act,
sed to declare the provisions of Chapter IV of the
he forest land and waste lands specified in the

The fo'a'_"esi jands and waste lands comprised in this notification shal be called “Protected Forest'.

"+ The nature and exten
~-waste lands comprised in this notification have
-“'sub-section (3) of section 20 of
“record will occupy such length o

- 'the’enquiry and record of rights wit
wrights of ix’;dividuais or comrmunity.

the said Act but as the State Government t
f time as in the mentioned to endanger the rights of Government and as
h oalter on made, this notification is issued subject to all existing

t of the rights of Government and of private person in or over the forest India and
not yet been enquired into and recorded as laid down in
hinks that such enquiry and

SCHEDULE
'3 ‘| Seria ..Name of owner Name of Thana Thana no. District Area Plot nos.
|- | No. i forest
1 2 3 4 5 6 7 B
: Acre
BN State of Bihar Bajanic Satgawan | 4 Hazaribag | 648.51 1 2, 3, 4,
f h 5, 6 and
s : 12
2. Ditto Sihsa Ditto 10 Ditto 32.85 1113 and
1114
3. Ditto Ghordaur Ditto 18 Ditto 36.37 2 and 56
"4, | Ditto Misirchak | Ditto 10 Ditto 5.76 Tand 4
.Di;tto Pitto Ditto 24 Ditto 22.12 1, 716 and
_ f 323
6. | Ditto Ditto Bankla Ditto 26 69.20 227 and
| | 228
7. Ditto Bakhmdih | Ditto 29 Ditto 13.04 1335 and
_ a 1074
8. | Ditio Ditto 35 Ditto 4250 276 and
S f 366
5 | Ditto Ditto Ditto 47 Ditto 163.44 1, 2, 3, 4,
5, 6, 8, 9,
10, 12 20,
27, 28, 29,
30, 31, 32,
: 33, 34, 36
Di_tto Ditto 48 6.20 85.34




~ L ‘ ,
" z § ! ; 5 5 l 7 i :
. } e
r Agrea,

2639 | 20, 28, 51, 22, 22,
24, 26, 86 rad 2%

State of Biher | Jamubiateor | Beopabad | 403 | Hezaribagh..

"4793 4, 238 16, 283,
JBl1, 834, ﬂ-ié
938,. 034, 893
650, 652 673,
&B8, 718, 11§
o031, 876, TiL -
718, 561, o, &4,
§6,. 104, 283 &1

157 - Ditte .. | Meshisdib Ditte .. | 409 Ditts .

e .

ﬁﬂd 5 . o -:: ;‘ _':t
: . | “Di 40 o bR -ﬂ.:f 20, 398, 402, o ,f‘ "
. Ditts .. | Karedih ... | “Ditte ,., | 412 ,mstnr,:.[ / 4’;;- A&}] ‘mfm‘
J;. 'l' 4. 401, . Y
Ditte .. ! Soasjeri ..} Ditte .. 14 Ditto .. ' 65-BY "1,7{,:6,329-: iv
Coel . V : 4 B

{ Dawarpabei | Ditto .. | 412  Dittous, |- 6606} 1, 48,339 sud 427,
Ditte .. j| Abseidib .. |- Ditto .. | 420 |- “Difte. i ¥514 {100 0uly
s Dio .. | Narostaor | Ditto.. | #21{ - Ditto .. |-326.09 ] 61,185,180, 207,
R D a ~ i S| e, BT, 86Y,
.| 318,382 sné 356.

A .
L]

69, 811 ngd 151,

131, 132 130, 192,
208, 1&5, 147, mz!
éﬁa .

Ditte .. 433 - Ditte

424 |  Dita ..

193 Ditte .. } Earmatanr-

104 Ditte .. | Mera - .. | Ditto ..

198 Ditto .. | Parharpur Ditts .. | 435 {. - m'm-‘. .

186 .ﬁiﬂ-&?‘ -~ Cherghurs Ditte .. 4':'.?.-«'.-‘.:‘:#}&,%0‘,::
VS PRI DR DS B R S it
/ iprstoli ,. | Ditto ¥ 4280 'Difo .| 5840 13, !6,18, 244, 1.7
y | i . and 255,
108 /  Dito ., [ Russige .. | Dite .. | 430] Ditto 33.451 2. 15,19, 36, "
s i EEEY) DRSS C] L1 SN LA . . 1 Laces 6{2 o 7
N 152, 147, g48,
150, 168, 233 -
150, 151, 183,
154 and 1590,
BO-82 I 1104, i, 24, 214
g{"’; BQS /41?»5
533, O —fi:‘/?
iﬁ'ia 1 lgq ’L
1093, Iiﬁﬁl 105200 ‘?94 'Sms;\
frid *
R T
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K 5 7 8
786 493 6.39 50 28, 51, 22, 22, 24,
25, 26 and 27
187 499 247.98 4. 238, 16, 262, 381,
834, 940, 938, 684, 893,
660, 662, 673, 688, 716,
719, 931, 676, 717, 7186,
661, 58, 54, 60, 194,
| 263, 61 and 6
188 412 84.45 23, 20, 398, 401 49 A&B
: and 401
189 414 59.83 715, 229, 10, 57
790 412 £5.05 1 48,110 and 127, 100
_ only
191 420 15.14 51, 185, 190, 207, 210,
370, 269, 316, 382 and
| 355
792 431 125.09 81 185, 190, 207, 210,
370, 269, 316, 382 and
- 355
183 423 3.3 55,811 and 161
194 424 10.02 731 132, 180, 182, 206,
- 146, 147 and 488
195 425 54.00 Tand 61
LD 427 160.22 49,18, 116 and 1
o7 428 58.49 13, 15,16, 244, 2 and
e 255
798 430 38.51 515, 17, 19, 50, 162,
147, 148, 159, 148, 223,
150, 151, 152, 164 and
| 160
799 431 80.90 7104, 16, 24, 212, 856,

893, 415, 633, 644, 653,
1073, 1975, 1100, 1099,
1063, 1082, 28, 510,
1008




TYPED (OPY ANNEXURE &/1%,

Dated: 14/03/23

To
Shri Ranesh Anand
C/o Dr. Ravinder Kumar Rai
New Barganda, Giridih(Ashram Road)

Pin No. 815301
Mobile No. 7250961675

s
Subject: Dispatch of information under the

Right to Information Act 2005.

Context - Your Application Date-03.03.2023
Sir,

Regarding the above subject and context,
it is to be informed that the information sought
by you under the Right to Information Act, 2005
has been provided by Notification No. C/F-
17023/55-2053R  dated 31.08.1955, Village
Karmatand, Police Station No. 423, District
Giridih, Plot No. 69, 311 and 151 Gul Rakwa -
13.22 acres of notified and demarcated forest

Svisbne 8

land. A photocopy of the notificagﬁégir
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If you are not satisfied with the
information given, then you can register your
objection with the First Appellate Officer—-cum~
Divisional Officer, Giridih Eastern Forest
Division. The address of the First Appellate
Officer*cum~Elgction Divisional Officer is as
follows

First Appellate Authority

—cum -

Forest Divisional Officer
Giridih Eastern Forest Division,
Po-Pachmya, District-Giridih
Pin- 815316

Truly
. sd/-
Public Information Officer
~Cum-

Assistant Forest Conservator,
Giridih East Forest Division.
13/03/23




06.2023

. The project proponent Shri Prabhash

State Levei Environment Impact Assessment Authority at
Jharkhand

DF O, Giridih East Division, Giridih

...Complainant

Versus

A
Shii Prabhash Anand

in the m

Karmatand Stone Deposit of Shri |
Plot No. : 333(P), 334, 336(P) a
Gandey, District — Giridih, Jhark
SIALJHMINIZB282/2018).

The case was heard on 22.06.2023

notification, 2006, in which DFQO,

....Project Authority(ies)

atter of

>rabhash Anand at Khata No. : 03,
I Vilage - Karmatand, Thana -
hand (1.097 Ha) (Proposal No. :

under the provision of 8(vi) of EIA

Giridih East Division. Giridih Shri

Parvesh Agrawal and project proponent Shri Prabhash Anand along with

his authorized representalive, Shri Raghaw Nandan Prasad of Karmatand

Stone Deposit (Area

presen! before Member Secrelary. SF

grief history of case:-

1.097 Ha). District : Giridih , Jharkhand weie

AN

Anand made oniine application no. :

SIA/LIHIMIN/3B282/2019 of grant Environmental Clearance for the stone -

mining project i.e. Karmatand Stone D

- £ 7
eposil, Village : Karmatand ai-Knd {eg
)
i




no - 03, Plot Mo. @ 333(F). 234 336(P), Thana : Gandey, District @ Girtdin

(Area : 1.087 Ha) with ail requisite documents such as Form-1, PR a

approved Mine Plan and olher statutory documents fike NOQC given by

Gram Sabha, the relevant certificales issued by CO, DMO and DFO. Onre

of criteria for requirement of Enviroamental Clearance is the distance from

tarest boundary shouid be minknum 260 meler.

Then DFO, Giddih East/Divésion, Giridih issued the certificale regarding

0. 267,

g%}

tha disfance from forest boundary and mining lease vide its lefter n
dated 01.02.2018 {copy enclosed), in which it was mentioned that the

distance of houndary of mining lease area from notified forest boundary is
255 meler.

3 On the basis of aforesaid and alongwith other mandatory documents, the

project proposal was appraised by then SEAC in its 78th meeting held on

18th to 20th September. 2019 and project was recommended for

Environmental Clearance. In the light of recommendation of SEAC

Environmenial Clearance was granted by the then SEIAA in its 80th

rmeeting held on 25th Seplember, 2019. Accordingly EC letter was issued
vide letter no. : EC/S CiAAZD15-19/2165/2018/546, dated: £9.10.2019

~ith certain condiions

4. The present DFC, Girdih East Division, Giridih vide its tetter no. : 178,

Jmted - 20.01.2022 {copy enclosed) has made a complaint that sctual

T, T,
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¥ E{;f;.‘\beiween mining lease area of Karmatand i.e. Karmatandﬁm,
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ot Na. - 333(?‘), 334, 336(F), Thana : Gandey. District © Giridin (Avea -
1.097 Ha) is only 15 meter and previous certificate issued by then OFC
vide letter no 267 dated 01.02.2018 is wrong /7 incorrect and emphasized
that due to distance of 15 meter of aforesaid mining lease is causing

adverse impact on forest and also requested to cancel the Environimental

Clearance.

. AfterV receiving the comEIaént from DI;“O, Giridin East Division, Giridin vide
its letter no. 178, datea : 20.01.2023, a show cause notice was issued {0
project Authority, Shri Prabhash Anand vide SEIAA letler no. : 419, dated
(9.02.2023. Project Authority Shri Prabhash Anand submilted his reply of

show cause vide its letter no. zero, dated 10.03.2023, in the light of para

8(vi} of EIA notification, 2006 as referred below.

"Deliberate concealment and/or submission of false or misleading
information or data which is material to screening or scoping or appraisal
or decision on the application, shall make the application liable for
rejection, and cancellation of prior environmental clearance granted on
that basis. Rejection of an application or cancellation of a prior
environmental clearance  already granted. on such ground, shall be
decided by the regulatory authorily, afler giving a personal hearing to the

applicant, and following the principles of natural justice”,

Therealter a clarification was sought on show cause reply given by




=}

e

Emst Dwision Giridih vide s lefier no 1976, dated ; 14062023

submiited its clarification.

In the clarification of DFO. Giridih East Division, Giridih vide iis letter no.
(975 daled  14.06.2023 para{d} has been stated that plot no. 311 and
plot no. 333 are adjacent to each other. The plot no. 311 is notified forest
area and plot no. 233 is area on which mining lease has been granted.
Thus distance of boungdary of mining lease area. i.e. plot no. 333 is at
rero(0) mater distance from notified forest and 15 meter from demarcaled
inresi. The actual distance of mining lease boundary is zefo (O), metar
distance from notified forest and 15 meter from demarcated forest and in

appropriate for the requirement of Environmental Clearance ie. 250

meter.

As per the provision para 8(vi) of EIA notification 20608, a date 22.06.20Z3
was decided for personal hearings of both the parties and lelier was
issued vide SEIAA letter no. 141. dated 12.06.2023 to the DFO, East
Division, Giridih and Project Authority Shri Prabhash Anand to appear

before the Member Secretary, SEIAA on 22.06.2023 for hearing of both
parties.
Findings:-

Shrt Pravesh Agarwal, Pressnt DFO meh East Division, Girichh and Shi

Prabhash anand wilth Authorised representative Shit Raghaw Nandan

- T

v NS
rasad appeared before Member Secretary, SEIAA on 22.06. 20257 N S 7 <
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clarification fetier no. 1678, dated 14.08.2023 ihat distance of plot no. 333

en which mining lease was granted from plot ne, 374 {notified forest land}

is at ()zero meter. And the nearest distance from demarcated forest js 15

melter as a proof he also prodhuced documenta{y avidence Jike Cadasiral

Sheet duly signed by then setlement Officer and then Divistonal Forest

Officer which clearly shows that plot no. 311 g adjacent to the plot no.

,

333

Projecl Proponent through  authorizad fepreseniative  Shyri Raghaw

at the iotal plot area 28.12 Acres while the

b e ot B N

ial notified area at protective forest in Karmafand is 13.22 Acre which is

RO A bt 851 e e TR

d over piot ng. €9, 311

Nandan Prasad submified th

further distributed over which is further dislribute

Ay g PRI,

amnd 157, "Fherefore the fu!f piot of 311 has nct been notmed as protective

F e Mg e, e TS

T

forest is only 13.22 Acre of the pfot nolified as foresi The Gazeite

nnhncanon no. 2653 R dated 31, 08 1935 is read wiih rollowmg

“"The nature and externt of the rights of Government and of

.

private persons in or over the foresf lands angd waste lands

comprised in this notification have not yet been enquired inte and
recorded as fajid dows in sub-section (3) hof §ec_tion 29 of the safd A;:a‘,
Lt 34 the State Go Verninent thinks that such enguiry and record wilf
ey such fengel of Yie as in the meantime to endanger the

righes of Government ang 25 the enquingy ang recotd-of-right wiil

ferasftar ha made, this noification is Issuac subjecr to alf existing
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S concaaling e fac Jhal p;ut . 3*1 and ptot no. 333 are

The authorzed rebres esentative of the project

e fupiner o nitie + he forest damarcation withid piot 10, M1 is

aot oetilen as ped Garess Notthoation Mo, 2653 R dated 24 08,1955 after

ail raivatl nghis iner se, hence the ax-parte map of forest

pe 1)

sonsideration of
P e e

jancd within plot no. 311 cannot be said te be authentic to be relied upon.

He also submitted. i the D.F.O. is aggrieved of raiyati claims over

plet no. q? 1 of Mauza Kapmatang and/of iocationicarving!situation within

free to move a thk, suit andfor Jharkhand Public
/

{and Encroachment Aci against project propon

siot no. 311, then he is
ant before Competent

Court.
authority Shri Raghaw
ot controvert the facts regarding distance given by

nandan Prasad could

sresent DFC. Eas! Division, Girdin from the forest phoundary to lease

ared

. On tha basis of ebove facts # is clear that nearest distance of mining lease

boundary from notified forestis zerof0) meter and demarcated forest is 15

meter. And the report of then DEO, Giridih East Division, Giridih issued

vide letter no. 267, dated 01.02.2018 which was the important documents

far Screening. Scopi 1 and Appraisai of the proj ject under EIA notification,

2006
4 conslusion, LIS ample clear that the project proponent has

oy acured wnariact v s fror then OFO, Gindin = =ast Division, Gindih

hig certificate I8 found False/incorrec cl am:i thts/ce
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the basis of appréésal and issuing Environmental Clearance by SEAC
{SEIAA.

ElA notification 2006 does not give any mandate to SEIAA fo take
any decision on the facts given in para 09 and 10 presented by
representative of project proponent. He has the liberty to get refief, if any,

from the Competent Authority/Courl.

In ihe light aforesaid facts SEIAA in its 106" meeting held on 3"
and 04™ July, 2023 decided that Environmenta! Clearance granted to said
project is hereby, cancelied with immediate effect under para 8(vi) of the
EIA notification, 2006. The SEIAA further decided to request to the Stale
Gaovt. to take the appropriate / disciplinary actions against erring officials of

Giridih East Forest Division for issuing incorrectiwrong distance certificate.

12. Accordingly Environmental Clearance issued to said project vide letter no

EC:’SE]AA:’ZO‘?B-?S;’Z“:65/2018/’546 dated 09.10.2019 is stancd cancelled

*

with immediale effect.

i3. Thnis is issued with approval of SEIAA, Jharkhand.

Member Secretary

State Level Environment Impact
Assessment Authority, Jharkhand

Memo No: Zpd Ranchi, Date : 0%.08.2027
Copy to: I
i. Shii Prabhash Anand, S/o Shri Ravindra Kumar Ray, 52, Harmu Hm;sj-"' G.

‘\_// .’v
Colony, Doranda, District : Ranchi, Jharkhard : 834002 for infornjalior!
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Additional Chict Secieialy, Dazpartment of Forests, Environment & Climate

Change, Govl of dharkhand with enclosure ior information and taking

necessary action against the sorest officials of Giridih East Forast Division

ior issuing of wrong cerificate.
principal Chief Conservaior of Foresl (HoFF), Jharkhand, Van Bhawan,

Doranda, Ranchi with enclosure for information and taking necessary

action against the forest officials of Giridih East Forest Division for issuing

"~

of wrong certificate.

rd
Integrated Regional Office, Ranchi, Ministry of Environment, Forest and
Climate Change, o™ Flgor, Jharkhand State Housing Board (HQ), Harmu

Chowk. Ranchi, Jharkhand — 534002 for information.

Member Secreiary. Jharkhand State Pallution Control Board, Ranchi for

information and necessary action.
Deputy Commissioner, District — Giridih, Jharkhand for information.
Divisional Forest Officer. wildlite Division, Hazaribagh, Jharkhand for

information.

Divisional Forest Officer, Giridih East Division. Giridih, Jharkhand for

information and necassary action. He is requested 10 send the proposal to

initiate disciplinary sction against erring officals for issuing incofresh’wreng
distance certificated from forest boundary through proper channel.

District Mining Officer, Girdih, Jnarkhand for information and necessary

action.

B




T\/PEP (/0{97’ ANNEXURE B/114

State Level Environment Impact Assessment Authority at

Jharkhand

DFO, Giridih East Division, Giridih
Complainant

Versus

Shri Prabhash Anand
| Project Authority(ies)

In the matter of

Karmatand Stone Deposit of Shri Prabhash Anand at Khata No.: 03, Plot No. 333(F),
334, 336(P) at Village Karmatand, Thana Gandey, District Giridih, Jharkhand (1.097
Ha) (Proposal No.: SIA/JH/MIN/38282/2019).

The case was heard on 22.06.2023 under the provision of 8(vi) of EIA notification,
2006, in which DFQO, Giridih East Division, Giridih Shri Parvesh Agrawal and
project proponent Shri Prabhash Anand along with his authorized representative,
Shri Raghaw Nandan Prasad of Karmatand Stone Deposit (Area: 1.097 Ha), District
Giridih Jharkhand were present before Member Secretary, SEIAA.

Brief history of case:-

1. The project proponent Shri Prabhash Anand made online application no.:
SIA/JH/MIN/38282/2019 of grant Environmental Clearance for the stone mining
project i.e. Karmatand Stone Deposit, Village: Karmatand at Khata No.: 03, Plot No.
333(P), 334, 336(P), Thana: Gandey, District: Giridih (Area: 1.097 Ha) with all
requisite documents such as Form-1, P.F.R., a Approved Mine Plan and other
statutory documents like NOC given by Gram Sabha the relevant certlf categtissued

by CO, DMO and DFO. One of criteria for requirement of Envxronméntﬁ sp\
i . 6 frany t boundary should be minimum 250 me,tcr / 3K 1 & N
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2. Then DFO, Giridih East Division, Giridih issued the certificate regarding the
distance from forest boundary and mining lease vide its letter no. 267, dated
01.02.2018 (copy enclosed), in which it was mentioned that the distance of boundary

of mining lease area from notified forest boundary is 255 meter.

3. On the basis of aforesaid and alongwith other mandatory documents, the project
proposal was appraised by then SEAC in its 78th meeting held on 18th to 20th
September, 2019 and project was recommended for Environmental Clearance. In the
light of recommendation of SEAC Environmental Clearance was granted by the then
SEIAA in its 80th meeting held on 25th September, 2019. Accordingly EC letter was
issued vide letter no.: EC/SELAA/2018-19/2165/2018/546, dated: 09.10.2019 with

certain conditions.

4. The present DFO, Giridih East Division, Giridih vide its letter no.: 178, dated:
20.01.2023 (copy enclosed) has made a complaint that actual distance between
mining lease area of Karmatand i.e. Karmatand Stone Deposit of Shri Prabhash
Anand at Village: Karmatand at Khata No.: 03, Plot No.: 333(P), 334, 336(P), Thana:
Gandey, District: Giridih (Area: 1.097 Ha) is only 15 meter and previous certificate
issued by then DFO vide letter no 267 dated 01.02.2018 is wrong/incorrect and
emphasized that due to distance of 15 meter of aforesaid mining lease is causing
adverse impact on forest and also requested to cancel the Environmental Clearance.

5. After receiving the complaint from DFO, Giridih East Division, Giridih vide its
letter no. 178, dated: 20.01.2023, a show cause notice was issued to project
Authority, Shri Prabhash Anand vide SEIAA letter no.: 419, dated 09.02.2023.
Project Authority Shri Prabhash Anand submitted his reply of show cause vide its
letter no, zero, dated 10.03.2023, in the light of para 8(vi) of EIA notification, 2006

as referred below:

"Deliberate concealment and/or submission of false or misleading information or
data which is material to screening or scoping or appraisal or decision on the
application shall make the application liable for rejection, and cancellation of prior
environmental clearance granted on that basis: Rejection of an application or
cancellation of a prior environmental clearance already granted, on such ground,
shall be decided by the regulatory authority, after giving a personal hearing to the
applicant, and following the principles of natural justice".

Thereafter a clarification was sought on show cause reply given by S}ﬁf?’r@ as S

Anand (Projeggﬁggﬂffgﬁgfgffrgg\l\ DFO, Giridih East Division, Giridih*vi
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letter no. 39, dated 16.04.2023. The DFO, Giridih East Division, Giridih vide its
jetter no. 1976, dated: 14.06.2023 submitted its clarification.

6. In the clarification of DFO, Giridih East Division, Giridih vide its letter no.: 1976,
dated 14.06.2023 para(d) has been stated that plot no. 311 and plot no. 333 are
adjacent to each other. The plot no. 311 is notified forest area and plot no. 333 is area
on which mining lease has been granted. Thus distance of boundary of mining lease
area i.e. plot no. 333 is at zero(0) meter distance from notified forest and 15 meter
from demarcated forest. The actual distance of mining lease boundary is zero (0)
meter distance from notified forest and 15 meter from demarcated forest and in
appropriate for the requirement of Environmental Clearance i.e. 250 meter.

7. As per the provision para 8(vi) of EIA notification 2006, a date 22.06.2023 was
decided for personal hearings of both the parties and letter was issued vide SEIAA
letter no. 141, dated 12.06.2023 to the DFO, East Division, Giridih and Project
Authority Shri Prabhash Anand to appear before the Member Secretary, SELAA on

272.06.2023 for hearing of both parties.

Findings:-

8. Shri Pravesh Agarwal,. Present DFO Giridih East Division, Giridih and Shri
Prabhash Anand with Authorised representative Shri Raghaw Nandan Prasad
appeared before Member Secretary, SEIAA on 22.06.2023. The DFO, East Division
reiterated the same facts as mentioned in his clarification letter no. 1976, dated
14.06.2023 that distance of plot no. 333 on which mining lease was granted from
plot no. 311 (notified forest land) is at (0)zero meter. And the nearest distance from
demarcated forest is 15 meter as a proof he also produced documentary evidence
like Cadastral Sheet duly signed by then settlement Officer and then Divisional
Forest Officer which clearly shows that plot no. 311 is adjacent to the plot no. 333.

9, Project Proponent through authorized representative Shri Raghaw Nandan Prasad
submitted that the total plot area 29.12 Acres while the total notified area at
protective forest in Karmatand is 13.22 Acre which is further distributed over which
is further distributed over plot no. 69, 311 and 151. Therefore the full plot of 311 has
not been notified as protective forest is only 13.22 Acre of the plot notified as forest.
The Gazette notification no. 2653 R dated 31.08.1955 is read with following".

"The nature and extent of the rights of Government and of private person i
or arest lands and waste lands comprised in this notiﬁcatign’-ﬁa\ﬁefﬁoﬁf,q
e j and reco_rded as laid down in sub-section 5/3‘540 §ecﬁon




29 of the said Act, but as the State Government thinks that such enquiry and
record will occupy such length of time as in the meantime to endanger the rights
of Government and as the enquiry and record-of-right will hereafter be made,
this notification is issued subject to all existing rights of individuals or
communities".

He further submitted the forest demarcation within plot no. 311 is not settled as per
Gazette Notification No. 2653 R dated 31.08.1955 after consideration of all raiyati
rights iner se, hence the ex-parte map of forest land within plot no. 311 cannot be

said to be anthentic to be relied upon.

He also submitted, if the D.F.O. is aggrieved of raiyati claims over plot no. 311 of
Mauza Karmatand and/or location/carving/situation within plot no. 311, then he is
free to move a Title Suit and/or Jharkhand Public Land Encroachment Act against

project proponent before Competent Court.

10. The authorized representative of the project authority Shri Raghaw Nandan
Prasad could not controvert the facts regarding distance given by present DFO, East
Division, Giridih from the forest boundary to lease area.

11. On the basis of above facts it is clear that nearest distance of mining lease
boundary from notified forest is zero(0) meter and demarcated forest is 15 meter.
And the report of then DFO, Giridih East Division, Giridih issued vide letter no. 267,
dated 01.02.2018 which was the important documents for Screening, Scoping and

Appraisal of the project under EIA notification, 2006.

In conclusion, it is'ample clear that the project proponent has procured incorrect
certificate from then DFO, Giridih East Division, Giridih by concealing the fact that
plot no. 311 and plot no. 333 are adjacent to each other. This certificate is found
False/incorrect and this certificate was the basis of appraisal and issuing

Environmental Clearance by SEAC

EIA notification 2006 does not give any mandate to SEIAA to take any decision on
the facts given in para 09 and 10 presented by representative of project proponent.
He has the liberty to get relief, if any, from the Competent Authority/Court.

In the light aforesaid facts SEIAA in its 106th meeting held on 3rd and 04th July,

2023 decided that Environmental Clearance granted to said project is he
cancelled __ h.immediate effect under para 8(vi) of the EIA notification, 2006:Y
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disciplinary actions against erring officials of Girnidih East Forest Division for
issuing incorrect/wrong distance certificate.

12. Accordingly Environmental Clearance issued to said project vide lefter no.
EC/SEIAA/2018-19/2165/2018/546 dated 09.10.2019 is stand cancelled with

immediate effect.
13. This is issued with approval of SEIAA, Jharkhand.

Member Secretary
State Level Environment Impact
% Assessment Authority, Jharkhand

Memo No: 204 Ranchi, Date: 08.08.2023.

Copy to:

1. Shri Prabhash Anand, S/o Shri Ravindra Kumar Ray, 52, Harmu Housing Ce}ony,—'
Doranda, District; Ranchi, Jharkhand: 834002 for information and necessary action.

basis of appraisal and issuing Environmental Clearance by SEAC

AA

EIA notification 2006 does not give any mandate to SEIAA to take by decision on
the facts given in para 09 and 10 presented by presentative of project proponent. He
has the liberty to get relief, if any, rom the Competent Authority/Court.

In the light aforesaid facts SEIAA in its 106th meeting held on 3rd and 04th July,
2023 decided that Environmental Clearance granted to said project is hereby,
cancelled with immediate effect under para 8(vi) of the EIA notification, 2006. The
SEIAA further decided to request to the State Govt. to take the appropriate /
disciplinary actions against erring officials of Giridih East Forest Division for
issuing incorrect/wrong distance certificate.

12. Accordingly Environmental Clearance issued to said project vide letter no.
EC/SEIAA/2018-19/2165/2018/546 dated 09.10.2019 is stand cancelled with
immediate effect.

13. This is issued with approval of SEIAA, Jharkhand. _ /’j’\‘:‘;r\
PO i A .
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Memo No: 204 Ranchi, Date: 08.08.2023.

Copy to:
1. Shri Prabhash Anand, S/o Shri Ravindra Kumar Ray, 52, Harmu Housing Colony,
Doranda, District: Ranchi, Jharkhand: 834002 for information and necessary action.

2 Additional Chief Secretary, Department of Forests, Environment & Climate
Change, Govt. of Jharkhand with enclosure for information and taking necessary
action against the forest officials of Giridih East Forest Division for issuing of wrong

certificate,

3. Principal Chief Conservator ‘of Forest (HoFF), Tharkhand, Van Bhawan, Doranda,
Ranchi with enclosure for information and taking necessary action against the forest
officials of Giridih East Forest Division for issuing of wrong certificate. :

4. Integrated Regional Office, Ranchi, Ministry of Environment, Forest and Climate
Change, 2nd Floor, Jharkhand State Housing Board (HQ), Harmu Chowk, Ranchi,
Jharkhand-834002 for information.

5. Member Secretary, Jharkhand State Pollution Control Board, Ranchi for
information and necessary action.

6. Deputy Commissioner, District-Giridih, Jharkhand for information.

7. Divisional Forest Officer, Wildlife Division, Hazaribagh, Jharkhand for
information. ’ .

8. Divisional Forest Officer, Giridih East Division, Giridih, Jharkhand for
information and necessary action. He is requested to send the proposal to

initiate disciplinary action against erring officals for issuing incorrect/wrong
distance certificated from forest boundary through proper channel.

9. District Mining Officer, Giridih, Jharkhand for information and necessary action.
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TYPED Cofy ANNEXURE &/1%

District Mining Office, Giridih

Letter No. 8914/M. Dated: 22.08.2023

To

Shri Prabhash Anand

S/o0 Shri Ravinder Kumar Rai,
52 Harmuy Housing colony,
Doranda; Ranchi

Subject :- Regarding 30 days statutory notice
under Rule 22 (5) of Jharkhand Minor Mineral
Grant Rules 2004 for stone mining lease held on
Mauza Karmatand Account No. 3 Plot No. 333/Part
334 and 336/Part total area 2.86 acres under

Gandey Zone.

Sir,
Regarding the above mentioned mining lease
held by you on Mauza Karmatand, Account No. 3,

Plot No. 333/share, 334 and 336/share, total

area of 2.86 acres under Gandey zone, the issued

environmental consent EC/SEIAA/ 2018-
19/2165/2018/546 dated 09.10.2019 has -been
‘\\ 9 T;’}\\
canceled vide Memorandum No. 20%/3 Chl ;N\
St
H 4
tary SEIAA dated 08.0§ 02 “"“" Sﬂ”'“
Za “"/19
5N o/
::),{ _‘p/i




According to Rule 9 (1) (c) of Jharkhand
Minor Mineral Grant Rules 2004 as amended in
2017,‘the mining lease is to be operated only

after obtaining environmental consent.

N

Therefore, in the light of the above, make
sure to presént your case within 30 days under
rRule 22 (5) of Jharkhand Minor Mineral Grant
Rules 2004, otherwise the mining lease held
will be liquidated for the remaining period.

Consider it urgent.

sd/-

District Mining Officer
"Giridih.
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IN THE HIGH COURT OF JHARKHAND AT RANCHI
W.P. (C) No. 5836 of 2023
Prabhash Anand, aged about 34 years, Sfo Shri Ravindra Rai,
resident of D/52, Harmu Housing Colony, P.0.-Doranda, P.S.-Argora,
town and District-Ranchi. Petitioner
Versus
1. The State of Jharkhand through the Secretary/Principal Secretary,
Department of Forest, Environment & Climate Change, having
office Nepal House, P.O. & P.S.-Doranda, town and District-

Ranchi.
2. The Divisional Forest Officer, Gzndih East, P.O. & P.S. - Giridih,

District-Giridih East, P.O. & P.S. Giridih, District- Giridih.

3. The District Mining Officer, Giridih, P.O. & P.S. Giridih, District-
Girtdih,

4. Circle Officer, Gandey, P.O. & P.S. Gandey, District-Giridify.

5. Jharkhand State Pollution Control Board through its Members
Secretary, having Office at Dhurwa, P.O. & P.S.-Dhurwa, Town
and District-Ranchi.

6. State Level Environment Impact Assessment Authority through its
Member Secretary, Having office at Dhurwa, P.0. & P.8./-Dhurwa,
Town and District-Ranchi ... ... Respondents

CORAM: SRISANJAYA KUMAR MISHRA, C.J.
SRI ANANDA SEN, J.

PRV

For the Petitioner: Mr. Manoj Tandon, Advocate
Mr. Ranesh Anand, Advocate
For the State: Mr. Mohan Kumar Dubey, A.C. to A.G.

For Resp.6/SLEIAA: M/s. Bhanu Kumar, Bharti Kumari, Advocates

03/Dated: 21.11.2023

1) By filing this writ petition, the petitioner has prayed for the

following relief(s).-
(i) To guash and set aside the decision dated 22.06.2023
. (Annexure-13) passed by Member Secretary, State Level
Environment Impact Authority, Jharkhand {Respondent No.
5) whereby and whereunder the environment cleararice =

granted to the pefmaner on 09.10.2019 has been canceligd/ N O ‘?"q\"

Mining Oﬁ” icer, Giridih (Respondent No. 3} wheq

whereunder the petitioner has been asked to exp!aziz as fo 19
v, \ i
3 ~ed ’,r-.
. 4‘\\. § -’
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‘\"-., [, e
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why the mining lease executed in favour of the petitioner for
the rest of the period be not cancelled.

(iii) To also quash and set aside the notification contained in
Memo No. B-3207 dated 07.12.2015 {Annexure-1; issued by
Jharkhand State Pollution Control Board (respondent No. 3)
whereby the minimum distance for stone mining has been
fixed as 250 meters from Notified and demarcated
Jorest/forest land.

(ivy  During the pendensy of the writ petition operation,
implementation and execution of the order dated 22.06.2023
passed by Member Secretary, Siate Environment Impact
Assessment Authority, Jharkhand (respondent No. 6) as
communicated by Memo No. 204 dated 08.08.2023
(Annexure-13) may kindly be stayed with a direction to the
respondents to allow this petitionet to contimue with stone
mining on the area for which the lease has been granted to
the petitioner for the rest of the period i.e. upto 07.01.2025.

2)  After issuance of show-cause, the State Impact Assessment
Authority c_onsidered the case and as per the order dated 22.06.2023,
i.e., annexure-13 to the writ application, did not accept the show-
cause submifted by the petitioner on the ground that the nearest
distance of mining lease boundary from notified forest is zero meter
and demarcated forest is 15 meters. It is further reflected in paragraph
11 of the arder impugned that the report of the then DFQ, Giridih East
Division, Giridih issued vide letter No. 267 dated 01.02.20218 which
was the important document for Screening, Scoping and Appraisal of
the project under EIA Notification, 2006. Thus, the authorities came to
the conclusion that the project proponent has procured incosr )ct T e
N O
certificate from the then DFQ, Giridih East Division, by concea!m h T
‘‘‘‘‘‘‘‘‘‘‘‘ - \/__ \
{;, :&‘\gw gﬁ, fi A7 ,‘fai:t that Plot No. 311 and Plot No. 333 are adjacent to ga}; gtl;@; 42 ﬂff /5‘ \
\\'FhlS‘Certlf icate is found falsefincorrect and the Certificate off fhe ba‘sis ’”‘l’a; Ay *
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3) In that view of the matter, we find that the disputed question of

3

fact is involved in this case and the same cannot be decided in a writ
jurisdiction. In that viéw of the matter, we do not find any merit in the
writ application and the same is dismissed at the threshold. However,
the petitioner is at liberty to approach the appropriate forum, if so
advised.

4)  However, there shall be no orders as to costs.

5) Pending intertqcutory Applications, if any, stand disposed of.

6) Urgent Certified copies as per rules

(Sanjaya Kumar Mishra, C.J.)

{Ananda Sen, J.)
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7 ITEM NO .24 COURT NO.3 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (c1vIiL) Diary No{s). 8241/2024

r dated 21-11-2023

(Arising out of impugned final judgment and orde
t of Jharkhand At

in WPC No. 5836/2023 passed by the High Cour
Ranchi)

PRABHASH ANAND petitioner(s)
VERSUS

THE STATE OF JHARKHAND & ORS. respondent(s)

(IA No.96027/2024-CONDONATION  OF DELAY IN FILING and IA
No.96026/2024-EXEMPTION FROM FILING O.T. and IA No.96829/2024-
CONDONATION OF DELAY IN REFILING / CURING THE DEFECTS )

pate : 24-05-2024 This petition was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA

HON'BLE MR. JUSTICE SANJAY KAROL

For Petitioner(s) Mr. S.P. singh, Sr. Adv.
Mr. vardhman Kaushik, AOR

Mr. Ranesh Anand, Adv.

Mr. Dhruv Joshi, Adv.

Mr. Nishant Gautam, Adv.
Mr. Mayank Sharma, Adv.
Mr. Ajay Kanojiya, Adv.
Ms. Sanjana Mehrotra, Adv.

for Respondent(s)

ORDER
4. Learned counsel appearing for +the petitioner seeks
permission to withdraw the present Special Leave Petition to
avail the alternative remedy to appkoach the National Green

Tribunal in appeal.

permission as sought for is granted..

§9?£§5g n is dismissed as withdrawn.

-;
e T

! i N.A?f\
(INDU MARWAH) 7 /" o
"

The Special ge§§§

(NIDHI WASON)
COURT MASTER (NSH)
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Suif Case No. of 2044

! —Rlatabifes

£ s Anenp Applicant
Varsus « ‘mﬁw

SarTE 6% Thakenand Lok Dotondant
Opp-Party~

Respondent
KNOW ‘ALL MEN by these that l/\We

do hereby In mylour name and my/our behalf constitule and appolnt S _Grupuaterdess—

true and lawiull pleader/Advocate & attorney to appear and aci for me/us In the maiter noted
above o file suit wrillen statement conduct syli appeal from orlginal sult order dte. and for
thal purpose to do all acts and thinks, whatsoever In that connecticn including compromlise of
the above matter depositing in or withdrawing money from filling or ia!«flng our of appear,
document and payment order from Couri referring matier In dispute between the partlers
nere lo arbltration released from attachment fllling executlon or miscellzneous cases and
other pelitions belding at executlodwsaie. obtalning payment from us out of court withdrawlng
cusiody and other fees and dolng on my/four behalf such other acts'in the above matters as
are ~ hecessary and proper . »

liwe hereby agreelng to ralify and conflrm all acls so done by the sald Advocaie
or aliorneys as my/our own acts and as If done by my/us {o-all Intents and purposes,

Date, myiefﬂfwu!
ADVOCATE
EAVVIH DerE

Pnns - Qb s u -
4, Lo Place (), Blisk Hiewis—,
27 Planry | @W.mm,M»‘}mbo@
MU“ .ﬁw&W@&M‘ lown .







BEFORE THE NATIONAL GREEN
TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA,
WEST BENGAL
FINANCE CENTRE, 3RD FLOOR, NEW
TOWN

MEMORANDUM OF APPLICATION

0O.A. NO. OF 2025
[Under Section 18(1) read with Section
14, 15 of the National Green Tribunal

Act, 2010]

0O.A. NO. OF 2025

In the matter of :

National Green Tribunal Act, 2010;
And

In the matter of :

Prabhash Anand
... Applicant

Versus

The State of Jharkhand & Ors.
... Respondents

ORIGINAL APPLICATION

SAUVIK DERE
Advocate
High Court, Calcutta
4, Govt. Place (N), Olisa House
2nd Floor, Room No. 220
Kolkata — 700001
Ph : 9073281474





